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 SHR  SHYAMNANDAN  MISHRA:

 flow  you  Have  only  to  declare  that
 all  the  items  that  have  been  Listed
 you  have  passed.  You  can  make  it
 véty  simpler.....  (Interruptions).

 MR  SPEAKER:  I  can  say  some-
 thing  only  when  I  hear  I  cannot
 hear  now.

 SHRI  SHYAMNANDAN  MISHRA
 You  can  say  that  all  the  items  that
 are  there  upto  the  20th  December
 have  been  passed.  Your  task  will  be
 very  simple...  (Interruptions)

 MR  SPEAKER.  So  far  as  matters
 upto  the  Papers  to  be  Iaid  on  the
 Table  are  concerned,  they  are  allow-
 ed.  So  far  as  this  Bill  ts  concerned,
 after  al!,  the  repurters  will  have  to
 take  a  note  of  all  that  If  the  re-
 porters  .re  not  able  to  take  a  note  of
 that,  it  cannot  go  on  record.  So  far
 as  item  No  7  is  concerned,  I  am  told
 that  ‘hey  have  not  been  able  to  take
 ano’:

 PROF  MADHU  DANDAVATE
 (Rajapu:)  Sir.  I  am  rising  on  a

 point  of  order.  I  wil)  continue  to  do  sv
 until  you  declare  that  in  this  demo-
 cratic  Pirliament  no  point  of  orde:
 can  be  ra:  ed.  CUnterruptions)
 Sir,  are  you  listening  to  the  point  of
 order?  (Interruptions).

 MR,  SPEAKER  Let  all  the  other
 members  sit  down  and  let  there  be
 no  noise.  Otherwise,  how  can  I  lis-
 ten  to  the  point  of  order?

 SHBI  SHYAMNANDAN  MISHRA:
 I  tell  you  that  you  are  in  con-

 apiracy  with  the  ruling  party
 (jaterruptions)

 MR.  SPEAKER;  ‘There  is  no  puint

 dare
 sing  a  point  of

 oe
 when

 ig  90  mi  ise  are  nbt
 point  of  order.  You  are

 points  of  order

 &  +  Unterruptione)  ;
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 PROF.  MADHU  DANDAVATE:
 I  shall  continue  to  raise  a  point  of
 order....  (Interruptions).

 MR.  SPEAKER:  Now,  we  adjourn
 for  lunch  to  re-assemble  at  2.5  P.M.

 3.06  hrs.

 The  Lok  Sabha  edjourneg  for  Lunch
 till  Fifteen  Minutes  past  Fourteen  of

 the  Clock

 34.48  hrs.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Eighteen  Miuntes  past

 Fourteen  of  the  Clock

 [Mr,  Deputy-SPeaker  in  the  Chatr}
 RE.  IMPORT  LICENCE  CASE

 SOME  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER:
 sit  down.  I  will  hear  you  all.

 Please

 at  ware  मिथ  (इलाहाबाद)
 उपाध्यक्ष  महोदय,  जिस  तरह  से  स्पीकर
 साहब  ने,  आज  सबेरे  कार्यवाही  की  है  वह
 सारी  की  सारी  कार्यवाही  रह  को  जाय  t

 बहुमत  के  घ॒मण्ड  में  अगर  सरकार  कोई
 कार्यवाही  करना  चाहे।  तो  काई  कार्यवाही
 नही  चल  प्रा ये गती  1  (व्यवधान  )

 PROF.  MADHU  DANDAVATE
 (Rajapur):  My  point  of  order  has

 been  pending...  (Interruptions),

 MR.  DEPUTY-SPEAKER:
 hear  your  point  of  order.

 PROF.  MADHU  DANDAVATE:
 In  the  morning,  after  the  Question
 Hour  was  over.  hon.  Speaker  an-
 nounced  that  the  hon.  Prime  Minister
 Would  make  a  statement  in  the  House
 and  after  that  Shri  Morarji  Desai
 would  giso  muke  4  statement.  The
 Prime  Minister  made  one  statement
 After  that,  Shri  Morarji  Desdi  also
 made  a  stateméht  and  at  thé  closed  of
 his  statement,  he  demanded  a  cate-
 gorical  agsurence  from  the  Prime

 I  will
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 [Prof.  Madhu  Dandavate]
 Minister  as  to  whether,  on  the  basis
 of  the  statement  made  by  the  Prime
 Minister,  all  those  reports  mentioned
 in  her  statement  would  be  available
 merely  for  perusal.  whether  there
 would  be  a  bar  on  further  Parlia-
 mentary  probe  and  action.

 This  is  the  central  theme  on  which
 the  work  of  the  Parliament  has  been
 paralysed  for  the  last  several  hours
 and,  therefore,  he  categorically  de-
 manded  an  assurance  in  the  fitness  of
 things.

 (Interruptions  )

 My  pomt  of  order  is  addressed  to  you
 and  it  is  for  you  to  say  whether  it  is
 relevant  or  not  and  give  a  ruling...

 (Interruptions)

 Please  keep  quiet.  It  is  for  the  Chair
 to  decide  and  give  a  ruling.

 I  was  saying  that  at  the  conclusion
 of  Shri  Morar}.  Dasai’s  speech  he  has
 demanded  from  the  Prime  Minister
 that  the  Prime  Minister  should  make
 a  categorical  statement  whether  the
 various  reports  including  the  CBI
 report  to  which  she  had  referred  in
 her  written  statement,  are  going  to
 be  made  available  to  the  Leaders  of
 the  Opposition,  only  for  perusal  or
 whether  those  reports  will  be  avail-
 able  for  a  further  parliamentary
 probe  and  action.  He  said  that  in
 view  of  the  various  notices  that  we
 hed  already  given,  we  would  like
 this  particular  point  to  be  clarified.
 After  that,  no  clarification  came  from
 the  Prime  Mhanister.  Maybe,  probab-
 ly,  she  had  a  mind  to  clarify,  but,
 many  members  on  this  side  of  the
 House  were  shouting  as  a  result  of
 which  we  could  not  hear  anything.

 After  some  time,  points  of  order
 were  raised  for  about  half  an  hour.
 I  was  raising  a  point  of  order,  but
 the  Speaker  did  not  respond.  There-
 fore,  Shri  Shyamnandan  Mishra  again
 rose  on  a  point  of  order  but  he  was
 not  permitted.  Therefore,  I  want  to
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 conclude...  (Interruptions).  It  is.
 the  conclusion  of  my  point  of  order.

 SHRI  RAJA  KULKARNI  (Bombay
 ~—North-East):  Please  conclude.  He
 is  making  a  spe¢ch.

 PROF  MADHU  DANDAVATE:
 Therefore,  we  felt  that  that  particu-
 lar  item  was  not  over  but  before  that
 particular  item  was  not  concluded,
 we  found  that  the  Minister,
 Shri  L.  N.  Mishra,  was  getting  up.
 After  that,  some  other  items  were
 taken  up.  According  to  me,  all  those
 items  were  taken  up  illegally  because
 the  point  that  we  had  raised  on  the
 assurance  that  was  sought  by  Shri
 Morarji  Desni  was  not  clarified  and
 if  even  at  this  stage,  the  point  is
 clarified,  it  will  help  in  restoring
 order  in  this  House  Therefore,  I
 demand  that  that  particular  clarifica-
 tion  should  come  forth  from  the
 Prime  Minister  and,  in  case  the  Prime
 Minister  is  not  coming  to  the  House,
 the  Speaker  should  clarify  of  the
 Prime  Minister  has  told  the  Speaker
 to  clarify  the  point.

 SHRI  H  K  L  BHAGAT  (East
 Delhi):  I  wish  to  submit  for  your
 consideration  one  thing.  Now,  we

 have  heard  to-day  what  was  officially
 intimated  to  the  hon.  Speaker  as
 Satyagraha  and  we  have  also  secn  its
 manifestation  (Interruptions),

 I  amon  a  point  of  order.  As  I
 was  saying,  we  have  seen  the  mani-
 festation  of  the  threatened  Satya-
 graha  in  this  House  in  the  shape  of
 the  Opposition  Members  standing  up

 together  and  shouting  in  a  chorus

 (Interruptions)

 and  raising  slogans  which  we
 hear  in  the  streets.  That  is  what
 happened  in  the  House.  You  see  the
 record.  Sir,  this  is  a  violation  of  not
 one  rule,  but  every  rule  of  conduct
 of  business  and  procedure  in  this
 House.  It  is  a  violation  of  the  rule
 that  not  more  than  one  member  shall
 speak  at  a  time.  Then  Members  can-

 ‘
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 not  speak  shall  not  speak  when  the
 Speaker  is  on  his  legs.  Then,  Mem-
 bers  cannot  shout.  Another  rule  they
 have  violated  is  that  Members  shall
 not  obstruct  the  proceedings  of  the
 House.  So  much  so,  even  a  document
 that  was  placed  on  the  Table  of  the
 House  with  the  permission  of  the
 Speaker  was  taken  by  one  Member
 and  torn.

 (Interruptions)

 lt  was  torn  by  hon.  Shri  Madhu
 Limaye.  Now,  the  question  arises:
 they  have  sworn  by  the  Constitution,
 they  have  sworn  by  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business.  They
 ave  sworn  that  they  will  behave
 in  an  orderly  manner.  But  they  gave
 epen  challenges  and  open  threats
 when  the  Speaker  gave  permission  to
 the  Minister  to  make  a  statement.

 Now,  the  law  of  the  land  is  known
 to  everybody  and  particularly,  to  hon.
 Shri  Morarji  Desai,  that  if  a  case  has
 £0ne  to  a  court  and  if  some  more
 facts  come  to  your  notice,  you  can
 certainly  say  that  the  investigating
 agency  should  look  into  them.

 There  can  be  supplementary  pro-
 secution  under  section  70  of  the  Cr.

 PC.  What  has  happened  in  this  House
 and  what  the  opposition  members
 have  done  is  only  disruption  of  the
 business  of  the  House.  I  would  like
 to  tell  you  what  happened  in  this
 House  regarding  the  Dodsel  report. It  was  Morarji  Desai  who  opposed
 the  placing  of  the  report  on  the  Table
 ef  the  House.  ‘That  was  the  fact.
 There  was  no  CBI  investigation.
 There  was  no  judicial  case  pending.
 And  yet  Mr.  Morarji  Desai  refused  to
 place  the  report  on  the  Table  and  if
 T  am  not  wrong,  I  think,  Mr.  Madhu
 Limaye  was  insisting  on  the  produc-
 tion  of  the  report.  If  I  am  wrong  I
 would  apologise.  But  this  is  what
 happened.  I  can  understand  the
 Prime  Minister’s  anxiety  to  satisfy
 the  opposition  members  and  I  can
 understand  her  anxiety  to  Jet  the
 nation  know  that  Government  has
 nothing  to  hide,  in  this  matter,
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 There  is  one  fundamental  question.
 which  arises.  Suppose  I,  as  a  witness,
 give  my  statement  to  the  police,  it
 can  be  used  only  for  one  purpose.
 When  I  go  to  the  court  I  can  be  ask~-
 ed  if  I  made  that  statement.  lt  can
 be  used  only  for  my  cross-examina-
 tion  for  making  a  confrontation  with
 my  statement  in  Court.  That  is  the
 fundamental  right.  You  cannot  vio-~
 late  the  fundamental  right  of  a  citi-
 zen.  He  can  go  to  a  court  of  law.
 Court  cannot  issue  a  stay  against  the
 Parliament  but  certainly  if  the  court
 desires  they  can  ask  and  direct  the
 CBI  not  to  make  such  statement
 available  for  open  discussion.  There-
 fore,  there  is  a  fundamental  question
 which  his  invo!ved  here.

 Therefore,  Sir,  they  are  not  after
 truth.  They  want  to  be  ‘prosecutors’,
 ‘judges’  and  ‘witnesses'—all  along,  in

 fact,  they  are  persecutors  of  demo-
 cracy,  They  only  want  to  denigrate
 democracy.  I  want  your  ruling  whe-
 ther  the  satyagraha  itself  is  a  viola-
 tion  of  the  Constitution  or  not.  Is  it
 not  a  violation  of  the  rules  of  busi-
 ness  of  the  House?  They  were  shout-
 ing;  they  asked  for  division;  point
 was  raised  by  Mr.  Madhu  Limaye.  I
 would  like  to  have  your  ruling  whe-
 ther  what  they  were  doing  was  Con-
 stitutional  or  not.  I  repeat  this,  Sir,
 they  are  persecutors  of  democracy.
 They  are  trying  to  finish  democracy.
 They  are  violating  their  oath  which
 they  took.

 SHRI  MADHU  LIMAYE  (Banka):
 On  a  point  of  order.

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  On  a  point  of  order.  He  open’y
 violated  the  rule  and  he  is  now  rais-
 ing  a  point  of  order.  He  destroyed
 that  paper  and  threw  it  at  the  face
 of  members,  he  is  coming  and  raising
 point  of  order.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  We  can  do  the  same  thing;  we
 are  not  doing.

 MR.  DEPU'TY-SPEAKER:  Spri Madhu  Limaye.
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 थी  म्  लिखे  (बाका)  :  जैसे  हो
 भी  मुरादी  देसाई  का  अशांत  समाप्त  झा
 स्वाल  हम  लोग  व्यवस्था  का  सवाल
 उठाने  के  [लिए  खोद  हो  गए  ।  इस  लंदन  में
 सब  से  पहले  प्रायोरिटी  मिलती है  व्यवस्था वे
 सवाल  को  1  हमारी  बात  सुने  बिना  शब

 श्री  ललित  नारायण  मिश्र  ने  अपना  वक्तव्य

 देना  शुरू  किया  तो  मेने  जान  बेख़बर  उस

 वक्तव्य को  पांडे  डाला  |  मैं बबूल  करता  हू  t

 जनबूझ  कर  में  ने फाई  डाला  (ब्यान)
 क्योंकि  वह  इंगला  था  |  जो  भी  काम  में
 करता  हू  चोरी  रे!  नही  करता  हू  ।  मने  पेपर

 पडा,  मुर,  जनरल  से  माग  कर  लिया
 और  फार[।  मे  कबेलवरता  (-(ढ  घिन)
 में  प्यार  अाफ  काडर  उठाना  चाहता  था  ।
 स्पीकर  साहब  ने  सब-जिस  के  सवाल  पर
 स्पष्ट  निर्णय  दिया  था  ।  जब  पार्लियामेट
 के  सदस्य  तर  ऑ्राचरण  का  मिसडिमीनर  का
 सवाल  आता  है

 The  rule  of  sub-judice  will  not  ap-
 ply

 राज  प्रधान  कवि

 बहता  है

 “the  ensuing  debute  would  vir-
 tually  amount  to  a  concurrent  trial
 which  will  not  only  defeat  the  ends
 of  justice  by  prejudicing  the  trial
 40  court  but  may  also  result  m  a
 conflict  between  the  courts  and
 Parliament’

 ब्या  बहती  है  ?

 प्रधान  मंत्री  वा  जो  कहना  है  यह  सब

 पार्लियामेट  का  अपमान  है।  पार्लियामेट  की

 जरिसडिवशन  के  बारे  में  कोई  भी  अदालत,

 कोई  भी  हाई  कोर्ट  या  सुप्रीम  को  ट॑  दखल  नहीं

 दे  सकती  है।  भ्राटिकल  Losd  तहत  हम  लोगो

 @  fess  fie  se  "शक्ल  322

 बाप  देखें  ।  डरा  माप  करे, इन  लोगों को  मुझ

 #जैकेट  करना  ही  पेया ।  भाटिया  i22
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 इस  प्रकार  है।  नागन  बढी  कही  गलरकपादी

 करतीं  हैं, मि संभी डिंग  स्टेटमेंट  कर  रही  हैं।

 देखिये  आप  इस  शभ्राटिकंस  को  *

 +(१)  The  validity  of  any  procesd-
 ings  in  Parhament  shall  pot
 be  called  in  question  on  the
 ground  of  any  alleged  ure-

 gularity  of  procedure

 (a)  No  officer  or  member  of  Par-
 Lament  mn  whom  powers  are
 vested  by  or  under  this  Con-
 stitution  for  reguleting  pro-
 cedure  or  the  conduct  of
 business,  or  for  mamtaiming
 order  in  Parhament  shall  be
 subject  to  the  jumsdiction  of
 any  court  in  respect  of  the
 exercise  by  him  of  those
 powers’

 स्पीकर  साहब  ने  रूलिंग  दिया  हैं  थि

 सब-जुडी़  एप्लाई  नही  करता  है  शौर

 झगर यह  मामला  पालियामेटरी  बमेटीमें  जाता
 है  या  यहा  चर्चा  के  लिए  जाता  है  तो  इन्दिरा
 गाधी  हमे  घमबाती  है  ि  भ्रदालत  कौर
 पालियामेट  में  झगडा  होगा  ।  जब  आपको

 सूट  करता  है  श्राप  पालियामट्री  सुथरे मेसी  की
 बात  करत  हैं  t  हमेशा  सुविधा  की  बाल
 करते  है  ।  इतने  बेईमान  भौर  दी  म्‌ह  वाले
 श्राप  लॉग  हैं--(  ब्यान)  एक  बार  फिर

 कहना  चाहता  हू  कि  1.1 अ  सरकार  बेईमान
 है

 श्री  चसतन्त  साठ  (कोला)  लेकिन
 झा पक  T  बयान  बेहद  बेब कफी  का  है  ।

 न  मु  लिमये  यह  बाप  कह  सकते  हैं
 लेकिन  धाप  लोग  बे  ईमान  हैं  यह  सारा  देश

 जानता  है।  वर्ना  पालिभामैंद्री  प्रो  के  लिए
 श्राप  क्‍यों  तैयार  नही  हैं  ?  सत्य  से  भाष॑

 यो  भागते  हैं?  बाप  पोलियो  मंदी  प्राची  के  लिए

 तैयार हो  जाइये  t  क्‍या  तुल  सोहन  राम
 शर  कया  संगीत  तॉरॉमजे  मिथ  दोंनों  को

 जांच  हीं।  र  प्योसर  कप  भोर  ag  हैक
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 ६... ड  मंत्री  ने  मह  बताया  देकर  अध्यक्ष  के

 लिसंय को चुनौती दी है को  चुनौती  दी  है।  इसलिये  उसके  बाद
 'चिश्ती  कार्रवाई  हुई  हैं  उस  का रंगाई  को
 तत्काल  एक्स पंज  करके  प्रधान  मंत्री  जी  के
 वक्तव्य  पर  शौर  पूरा -  जी  भाई  के  वक्तव्य पर
 बहस  करने  का  भाप  हमें  मौका  दीजिए  ।

 SHRI  MALLIXARJUN  (Medak):
 Sir,  I  challenge  the  high  integrity  and
 character  of  Shri  Morarji  Desai.
 When  he  was  the  Deputy  Prime
 Minister  in  968  (Interruptions)  the
 Company  Affairs  Department  con-
 ducted  an  investigation  against  Shri
 Kantibhaj  Desai,  son  of  Shri  Morarji
 Desaj  about  whom  there  was  an
 allegation  made  by  Shri  Madhu
 Limaye  in  this  House  which  he
 wanted  to  disclose.

 it  मधु  लिमये  मधु  लिमये  बोलेगा  ।

 कप  भी  सजय  गाधी  के  खिलाफ  बं  ले  ।

 SHRI  MALLIKARJUN:  He  refused
 to  admit  this  as  he  was  in  Govern-
 ment  at  that  time,  The  people  out-
 side  the  House  know  that  he  is  a
 radicalist  and  anti-pragressive  and
 reactionary  and  the  people  outside
 know  that  Shri  Morarji  Desai  is
 adopting  an  undemocratic  method  by
 offering  satyagraha  inside  the  House.
 We  are  also  prepared  to  offer  the
 same  for  the  Opposition’:  anti-pro-
 gressive  activities

 Mr,  Morarji  Desai  48  speaking  about
 safeguarding  the  interests  of  the
 future  generations.  How  he  can
 safeguard  the  interests  of  the  future
 generation  if  he  has  this  sort  of
 approach  and  is  stagnating  the  deve-
 lopmenta!  activities  of  the  country?
 We  cannot  allow  this  to  go  on.
 (interruptions).

 श्री  डल  बिहारी  वाजपेयी  (ग्वालियर)  :

 उपाध्यक्ष  महोदय,  राज  प्रात:  काल  से  इस
 सदन  में  पहली  बार  भ्र पना  माह  खोल  रहा  ह
 भ्रम  काल  के  बाद  प्रधान  मंत्री  जी  ते
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 वक्तव्य  दिया  ।  उसके  पश्चात्‌  श्री  मोरारजी
 देसाई  बोले  ।  बाद  में  क्‍या  हुआ,  यह  मैं  नहीं
 सुन  सका  ।  सब।ल  यह  है  कि  सदन  में  जो

 कार्यवाही  चलती  है,  भ्रमर  सदस्य  उसको  सुन
 नहीं  सकते  --कौर  मुझे  शक  है  कि  बह

 कार्यवाही  स्पीकर  साहब  ने  सुनो--,  तो
 क्या  वह  कार्य  वाही  राज  रिकार्ड  में  गई  है  ?
 जब  कभी  सदन  में  बहुत  गड़बड़  होती  है,
 कौर  एक  दूसरे  के  विरुद्ध  चीख  पुकार  मचती

 है,  वो  स्पीकर  साहब  कई  बार  यह  निर्देश
 दे  चुके  हैं  कि  में  कुछ  सुन  नही  पा  रहा  हू ंइसलिये
 कुछ  लिखा  नही  जायेगा।  मैं  जानना  चाहता  हूं
 कि  आज  क्या  स्थिति  थी  ।  जो  बात  सुनी
 नहीं  गई,  क्या  वह  लिखी  गई  है  ?  में
 इसके  बारे  में  ग्रा पका  निर्णय  च  हता  हूं  +

 मैंने  देखा  कि  श्री  ललित  नारायण  मिश्र

 खड़े  होकर कुछ  पढ़  रहे  थे।  अगर  वह  हमारे
 द्वारा  पेश  किये  गये  विश् षा धिक  र  के
 उल्लंघन  के  प्रस्ताव  क,  जवाब  दे  रहे  थे,
 तो  मैं  आपका  ध्यान  इस  तथ्य  की  भोर  चना

 चाहता  हुं  कि  राज  प्रात'  कल  ही  मैं  ने
 स्पीकर  महोदय  को  एक  पत्र  ।लखा  था,
 जिसमे  मैने  उनसे  यह  प्रार्थना  की  थी  कि
 श्री  ललित  नारायण  मिश्र  अपना  बयान  दें
 इससे  पहले  (व्यवधान)  या  तो  स्पीकर
 महा  उनसे  एक  सवाल  प्र  ले,या  मुझे

 एक  सब  ले  पूछने  की  इज  मत  दे  ?  t

 (व्यवधान)  मैं  ने  उस  पत्र  मे  लिखा  था  :

 “Certain  new  facts  have  come  to
 my  notice  during  these  last  two
 dayg  to  which  I  would  like  to  draw
 attention.

 “On  23-8-1972,  Shri  L.  L.  Mishra
 who  was  then  Minister  of  Com-
 merce  had  ordered  “Reference  my
 minute  at  lI|N.  This  matter  has
 been  unduly  ‘detained  and  would
 like  points  raised  in  my  notes  at
 page  l2|N  to  be  re-examined  with
 speed  and  the  file  resubmitted  to
 ™me  by  30th.”
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 [  श्री  झील  चाहे  रो  अध जपे यी  ]

 मुझे  मालम  है  कि  इसका  एच  हिस्सा
 श्री  श्याम  नन्दन  मान  ने  पढ़  क्र  सुनाया  था  ।

 नानी  उस  दिन  यह  बात  स्पष्ट  नही  हुई  वि

 मंत्री  महोदय  ने  एक  ही  तारीख  को  इस  लाइसेंस
 स्केंडल  की  याद  में  दा  न'ट  दिय  |  झगर
 खूब।  यह  कहने  सही  है  'क  ये  लाइसेंस
 दे।  मे  उनकी  कई  6  नहीं  थी,  तो  फिर

 एक  डे  दिल  में  फाइव  पर  दो  नाटे  देने  की
 क्या  बहू  त  री?  वे  नाट  ग़म उद्धत  रख  रह  है।
 42  इन  पी०  बी०  झाई०  े  पास  है  ।

 प्रघन  मंत्री  कहती  है  वि  ऐन  कागज  त

 ना  दिखाये  जा  सकते  जा  अदालत  मे  दर्ज
 मारने  को  पर  त्रित  कम्।  मैं  जानना  चाहता

 z  a  नी  नित  नारायण  मिश्र  न  सी०  बी  ०

 आर  ०  का  जा  बयान  दिया  है,  क्या  वह  भी
 प्रिवरनेज्ड  डाकुमेंट  ह  सी०  बी०  आई०  ह.

 समन  श्री  पॉलित  नारायण  मिश्र  ने  बयान
 दिया  है  कौर  श्राप  सवार  को  कहिये  ब॒
 वह  उस  बयान  को  टे  वल  पर  रब  1  |  जस  दन

 वह  बयान  टेबल  पर  आयगा  यह  बात  साफ

 हो जायगी  वि  ये  लाइसेंस  दने  मे  यह
 धघोताना  वक़्त  में  श्री  जनित  नारायण  मिश्र
 का  गहरा  हाथ  है  ।  (व्यवधान)

 वह  बयाने  क्‍या  नहीं  आ  रहा  है  ?

 हम  नहीं  चाहते  कि  ग्र दा लत  में  जा  माम  ना

 ह: क  उतर  का  करे  तरह  मप्रभ वित क्या बित  किया

 जा  कान पतन  कीजो  श्री  तुन  महना

 शाम  के  मामले  पर,  दर  दस  ब।टा  ते  से  सम्बन्धित

 कौर  सदस्यों  केमिकल  पर  पार  तय  जाना  वा

 झ्रधियार  है  ्य  तथ्य  हम  देने  मना

 किया  गया  7  1  इसलिए  हम  एक  कसा  कदम

 उठ  ने  के  निए  विवश  हुए  है.  जस  को  हम

 से  चरण  तार  पर  उठ  ना  नहीं  चाहते  |

 बाप  सरकार  को  कहिये  वि  सी०  बी  ७»  भाई

 को  दिया  गया  श्री  ललित  नारायण  मिश्र

 का  बेयांस  टाल  पर  रखे  जाये  ,
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 SHRI  DINESH  CHANDRA
 GOSWAMI  (Gauhati)  Mr.  Deputy-
 Speaker,  Sir,  Members  of  the  Opposi-
 tion—primarily  Mr  Madhu  Limaye—
 have  rawed  certain  points  of  order  I
 would  ask  you,  Sir,  do  these  Members
 of  the  Opposition  stil  have  the  right
 to  raise  points  of  order  in  this  House
 becaus:  point,  of  order  can  be  raised
 only  m  order  to  regulate  the  proce-
 dure?’  When  a  Member  takes  upos
 himself  the  .ules  and  regulations  of
 this  IIouse  and  flouts  all  rules,  regu-
 lations  ang  conventions  I  fecl  he  has
 lost  all  hig  right  This  morning,
 (Interruptions)  Will  you  kindly  allow
 ™Me  to  speak?  ‘You  cannct  stop  me
 now  This  morning  we  saw  with  2
 tremendous,  amount  of  regret  Mr
 Madhu  Limaxc  taking  a  documert
 from  the  Table  and  teuring  it  te
 pieces  Sur  af  as  with  a  tremendous
 amount  of  emotion  that  I  notced  this
 specticle  I  am  not  a  professional
 Pohuician  J  have  come  to  this  House
 with  the  expectation  that  I  will  be
 able  to  serve  parliamentay  demo
 cracy  But  if  this  is  the  way  48
 which  Members  like  Mr  Piloo  Mody
 Mr  Madhu  Limaye  and  others  are
 goinr  to  serve  parhamentary  demo-
 cracy,  then  we  have  reasons  to  feel
 not  only  aggrieved  but  apprehensive
 as  well  This  afternoon  Mr  Madhu
 Limiye  has  raised  the  question  that
 the  statement  made  by  the  Prime
 Miniter  has  undermined  the  core  of
 Parliiment  He  has  said  that  under
 Article  05  ang  under  Artic’e  492
 Parhament  is  sovereign  and  supreme
 Who  challenged  :t?  We  have  never
 challenged  t  But  Mr  Madhu
 Limaye  should  also  remember  that
 Parhament  KB  not  above  the  law  that
 i5  framed  This  Houre  hat  framed
 certain  laws  and  enactments  and  has
 put  stamp  of  approval  to  certain  rues
 and  rerulat  ons

 This  House  nm  also  guided  by  those
 enactments  This  House  is  not  above
 those  enactments  Section  62  CrPC
 saves  that  a  atatement  made  before  a
 Police  officer  cannot  be  made  use  of
 for  any  other  purpose  than  for  con-
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 tradiction,  I  ask  the  members  of  the
 Opposition:  Is  this  Parliament  above
 this  enactment  or  are  we  also  bound
 by  this  enactment?

 SHR]  PILOO  MODY  (Godhra):
 ‘When  it  relates  to  a  member  of  the
 House,  We  are  not  bound.

 SHRI  DINESH  CHANDRA
 GOSWAMI:  Are  we  to  follow  double
 standards?  Are  we  to  say  that  for
 the  pcople  outside  there  should  be  a
 particu  ar  law  but  when  it  apples  to
 ourselves,  we  will  not  be  guided  Ly
 this  law?  Is  this  the  standard  that
 we  wish  to  lay  down  on  this  point”
 When  we  have  Said  that  a  siatement
 uvainst  an  accused  made  before  the
 police  will  never  be  admissible  exc.  pt
 Jor  the  purpose  of  contradiction,  at
 the  same  time  are  you  saying  that
 you  will  be  capable  of  punishing
 somebody  even  on  the  basis  of  a
 statement  made  before  the  po'ice?  I
 ask  myself;  7  we  are  to  assume  the
 eapahility  of  punishing  somebody  on
 the  basis  of  a  statement  before  the
 police,  why  could  not  the  same  prin-
 Ciple  also  be  available  to  a  court  cf
 law?  If  we  seek  to  punish  a  person
 On  the  hasis  of  a  statement  made
 before  the  police,  the  court  may
 reasonably  put  a  question  to  us:  if  you
 can  punith  a  man  because  of  a  state-
 ment  under  sec  162,  why  don’t  you
 five  us  the  same  power?  This  is  the
 inherent  contradiction  tg  which  the
 Prime  Minister  has  referred.  She
 obviously  said  that  if  we  commence
 heré  a  proceeding  on  the  basis  of
 such  qa  statement  but  deny  the  same
 to  a  court  of  law,  an  inherent  conflict
 May  arise  between  the  court  and
 Parliament.

 I  do  not  understand  how  Shri
 Madhu  Limaye  can  say  that  this  state-
 ment  made  by  the  hon.  Prime  Minis-
 ter  goes  contrary  to  art.  22  or  art.  05
 of  the  Constitution.  This  onty  indi-
 cates  that  the  members  of  the  Oppo-
 Sition  are  utterly  frustrated  and  in
 their  frustration,  they  want  to  obs-
 truct  the  proceedings  of  the  House.
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 Thig  indicates  that  today  they  have
 £0t  no  other  way  open  except  to  make
 a  Capital  out  of  this  and  block  the  pro-
 ceedings  of  the  House.

 We  know  your  political  game  and
 we  are  prepared  to  fight  you  on  your
 political  game.  (Interruptions).  As  l
 have  said,  this  attitude  of  the  Oppo-
 Sition  is  a  reflection  of  the  deep  irus-
 tration  in  their  mind.  Therefore,  I

 feel  that  when  the  Speaker  has  called
 the  next  item  of  business  in  the  order
 paper,  the  Deputy-Speaker—I  say  this
 in  all  humilty—cannot  give  gq  ruling
 against  the  decision  of  the  Speaker
 calling  on  the  next  item  of  business
 in  the  order  paper.  In  this  view  of
 the  matter,  the  points  of  order  raised
 by  my  friends  of  the  Opposition  are
 infructuous  and  irrelevant.

 SURI  SHYAMNANDAN  MISHRA:
 I  have  been  repeatedly  rising  on  a
 pont  of  order.  After  the  hon.  Prime
 Minister  read  out  her  statement  in

 the  House,  certain  points  arose  from
 the  statement  of  the  hon.  Prime
 Minister  which  requireg  clarification
 and  elucidation  by  the  Prime  Minis-
 ter  herself  and  by  the  Chair,

 The  first  point  was  whether  the
 Prime  Minister  was  not  challenging
 the  ruling  of  the  Chair  given  earlier
 that  there  was  absolutely  no  conflict
 between  the  proceedings  in  the  court
 and  the  proceedings  in  the  House  se
 far  as  a  matter  of  privilege  is  con~
 cerned.  I  think  the  hon.  Speaker
 was  only  acting  in  accordance  with
 the  well-established  rules  in  this  mat-
 ter  followed  in  this  country  and  even
 outside.  But  the  hon.  Prime  Minister
 came  out  with  a  strange  theory  that
 the  proceedings  in  the  House  might
 conflict  with  the  proceedings  mm  the
 ccurt  and  thereby  she  was  misleading
 the  House.  In  fact,  it  was  a  con-
 tempt  of  the  Chair.  and  also  she  could
 be  accused  of  misleading  the  House.
 That  was  one  point

 But  may  TI  remind  my  hon.  friends
 on  the  other  side  that  even  when



 ?  (Unterruptioné)
 gil  cases  of  riots,  commissions  of  in-

 .  पप्  Bave  been  held,  where  commu-
 Wet  Feelizigs  might  be  exacerbated  and

 “Phere  might  be‘  injustice’  done,  but:  in
 Spite  of  that,  commissions  of  inquiry

 :  iad  Deen  held;  and  yet  the  hon;  Prine
 Was  pleased  to  say  that  there -  “fiight  be  conflict  with  the  proceedings

 in  the  court.  Did  we  not  point  out  to
 the-‘hon.  members  on  the  other  aside

 _  for  their  king  consideration  that  when
 i”  gs  could  go  on  against  Mr

 ae  Nixor-both  in  Congress  and  in  the
 court,  there  was  absolutely  no  bar  to
 the  two  proceedings  going  on  con-
 currently?  है

 I.want  to  know  whether  the  Chair
 itself  wag  not  going  back  upon  what
 it  had  said  earlier.  I  would  recall  to

 ‘.:  your  memory  what  the  Chair  said.  I
 dp  not  think  that  Chair  said  it  in  a
 yery  clam  moment,  and  if  it  comes  to
 the  House  ang  says  that  that  was  not
 what  the  Chair  meant  that  is  a  differ-

 t  thing.  But  according  to  my  recol-
 lection  the  Chair  did  say  that  30  long
 98  there  were  proceedings  in  the  court
 no  action  should  be  taken.  Now  the
 Chair  itself  had  been  pleased  to  say
 that’  there  could  be  proceeding  so  far
 a*  the  privilege  case  is  concerned.
 Now  the  Chair  says  that  there  could
 be  no  action  till  the  proceedings  in
 the  tourt  are  over.  I  want  to  ask  a

 -  Clarification  from  the  Chair  whether
 the  Chair  itself  was  not  going  against
 its  earlier  ruling
 which  ought  to  be  clarified?

 »  oe  The  Prime  Minister  was  also  in-
 “wolving  the  Chair.  I  had  interrupted an  Here  at  that  very  point  of  timie,  when

 “ghee  said  “Your  suggestion”  of  a
 vular  kind  was  being  accepted  by

 ‘the  mouth  of  the  Chair  and  it  is

 ्

 for  the  Prime.  Minister  to
 ive.the  Chair  in  this  matter  and

 e:Chair  also  to  acquiesce-in  that

 Minister  ie  not  correct

 Is  it  not  a  point

 are  being  shielded,  this  “poor,

 I  would  not  put  those  words
 Speaker,  the  Home  Mink

 a  etutement  by  the.  Prime  oan

 that  letter  of  the  hon,  Home  Minigher:

 “The  CBI  was  entrusted
 vie

 tie:
 investigation  of  certain
 offences  and  they  completed  their
 enquiry  expeditiously”

 Is  not  the  House  in  order  to  ask:
 What  are  the  terms  of  reference?
 The  first  thing  the  hon.  Minister
 should  have  promised  to  the  House
 was:  We  are  prepared  to  let  you  know
 the  terms  of  reference.  If  thé  terms
 of  reference  included  only  the  poot
 harijan  Member  of  this  House.  end  not
 the  other  high  ups,  then.  would  you
 ask  us  (Interruptions)

 SHRI  0.  M.  STEPHEN  (Muvattu-
 puzha):  I  am  rising  on  a  point  of
 order.  While  referring  to  a’  Member
 of  this  House  he  said:  “Poor  Herijan
 Members”,  ‘meaning  thereby  that.  al-
 though  he  is  a  Member  of  this  House
 since  he  is  a  Harijan  he  is  to.  be  look-
 ed  down  upon  as  8  poor  human  being,
 a  separate  being  altogether.  I  submit
 that  this  expression  “poor.  .  Harijan
 Member”  must  be  ruled  unparilament-
 ary  and  expungéd  from  the.  79777  ae
 of  the  House

 SHRI  SHYAMNANDAN  MISHRA:
 It  8  a  strange  construction  ‘thet:  “the.
 hon.  member  is  putting:  upon  my.
 servation.  In  fact,  what  -I  wanted  40
 convey  was  that  while  the  bigh-bps

 person  ig  being  thrown  to  tht

 “According  to  the  ‘normal  Reac-
 tice,  the  CBI  incorporated  the  remilt
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 It  is  not  said  anywhere  that  it  was  un
 integrated  report.  The  Home  Munis-
 ter  says,  it  ig  only  in  the  form  of  a
 report;  it  is  not  a  repert.  My  point
 of  order  to  this:  What  does  the  Prime
 Minister  choose  to  call  a  report—
 whether  this  form  of  report  or  there
 is  some  other  report  which  had  been
 manufactured  during  this  interval?  I
 really  do  not  know  In  terms  of  this
 the  only  word  that  is  permissible  ie
 “the  form  of  a  report”  that  has  been
 submitted.  Lastly  in  that  letter  the
 Home  Minister  had  said,  “..the  rele-
 vant  report  of  the  CBI  for  your  pcru-
 sal”  Is  it  now  the  intention  that
 what  had  been  denied  to  the  Chair  is
 presented  to  us  or  it  has  also  been
 presenteq  to  the  Chair,  because  the
 documents  that  were  sent  to  the
 Char  were  selective  documents.
 only  those  which  were  considered  to
 be  relevant  If  the  documents  are
 again  selectively  sent  to  us,  the  docu-
 ments  would  not  be  worth  anything
 Iwan  ७  clarification  of  all  these
 points  Then  पटाए  we  can  procred

 in  the  matter  properly

 श्री  शाम  सहाय  पांडे  (772777)
 उपाध्यक्ष  जी,  मरा  व्यवस्था  बप  प्रश्न  बडा,
 सीधा,  सरल  है  जिस  का  सम्बन्ध  सदन  की

 प्रतिष्ठा,  गरिमा  और  सम्मान  से  है  तथा  उसके

 अशुभ  शासक  जीवन से  है  ।  इस  संघर्ष  में
 मे  आप  ग  ध्यान  श्री  मिश्र  की  झोर  दिलाना

 ऋआंति  हूं।  उन्होंने  यह  कहा  था  कि  यह  लाभ-
 सेस  बड  का  महायज्ञ  हमेशा  चलता  रहेगा,
 शायद  रूप  से  चलता  रहेगा,  एव  पोलिटिकल
 मोटिवेशन  एक  राजनैतिक  दृष्टिकोण  से

 इन्होने  घोषणा  की,  जिस  से  सदन  की  प्रतिष्ठा
 को  बहुत  बड़ा  प्राप्त  पहुचा---बाहर  और
 भीतर  भी।  भीत  सत्याग्रह  वा  भावा हम  किया

 गया  तो  ५"र्यवाही को  नही  चलने  दे  में  -  मोरारजी

 भाई  ने  ग्रसने  भाषण  में  यह  +हा  था  कि  उनको
 जीवन  में  यह  बसर  प्राप्त  हुआ-गांधी  जी  के
 चरण  में  बेठ  कर,  उन  से  सत्याग्रह  की  सीखे
 सीखी  कौर  आचरण  किया।  लेकिन  श्री

 2898  L.S—9.
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 मोरारजी  भाई  भूल  गये--जब  बह  संयुक्त
 महाराष्ट्र  और  गुजरात  के  मुख्य  मस्ती  थे,
 उन्होंने  सैकड़ों  क्रांतियों  को  गोली  से
 दिया  घौर  पन्त  में  गुजरात  मीर  महा-
 राष्ट्र  अलग  हुए।  हुतातत्माओं  को  श्रद्धांजलि
 प्रगति  करते  हुए  राज  भी  महाराष्ट्र  जनों  की

 खे  आंसुओं  स ेगीली हो  जाती  हैं  (व्यवधान)
 संसदीय  जीवन  में  विरोध  में  विनय  का  प्रादुर्भाव
 हाना  और  सत्याग्रह  में  शालीनता  का  होना  बहुत
 आवश्यक  है।  क्या  सदन  के  कक्ष  में  गतिरोध
 पैदा  करने  की  यह  प्रेरित  उचित  है  कि  कार्य
 नही  चलने  देंगे, मतभेद  हो  सकते  हैं।  एक  विचार
 हमारा  है  और  एक  विचार  आप  का  है,
 जनता  की  भ्रदालत  में  जा  कर  उस  का  निर्मम
 प्राप्त  कीजिए।  यहा  हम  जो  भी  पिर्मेय  करें,
 लेकिन  यहा  की  कार्यवाही  में  कोई  सितारों
 नहीं  आना  चाहिये।

 5.00  brs.  >

 श्री  वाजपेयी  जी  ने  कहा  है--मैं  इस  देश
 को  क्राति  की ओर  ले  जाने  के  लिये,  कांति  की
 और  गंग्रसर  करने  के  लिये  यहा  से  पदच्युत
 होना  चाहता  हूं  यानी  यहां  से  हिना  चाहता  हूं।
 म॑  उन्ही  के  शब्द  का  दोहराना  चाहता  हूँ--
 श्री  वाजपेयी  जी  ने  कहा  कि  संसद  की  सदस्यता
 मे  त्यागपत्र  के  दो  कारण  हैं---एक  कारण  तो

 उन्होंने  यह  बतलाया  कि  संसदीय  'राजनीति---
 किसी  पार्टी  की  राजनीति  के  सम्बन्ध
 से  अगर,  वाजपेयी  जी,  आपने  कहा
 होता  तो  मैं  ड्राप  की  बात  को  सोच  सकता  था
 लेकिन  संसदीय  राजनीति  क्‍या  होती  है?  यह
 हॉटेस्ट-ला-मे  किय  बाडी  है,  सींचता  सम्पन्न
 संस्था  है,  इस  के  द्वारा  देश  के  भाग्य  का  निर्माण

 होता  है,  इस  की  धारा  गंगा  के  समान  पत्र

 है  (व्यवधान)  यहां  सारे  देश  के  विश्वास  और
 आस्था  के  साथ  कार्य  चलता  है।  भाप  ने  कहा
 फि  यहा  जनता  दनादन  की  सवा  के  माध्यम
 में  कार्य  नहीं  होता,  यह  तो  केवल  पैसा  प्राप्त
 करने  का  साधन  मात्र  रह  गई  है--क्या  यही
 आप  की  दृष्टि  में  संसदीय  राजनीति  है?
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 [भी  राम  सहाय  पांडे

 आप  ने  दूसरा  कारण  बताते  हुए  कहा
 कि  यहां  स्वतंत्रता-सम्पन्न  सत्ता  बहुसंख्यक  दल

 के  इशारे  पर  चलने  वाली  मशीन  रह  गई  है।
 मैं  आप  से  जानना  चाहता  हूं---उपाध्यक्ष  महो-

 दय॑,  ड्राप इस  के.  कस्टोडियन  हैं,  रबड  स्टाम्प की
 तरह की  मशीन  का  उल्लेख  कर  के  इस  सदन  की
 गरिमा को  समाप्त  करने,  उस  को  रिड्यूस  करने

 वा  इन  का  औचित्य  क्या  है  ?  प्रधान  मन्त्रों  जी

 ने  एक  वक्तव्य  दिया,  मोरारजी  भाई  ने  भी

 एक  वक्तव्य  दिया--मतानत  हो  सकते  हैं,
 लेकिन  मतभेदों  का  निर्णय  क्‍या  कितना  जैसी

 बात  आप  करते  जा  रहे  हैं,  इस  तरह  से  होगा।
 रोज-रोज  वही  चीज  ये  पत्तासर  भी  छापते-

 छापते  थकी  गये  हैं,  जनता  भी  धरी  गई  है,  मैं

 प्राय  से  पूछना  चाहता  हू  क्या  इसके  भ्र ति रिक्त

 सदन के  पास  कोई  दूसरा  पाये  नही  रहें  गया  हूं  ।

 आप  झगर  यह  समझते  हो  कि  हम  बड़े  लोक-प्रिय

 दो  रह  हैं  तोपें  प्राय  को  बतलाना  चाहता

 हूं---इससे  लोकप्रियता  नही  मिलेगी।  जनता  के

 सामने  राज  रोटी  का  प्रश्न  है,  बेकरी  का

 प्रश्न  है।  आज  जिस  तरह  से  विरोधी  दल

 रोड़े  भ्र टका  रहा है.  जिस  को  सत्याग्रह  का  नाम
 दे  रहा  है,  वह  सत्याग्रह  नहीं  है,  दुराग्रह  ह्
 गांघी जी  के  चरणों  में  बैठकर  प्रलाप  करने  वाले
 मोरारजी  भाई  के  नेतृत्व  में  यह  सत्याग्रह  नही
 होगा,  सत्याग्रह  करना  है  तो  बाहर  जाइये,
 इस्तीफा  दे  दीजिये,  इस  सदन  को  छोड़  दीजिये-
 वाजपेयी  जी  मैं  ड्राप  को  बधाई  देता  हू,  उन्होंने
 इस्तीफा  दे  दिया  है...  (व्यवधान).  .  वा  ,पेय  जी
 कांति  करने  जा  रहे  हैं---यह  क्राति  बादलों  में

 होगया  किसी  कमरे  मे  होगी---अरे,  निशा--

 घूँसों,  सुन  नो--हजारों  प्राणियों  को  इकट्ठा
 कर  कै,  वाणी-विलास  से  यह  क्राति  होगी।
 973  में  ये  चार  तत्व  एक  हो  गये,  फिर  भी

 क्ांहिं  न  वर  सके,  श्राप  सब  झण्डे-पाण्डे-ड०४

 इबढुढे  हो  जाय  तो  भी  यह  जाति  नहीं '
 होगी,  .  .  .  .
 MB.  DEPUTY-SPEAKER:  No,  this

 ig  no  point  of  order.
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 शो  एस०  उम्र  शी  (कानपुर)  :
 उपाध्यक्ष  महोदय,  राज  काफ़ी  दिनों  से  ह्य
 लोग  सी०  बी०  बनाई  की  रिपोर्ट  की  मांग
 कर  रहे  हैं  कौर  जब  ऐस  परिस्थिति हुई  इस
 सदन  में  तो  ग्राम  प्रधान  मंत्री  मे भी  एक  भाषण
 दिया  ।  उस  भाषण  से  जो  मैं  मे'  समझा  वह  पहुं
 कि  जो  डाकुमेंट्स  हम  लोग  चाहते  थे  जिन  पर
 केप  दायर  किया  गया  उन  को  दिखाने  के  लिये
 बह  राजी  हैं  मैं  जो  आपस  मे  बातचीत  कर

 चुका  हु  उस  में  भी  इसी  नतीजे  पर

 पहुचा  हु  कि  शायद  डौकूमेट्स  के  बारे  में  कोई
 झगड़ा  दम  वक्‍त  नही  है  डौकूमेट्म  जो  हम
 ने  माने  थे,  या  जो  हमे  मानने  चाहिये  या  जो
 लिये  जा  सकते  हैं  उन  में  से  काफ़ी  हुद  तक

 डौकूमेट  बने  का  उन्हीं  ने  वायदा  किया  है  ।
 उपाध्यक्ष  जो,  झगड़ा  मक  ली  है  कि  डाकू-
 मेंट्स  क्या  मिलें  और  क्या  नहीं  मिलें  ।  झगड़ा  यह
 है  कि  क्या  प्रपोज्ञीगन  के  सदस्य  डाकुमेंट्स
 देखने  के  बाद  जिम  के  लिये  शोध  आफ  सी केसी
 लेन  होग,  हालांकि  हम  लोग  अफ़रमेशन  लेते

 हैं.  क्या  उस  के  बाद  हमारी  जबान  हमेशा  के
 लिये  बन्द  हो  जायगी  ।  या  कोई  ऐसे  डाकुमेंट्स
 जिन  को  देखने  के  बाद  हम  यह  समझें  कोई
 मती  या  कोई  सदस्य  या  शौर  भी  कोई  न्य
 उस  में  शरीफ  हों  तो  हम  उनकी  बातो  को

 कह  सकेंगे  कि  नहीं  झगड़ा  सिफ्र  इस  बात  का

 है।  भ्र भी  माननीय  एस०  एन०  मित्र  में

 कहा  कि  माननीय  ललित  नारायण  मिश्र  ने

 बयान  झगर  दिया  हो  तो  >स  का  क्‍या  होगा  ?

 एक  बात  सही  है  कि  चाहे  तुल  मोहन  राम  हो,

 चाहे  मान तय  ललित  नारायण  मिश्र  हों.  भौर

 चाहे  मात तीय  दीक्षित  जी  हों,  जो  भी  करप्शन

 के  मामले  में  इनवाल्ल्ड  हैं  हम  चाहते  हैं  वह

 बाहर  जा  कर  करप्शन  करें,  यहां  न  फैलायें  ।

 बाहर  करें,  लेकित  सदन  में  पास  की  चर्चा  होगी  1

 आजम  हालत  ह...  है  कि  इस  सदन  में  जानें  एर

 दूर  से  ही  महक  भाने  लगती  है  कि  यहां  सवा

 हो  रहा  है।  कोई  द  तरा  कास  देश  का  नहीं  हो
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 रहा  है।  तो  मेरा  कहना  है  कि  प्रधान  मंत्री
 और  सत्ताधारी  दल  की  तरफ  से  यह  यकीन
 दिलाया  जाय  तमाम  मेम्बरों  को  कि  अध्यक्ष
 महोदय  की  सदारत  में  तमाम  कागजात  देखने
 के बाद  झगर  हम  इस  नतीजे  पर  पहुंचे
 कि  इस  मामले  की  और  छानबीन  होनी  चाहिये
 तो  कया  हम  को  यह  हक  होगा  कि  प्रधान  मंत्री
 को  लिखें  कि  हम  सेटिसफाइड  नही  हैं  कौर
 हम  न्याहिते  है  कि  इस  के  बारे  मे  भागे
 पार्लियामेंटरी  प्रो  ही।  ?  यह  अधिकार  उन  को
 होगा  कि  नहीं  t  मैं  समझता  हूं  कि  यह  हमारा
 जन्‍म  सिद  अधिकार  है  क्योंकि  यहां  चुने
 जाने  के  बाद  कोई  भी  हमारी  जबान  पर  ताला
 नहीं  लगा  सकता  ।  झगर  हमे  डाकुमेंट्स
 दंखने  के  बाद  यकीन  हो  जाय  कि  नहीं  प्रो
 होनी  चाहिये  तो  प्रधान  मंत्री  को  लिख  कर  हम
 मजबूर  कर  सकते  हैं  कि  हम  ने  कुछ  चीजे  ऐसी
 रखी  है,  जिन  से  मालूम  होता  हैं  कि  खाली
 कचहरी  में  मुकदमा  चलने  से  काम  नही  चलेगा,
 बल्कि  पार्लियामेंटरी  प्रोब  होनी  चाहिये  t  मैं
 समझता  हूं  इस  में  उन  को  कोई  एतराज  नहीं
 है

 मैं  सत्ताधारी  दल  से  और  विरोधी  दलों
 से  भी,  मुझे  भी  o9  साल  का  इस  सदन  को
 सनुर्था  है,  धूप  में  ही  बाल  सफ़ेद  नहीं  हुए  है,
 जाज  जब  कि  तमाम  खोजे  हमारे  माने  हैं
 ो  कि  जरूरी  हैं  जैसे  टेक्सटाइल  बक  लाखों
 की  तादाद  में  इस  बिल  का  इंतजार  फर  रहे  है,
 सरकारी  कर्मचारी  महंगाई  के  लिये  परेशान  हैं,
 मैं  बाप  से  निवेदन  करना  चाहता  हूं  कि  भ्रमर
 सत्ताधारी  दल  यह  क्लासीफिकेशन  दे  दे  तो  मेरे
 ख्याल  में  मामला  तय  हो  सकता  है  ताकि
 हम  सोग  कुछ  दूसरे  काम  करे।  और  यह

 सत्ताधारी  दल  से  इसलिये

 पाते  हैं  कि  आध  भाई  भ्र फ्र सेशन  के  बाद
 भी  क्या  हम  अपनी  शबान  नहीं  खोल  सगे  ?
 गर  हम  समझते  हैं  कि  मानवीय  दीक्षित  जी,
 बानयीय  ललित  नारायण  भिन्न,  माननीय
 द  1... 8  था  मेरा  स्वयं  का  गलत  हाथ  इस
 मामले  में  है  तो  इस  चुपचाप'  नहीं  रहेंगे  1
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 इस  लिये  पालियामेंट्री  प्रोब  की  मांग  जो  पहले
 थी  वह  प्राण  भी  है।  देश  के  झोर  काम  ठप्प
 पड़े  है  इसलिये  मैं  चाहुंगा  कि  सत्ताधारी  दल
 इस  बात  को  साफ़  कर  दे  |  डाकुमेंट्स  के  बारे  में
 कोई  झगड़ा  नहीं  रहा  है  झगड़ा  केवल  यह  है
 कि  वाद  में  पालियामेंट्रो  प्रो  की  मांग  कर  सकेते
 है  कि  नहीं  ।

 SHRI  VASANT  SATHE  (Akola):  4
 think,  thig  House  was  suddenly  lost
 in  turmoil  this  morning.  If  we  reffect
 &  little  calmly  on  what  was  said,  i
 am  sure  my  friends  will  agree  that
 there  5  not  really  that  difference  of
 opinion  which  appears  to  be  there.
 From  the  Prime  Minister's  statement—
 from  aJl  that  was  7९88  out  just  now—
 it  ia  very  clear  that  she  wants  confi-
 dence  or  secrecy  so  that  the  proceed-
 ings  in  the  court  of  law  that  are  go-
 ing  on  are  not  prejudiced.  That  is
 what  she  has,  in  60  many  words,  stat-
 ed.  that  we  do  not  want  to  create  a
 conflict

 SHRI  MADHU  LIMAYE:  We  are
 not  concerned  with  the  court.

 SHRI  VASANT  SATHE:  As  I  said
 on  that  day,  we  do  not  want  to  con-
 vert  ourselves  into  a  court.  We  can
 only  consider  to  the  extent  of  privi-
 lege  jurisdiction.  This  is  accepted.  I
 have  also  submitted  the  other  day
 that,  as  far  88  Mr.  Tuilmohan  Ram’s
 case  is  concerned it  can  be  geen  in
 the  record;  a  little  examination  of  the
 proceedings  will  satisfy  you—what  is
 matenul  is  not  even  privilege  but  a
 Parliamentary  Committee  for  discip-
 inary  action  against  Mr.  Tulmohan
 Rim  for  misconduct,

 SHRI  MADHU  LIMAYE:  That  is
 agreed.

 SHRI  VASANT  SATHE:  Do  not
 confuse  here  all  the  time  talking  of
 privilege.

 SHRI  MADHU  LIMAYE:  Whitt  is
 invoking  the  powers  of  the  court?
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 SHRI  VASANT  SATHE:  Mr.
 Madhu  Limaye  is  welk-versed  in  pro-
 cedure.  {  will  only  beg  of  him  not
 to  have  a  running  commentary,  He
 and  [  are  practically  saying  the  same
 thing.  But  he  is  unnecessarily  emp-
 hasizing  it  wrongly.  Even  Mr.  Morarji
 Desai  talked  of  the  right  of  privilege
 and,  therefore,  in  the  context  of  pri-
 vilege,  he  said,  the  matter  of  sub-
 judice  was  not  relevant.  The  ques-
 tion  here  is  not  of  privilege  and  sub-
 judice  but  of  a  Parliamentary  Com-
 mittee  acting  in  its  disciplinary  juris-
 diction  and  the  court  acting  in  its
 criminai  jurisdiction.  These  are  the
 two  things.  They  are  not  conflicting.

 Therefore,  there  is  no  conflict.  वी
 that  was  said  was  that  as  far  as  w2
 had  to  act  within  our  jurisdiction,
 there  wag  no  bar.  I  gay  that  even  ta-
 day  there  is  no  bar  attempted  to  oe
 created.  All  that  is  said  is:  do  not  do
 anything  which  will  prejudice  the
 proceedings  in  the  court  of  law.  You
 do  not  want  to  do  that.  I  am  sure
 none  of  the  Members  want  to  do  that.

 SHRI  MADHU  LIMAYE:  We  are
 not  at  all  concerned  with  that.

 SHRI  VASANT  SATHE:  and  [
 think  hon.  Shri  Madhu  Limaye  knows
 that  he  has  been  caught  on  the  wrong
 foot.

 शेष  कोहेन  पूरे

 That  is  why  he  is  now  getting  angry.
 You  know  you  are  wrong.  I  am  expos-
 ing  you....

 SHRI  MADHU  LIMAYE:  Nonsense.

 SHRI  VASANT  SATHE:  The  Prime
 Minister  has  nowhere  stateq  in  her
 statement  that  the  Parliament  is  de-
 barred  from  its  own  inherent  jurisdic-
 tion.  Ail  that  she  said  was  about  the
 secrecy  aspect  and  that  you  should
 not  do  anything  which  will  prejudice
 the  normal  proceedings,  and,  I  am
 sure,  none  of  the  hon.  Members  her2
 want  to  say  that  we  do  want  to  pre-
 judice  the  proceedings  in  a  court  of
 law....(interruptions).  Therefore,  ali
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 that  is  said  is  this  (Interruptions).

 Again,  what  is  stated  in  the  stata-
 ment?  (Interruptions).  Why  all  this
 unnecessary  furore?  it  is  again  stated
 that  it  is  a  question  of  not  to  divulge,
 On  an  oath  of  secrecy  or  the  oath  of
 confidence  vis-a-vis  the  proceedings  in
 a  court  of  law.  Nowhere,  hag  it  been
 stated  by  the  House  that  if  you  dis-
 cover  tomorrow  anything..

 (Interruptions)

 But  you  wanted  to  sida-track  the
 issue  because  you  thought  and  also
 your  whole  strategy  was—I  beg  your
 pardon—to  embarrass  the  Government
 and  here  was  an  excellent  opportunity
 to  holg  the  Government  and  the  party
 in  power  in  the  country  to  disgrace
 before  the  naticn  and  make  it  appear
 that  here  was  a  recalcitrant  govern-
 ment  which  was  not  willing  to  snow
 certain  things  and  wanted  to  shield  a
 person.  That  is  what  you  wanted  to
 show  to  the  people.  Is  it  not  so?
 Now,  here  was  the  best  opportunity
 given  to  you.  Even’  the  case  diary
 which  is  not  normally  accessible  was
 being  shown  to  you.  Tell  me.  You  are
 all  leaders  of  honourable  reputation.

 AN  HON.  MEMBER:  Hon.  House.

 SHRI  VASANT  SATHE:  Now,  if  aay
 document  came  to  your  knowledge
 which  showed  ex  facie  that  a  certain
 person  other  than  Shri  Tul  Mohan
 Ram  is  involved  but  because  the  case
 is  only  against  Shri  Tul  Mohan  Ram,
 any  prejudice  is  caused,  it  will  be
 only  to  Shri  Tul  Mohan  Ram  and  not
 to  any  other  person  obviously.

 SHRI  ATAL  BIHARI  VAJPAYEB:
 Not  against  Shri  L.  N.  Mishra?

 SHRI  VASANT  SATHE:  Therefore,
 if  you  found  any  material,  you,  the
 hon.  gentlemen,  not  one  but  so  many,
 could  have  easily  gone  to
 said,  ‘Here  is  evidence.  As  far  as  the
 outside  world  outside  is  concerned,  we:
 have  in  confidence  told  you  ang  taken
 an  understanding,  oath,  etc..’  I  am
 not  bothered  about  it  but  it  is  a  ques-
 tion  of  the  word  of  honour.

 her  and
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 You  could  have  gone  to  her  and  said:

 “Madam,  as  in  honour  bound,  we
 have  not  gone  about  broadcasting
 this.  But  here  is  what  we  have  seen
 and  found.  We  bring  it  to  your
 motice,  This  deserveg  action.”

 Don’t  you  think  that  that  would  have
 carried  weight?  Why  without  even
 seeing  and  before  seeing  anything,  do
 you  want  an  advance  statement  that  if
 you  find  anything  therein,  it  should  be
 open  to  you  to  go  to  the  _  outside
 world,  come  in  this  House  and  make
 any  statement  whatever  you  like?
 Why  do  you  want  such  a  thing  to  be
 said?  If  you  refiect  a  little  calmly  and
 if  you  do  not  want  really  the  Parlia-
 mentary  system  to  be  wrecked....

 SHRI  SHYAMNANDAN  MISHRA:
 3  don’t  believe;  it  is  to  strengthen  the
 system  that  we  are  saying  this.

 GHRI  VASANT  SATHE:  If  you
 really  want  to  strengthen  the  system,
 then  for  God’s  sake  think  about  this.
 What  we  have  done  today  doeg  not
 strengthen  the  parliamentary  system
 in  the  eyes  of  the  country

 SHRI  SHYAMNANDAN  MISHRA:
 Let  us  agree  to  differ.

 SHRI  VASANT  SATHE:  I  am  sure
 on  reflection  we  will  come  to  this  con-

 clusion.  What  we  did  today  was:
 obstruct  and  bring  to  a  halt  virtually
 the  entire  proceedings  of  the  House.

 Merely  by  shouting,  coming  and
 squatting  here,  who  do  you  want  to
 achieve?  I  agree  Morarjibhai  learnt
 at  the  feet  of  Gandhiji.  But  I  could
 never  imagine  that  Gandhiji  could
 ever  have  led  a  movement  of  Satya-
 graha  even  jin  Parliament  jin  a  disor-
 derly,  completely  mad  manner.  I  can
 understang  all  of  you  were  agreed
 with  him,  but  Satyagraha  has  to  be
 a  disciplined  action.  The  opposition
 did  not  even  have  a  plan  of  action,
 how  to  conduct  a  disciplined,  orderly,
 honourable,  non-violent  Satyagraha.
 This  is  not  the  way  they  should  have
 behaved.  They  shouted,  came  here
 ‘and  squatted  here.  Is  this  the  way
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 you  raise  yourselves  in  the  image  of
 the  country?  Is  this  the  way  of  con-
 ducting  yourselves?  Let  us  think  fora
 while  for  reflecting  what  impression
 such  kinds  of  actions  will  have  on
 the  people  of  the  country.  Even  now
 it  is  not  late.  Let  us  save  the  situa-
 tion,  let  it  not  become  exasperated.
 This  is  my  request.

 SHRI  PILOO  MODY:  I  am  really
 sorry  that  Mr.  Vasant  Sathe  who  talk-
 ed  so  much  Sense  should  have  spoiled
 his  speech  by  his  comments,  rather
 unworthy  comments,  on  Satyagraha.
 Because,  Sir,  I  want  that  he  should
 as  far  as  poSsible  talk  about  what  he
 knows.  Therefore,  I  say,  we  in  the
 opposition  would  accept  what  Mr.
 Sathe  has  said,  but  let  his  own  party
 accept  what  he  has  said.  Do  you  think
 it  is  a  fair  offer  or  not?  We  will  accept
 what  he  said.  But  let  his  own  party
 accept  what  he  says.  He  tried  to  trans-
 late  the  Prime  Minister’s  speech.
 Where  the  Prime  Minister  was  not
 prepared  to  give  us  the  assurance  that
 we  asked  for,  Mr.  Sathe  coulg  have
 given  the  assurances,  Why  do  you  not
 do  it?  Why  did  he  not  persuade  his
 leader  to  give  us  this  assurance  that
 we  have  asked?  Even  now  I  suggest.
 let  him  go  to  the  Cabinet,  they  are  still
 talking,  I  don’t  know,  about  what.  Let
 him  go  and  persuade  them.  All  of  you
 who  applauded  Mr.  Sathe,  why  don’t
 you.  270  of  you  go  in  a  disciplined
 March  upto  the  cabinet  room  in  the
 form  left-right-left-right  with  the
 hands  swinging  at  the  same  time  and
 tell  your  leader,  the  Prime  Minister  of
 India,  that  what  you  have  said  has
 been  mis-understood  by  the  Opposi-
 tion,  and  it  has  been  mis-understood
 by  the  Opposition  for  the  simple  rea-
 son  that  we  have  been’  cheated  tco
 often.

 SHRI  5.  M,  BANERJEE  (Kanpur):
 She  will  say  ‘about-turn’,

 SHRI  PILOO  MODY:  Right.  They
 will  not  return  in  formation  but  in
 wrong  steps  because  the  quality  of  the
 people  has  been  advertised  to  the
 whole  world.  You  are  375  ghulams  of
 OMe  princess.  Tragic!
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 {Shri  Piloo  Mody]
 I  have  heard  people  like  Mr.  Ram

 Sahai  Pandey,  Mr.  Bhagat  and  Mr.
 Sathe  talk  about  Satyagraha.  They
 think  that  points  of  order  are  part  of
 the  Satyagraha  movement  because  all
 that  we  have  been  doing  so  far  is  raig-
 ing  points  of  order  and  yet  what  a
 really  political  pilferage,  propaganda
 for  cheap  and  debase  way  uf  trying
 to  attack  the  great  leaders  of  this
 country  because  in  their  opinion  there
 is  only  one  leader  and  one  party  and
 there  is  nothing  more  but  that.
 Therefore,  let  these  people  who  talk
 about  Satyagraha  first  learn  some-
 thing  about  Satyagraha.

 SOME  HON.  MEMBERS:  From  Mr.
 Pilao  Mody?

 SHRI  PILOO  MODY:  My  next
 sentence  was  to  admit  that  I  do  not
 know  anything  about  Satyagraha.
 (Interruption).

 One  Mr,  Bhagat,  an  hon.  Member  of
 this  House  went  one  step  further.
 He  started  talking  ’something  about
 Dodsil  and  Co.  What  he  really  meant
 was  Maruti.  Mr.  Ram  Sahai  Pandey
 started  talking  about  how  many
 people  were  killed  when  such  and
 such  person  was  the  Chiet  Minister  of
 such  and  such  a  State.  Let  us  havea
 ‘goli  maro’  competition.  You  will  find
 in  the  last  eight  years  that  Shrimaa
 Indira  Gandhi  has  been  the  Prime
 Minister  of  India  more  people  have
 been  slaughtered  by  the  police  than
 ever  before.  So,  again  do  not  jabber
 to  the  press  gallery.  Saying  ig  one
 thing  and  facts  are  quite  another.

 Now,  Mr.  Deputy-Speaker,  Sir,  a
 word  about  this  morning’s  proceed-
 ings.  Contrary  to  all  cannons  of  Par-
 liamentary  practice  the  Sneaker  and
 the  ruling  party  together  decided  that
 the  business  of  the  House  shall  carry
 on,  unless  you  want  to  create  an  arbi-
 trary  society  where  the  people  with-
 out  sense  can  also  talk  and  the  people
 without  brains  can  also  talk.  And,
 whatever  point  is  being  made  has  only
 to  be  shouted  down.  There  was  very
 8000  reason.  While  I  have  got  a  good
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 vit  of  relaxation,  this  morning,  Shri
 L.  N.  Mishra  was  asked  to  make  a
 statement.  I  did  not  hear  the  Speaker;
 nor  ,did  I  think  that  anybody  heard
 the  Speaker  asking  Shri  L.  N.  Mishra
 to  start  siaking  a  statement,  rather  a
 garbled  statement,  trying  to  jusify
 himself  in  an  indefensible  situation,
 The  whole  country  knows  what
 Shri  L.  N.  Mishra  has  been  doing;  you
 know;  I  know;  the  rest  of  the  House
 knows;  his  Cabinet  Colleagues  know
 and  everybody  knows.  But,  this
 issue  apart,  while  Shri  Mishra  was
 making  his  statement  which,  he  did
 not  even  read,  he  read  only  a  page
 and  a  inaif  and  then  wanted  to  lay  it
 on  the  Table.  The  only  thing  that
 was  heard  in  the  whole  House  very
 clearly  was  Mr.  Dandavate’s  voice
 shouting  point  of  order,  point  of  order,
 pwuint  of  order—not  once,  but  a
 thousand  times.

 May  I  just  say  that  if  Speaker
 wanted  the  House  to  continue  its
 business,  the  Speaker  nad  no  right  te
 ignore  the  point  of  order,  no  right
 and  no  power  and,  therefore,  I  have
 to  come  to  the  conclusion  that  on  the
 one  and,  he  wanted  the  House  to  do
 its  nermal  business  and,  on  the  other,
 he  himself  wanted  to  ignore  and  de-
 base  the  rules  of  the  House.  Other-
 wise,  he  should  have,  if  he  was_  not
 heard,  asked  Shri  L.  N.  Mishra  to  sit
 dawn  and  ask  Shri  Madhu  Dandavate
 to  make  his  point  of  order.  That  is
 point  Number  one.

 Then,  some  bogus  votes  were  taken
 —absolutely  bogus  votes—wherein
 475  people,  without  even  reading  what
 was  being  voted  upon  shouted  ‘Ayes’
 After  this  voting  had  taken  place,  f
 shouted  ‘Noes’  had  it.  The  doors  were
 closed;  the  Lobbies  were  cleared  but,
 it  was  never  put  to  vote  again.  As  a
 matter  of  fact,  the  doors  remained
 closed  for  more  than  0  to  5  minutes
 and  nobody  bothered  and  somebody
 had  to  go  out.  And  thereafter,  the
 doors  were  opened.

 Therefore,  Sir,  talking  about  the
 Parliamentary  Procedure  I  say  that

 4
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 we,  here,  in  the  Opposition  suffer
 from  every  sort  of  injustice  and  are  de-
 prived  of  our  rights  and  are  deprived
 in  every  way  from  making  you  and
 the  country  know,  what  is  happening
 in  Government?  Are  these  the  pro-
 cedures  of  Parliament?  The  Speaker,
 in  collusion  with  Government  (Inter-
 ruption),  wanting  to  maintain  that  the
 business  of  the  House  is  proceeding
 not  calling  for  a  division  of  the  House
 not  allowing  points  of  orders,  Sir,  |
 do  not  want  this  sanctimonious  hum-
 bug  to  go  on  in  this  House  like  the
 save  democracy  campaign  that  these
 people  are  trying  torun  with  the  mis-
 guided  leadership  from  above.  But,
 mevertheless,  saving  democracy  and
 knowing  what  democracy  is,  do  they
 think  that  democracy  is  a  toy  and  that
 is  a  play  thing?  This  is  what  they
 have  been  doing  all  these  years.
 Democracy  is  a  way  of  life;  democracy
 is  an  aptitude  of  mind;  democracy  is
 a  liberal  concept  and  the  fresh  air
 that  ‘you  breathe—not  merely  a  mat-
 ter  of  counting  the  M.P.’s  heads.

 SHRI  N.  K.  P.  SALVE  (Betul):
 Mr.  Deputy-Speaker,  Sir,  if,  during
 the  speeches  delivered  in  the  post-
 lunch  period,  there  is  not  plenty  of
 barren  verbiage  only,  then  it  is  abso-
 lutely  necessary  that  the  points  of
 order  raised  by  Mr.  Madhu  Danda-
 vate  and  Mr.  Madhu  Limaye  should  be
 considered  in  calm  reason  and_  with
 sOMe  degree  of  objectivity.  Special-
 ly,  I  would  request  opposition’s  re-
 vered  leader  Shri  Morarji  Desai  to
 give  a  serious  thought  to  what  we
 have  to  submit  on  this  matter.

 The  first  and  foremost  submissio..
 that  I  have  to  make  on  this  point
 if  we  cloud  the  real  issue,  we  will  be
 nowhere  near  solution  unless  Shii
 Morarji  Desai  and  his  followers  do
 want  a  solution  to  this  impasse  and
 do  not  want  to  strain  parliamentary
 democracy  unnecessarily.  The  ques-
 tion,  Sir,  is,  is  there  anything  in  the
 statement  of  the  Prime  .  Minister
 which  creates  a  conflict  between  the
 rights  of  Parliament  in  a  matter  of
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 Parliament’s  privilege  and  what  con-~
 stitutes  action  to  be  taken  by  Gov-
 ernment  in  implementation  of  due
 processes  of  law.  I  fail  to  see,  Sir,
 that  there  is  any  such  conflict.  In
 fact,  the  demand  in  regard  to  tabling
 of  the  CBI  report,  I  thought,  was
 primarily  motivated  to  ensure  that
 Government  was  not  trying  to  con-
 ceal,  not  trying  to  shield  somebody
 unduly;  some  favourite  people  are
 not  sought  to  be  shie'ded  by  keeping
 this  report  a  secret.  4  thought,  that
 was  the  purpose.  What,  Sir.  is  the
 purpose  of  the  CBl  repox.?  Is  the
 CBI  report  prepared  by  the  Criminal
 Bureau  of  Invastignticn  for  the  pur-
 pose  of  debating  a  privilege  motion
 in  this  House  or  is  it  prepared  tor
 purposes  of  bringing  the  guilty  people
 to  book  after  unearthing  the  neces-
 sary  facts  connected  with  the  case?
 If  the  primary  purpose  of  the  CBI
 report  is  to  unearth  8  fraud  or  a
 crime  which  has  been  committed  by
 a  particular  person  or  by  a  set  of
 people,  then  it  is  that  purpose  which
 has  to  be  primarily  fulfilled.  But,
 Sir,  it  is  certainly  open  to  the  Oppo-
 sition  which  has  to  be  a  faithful
 watchdog  of  the  people  in  parliamen-
 tary  democracy  and  therefore  their
 right,  to  see  that  under  the  garb  of
 fulfilling  the  due  pracesses  of  law,
 Government  is  not  indulging  in  any
 corruption.  For  that  purpose,  the
 Prime  Minister  came  out  clearly  that
 it  is  open  to  the  Opposition  leaders  to
 look  into  that  report  and  to  go  into
 the  case  diary  even  under  oath  of
 secrecy.  So,  the  view  that  there  is  a
 conflict  between  the  implementation
 of  the  due  processes  of  law  and
 Parliament’s  privilege  is  something
 which  I  am  not  able  to  understand.
 The  privilege  of  Parliament  is  entire-
 ly  separate,  Prime  Minister  has  given
 the  reagons  why  the  CBI  °  report
 should  never  come  on  the  Table  of
 the  House  unless  where  it  is  found
 that  the  CBI  report  contains  material
 in  which  Government  is  trving  to
 shield  some  people  or  is  indulging  in
 corruption.  Then,  certainly  a  healthy
 precedent  would  be  established  that
 the  Opposition  leaders  under  oath
 of  secrecy  are  given  access  to  such.
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 (SHRI  N.  K.  P.  Salve]
 reports.  If  the  real  purpose  of  the
 Opposition,  if  the  real  intent  of  the,
 Opposition  was  to  ensure  a  clean  and
 healthy  working  of  the  Government,
 then  there  is  more  than  necessary  in
 what  had  been  offered  by  the  Prime
 Minister.  If  a  privilege  motion  is
 brought  in,  if  a  privilege  motion  is
 to  be  debated  in  this  House,  do  we
 take  it  that  ali  the  laws  which  we
 have  enacted  in  the  meanwhile  are
 abrogated  or  are  suspended?  Are  we
 to  think  that  our  own  rules  and  pro-
 cedures  are  supposed  to  be  abandon-
 ed?  Firstly,  Sir,  the  report  was  ask-
 ed  to  be  laid  on  the  Table  of  the
 House  in  terms  of  the  provisions  of
 Rule  368.  When,  it  was  found  that
 under  that  Rule,  the  CBI  report
 could  not  be  forced  to  be  tabled  by
 Government,  then  it  was  Shri  Morar-
 ji  Desai  himelf  who  made  a  state-
 ment  that  in  pursuance  of  the  assur-
 ance  given  by  the  Home  Minister,  the
 tabling  of  the  report  was  implicit  in
 such  an  assurance.  When  that  failed,
 thirdly,  it  was  said  that  placing  of
 the  report  on  the  Table  of  the  House
 ‘was  necessary  to  implement  the  rul-
 ing  given  by  the  Chair.  None  of
 these  contentions  are  tenable.  My
 respectful  submission  Sir,  is  that  this
 type  of  shifting  stand  has  been  taken
 and  the  report  sought  to  be  tabled  in
 the  House+I  thought—was  for  the
 limited  purv-se  to  ensure  that  Gov-
 ernment  is  not  indulging  in  corrup-
 tion  by  shielding  any  corruption

 But  when  it  38  open  to  the  oppvo-
 sition  leaders  to  go  into  a  case  and  in
 ease  they  did  find  some  corruption,
 wag  it  not  open  to  them  to  prevail
 upon  Government:  ‘Look.  This  is  the
 report.  This  is  what  has  been  found
 You  are  prosecuting  8  wrong  man’  or
 ‘vou  are  prosecuting  only  one  man
 whereas  more  then  one,  two  or  three
 or  foyr  are  guilty  of  various  offences,
 varioug  frauds  on  the  people’?  But
 that  offer  does  not  seem  to  be  accept-
 able  to  Shri  Morarji  Desai.

 SHRI  MORARJI  DESAI  (Surat):
 May  हैं  explain?  The  hon.  member
 does  not  seem  to  remember  what  I
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 said  here.  I  was  told  by  the  accredit~
 ed  member  of  the  Cabinct  on  behaif
 of  the  Cabmet  before  4  came  in  here
 that  ‘whereas  the  reports  and  other
 papers  will  be  put  before  us,  we
 cannot  take  any  action  on  them,  even
 if  action  is  necessary  about  some
 members  until  the  case  against  Shri
 Tulmohan  Ram  is  decided  in  a  court
 of  law’.  This  can  take  twelve  years;
 some  cases  are  pending  for  twelve
 years.  How  can  we  accept  that  posi-
 tion?  We  do  not  want  to  go  beyond
 an  understanding  that  is  given.  I  do
 not  want  to  flout  anything  like  that.
 Therefore,  I  asked  for  a  clear  state-
 ment.  If  my  hon.  friend  is  of  this
 view,  let  him  persuade  the  Prime
 Minister  to  say  that.  That  is  enough
 for  me,

 SHRI  N.  K.  P.  SALVE:  My  view  is
 simple.  In  case  you  did  find  more
 than  one  person  guilty,  would  you
 be  violating  any  of  the  undertaking
 in  prevailing  upon  the  Prime  Minis-
 ter  and  Government  to  take  further
 action?

 SHRI  MORARJI  DESAI:  Whea  |
 am  told  that  uo  further  action  can
 be  taken  either  in  the  House  or  out-
 side  until  that  case  is  over,  am  I  not
 bound  by  that  condition  if  I  agree
 with  it?  Therefore,  I  do  not  agree
 with  it.  It  is  a  simple  matter;  it  is  a
 short  matter;  it  is  a  straight  matter.
 T  would  thank  you  if  you  can  make
 her  agree  to  that.

 PROF  MADHU  DANDAVATE
 (Rajapur):  That  is  the  clarification
 sought.

 SHRI  एफ.  K.  P.  SALVE:  I  do  not
 for  a  moment  accept  that  any  private
 dialogue  between  Shri  Morarji  Desai
 and  Shrimati  Gandhi  is  prohibited  as
 a  result  of  whatever  undertaking  is
 given.

 SHRI  MORARJI  DESAI:  What  pri-
 vate  dialogue?  It  is  not  a  private
 dialogue.  This  was  conveyed  to  me
 im  the  presence  of  the  Speaker.

 MR.  DEPUTY-SPEAKER:  May  I
 point  out  at  this  stage  that  whatever
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 people  may  discuss  between  them-
 selves,  once  it  is  mentioned  in  the
 House  i¢  is  not  private  any  more.  It
 becomes  part  of  the  record  of  the
 House.

 SHRI  N,  K.  ह:  SALVE:  It  is  cer-

 tainly  part  of  the  record.  What  I
 was  submitting  was  this.  I  very  care-
 fully  heard  the  assurance  given  by
 the  Prime  Minister.  She  made  it
 categorical  and  clear  that  it  is  open
 to  the  Opposition  leders  tu  come  and
 pursue  not  only  the  report  but  also
 the  diaries  under  an  oath  of  secrecy
 But  does  it  go  to  the  extent  of  pre-
 venting  a  revered  lender  like  Sh  i
 Morarji  Desai  from  sugfestins  that  a
 certain  action  which  could  have  been
 taken  has  not  been  taken?

 SHRI  MORARJI  DESAI:  That  »
 what  I  want  (Interruptions)

 SHRI  N.  K.  P  SALVE:  That  's
 their  thinking.  That  is  not  what  I

 SHRI  PILOO  MODY:  The  pont  4
 quite  simple  and  quite  clear  and  that

 why  it  is  the  great  tragedy
 Everybody  in  this  House  understands
 what  the  Prime  Minister  has  said.
 But  ten  minutes  before  she  said  if,
 Shri  Morarji  Desai  who  was  called  by
 the  Speaker  was  told  in  front  of  the
 Speaker  by  an  authorised  represen-

 ‘tative  of  the  Government  and  the
 Cabinet  that  ‘we  are  prepared  to  do
 all  this,  but  as  a  result  of  this,  you
 cannot  take  any  further  action’,  He

 ,  was  categorically  told  80.
 SHRI  MORAJI  DESAI:  Till  the

 case  is  over.
 SHRI  PILOO  MODY:  Tilt  the  Tul-

 mohan  Ram  case  was  over.  It  might
 take  twelve  years.  Also  it  is  a  crimi-
 nal  matter.  Whatever  matter  of  pri-
 vilege  concerning  the  members  of  the
 House,  which  is  outside  the  jurisdic-
 tion  of  the  court,  even  that  matter  we
 carmot  bring  up.  This  was  the  impli-
 cation  of  what  was  told  to  Shri
 Morar#i  Degai.  It  is  therefore  only
 but  natural  that  after  the  statcement..

 MR,  DEPUTY-SPEAKER:  You
 have  made  the  point.
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 SHRI  PILOO  MODY:  Don’t  you
 realise  that  we  are  trying  to  arrive
 at  something?  Do  you  want  to  stop
 that  from  happening?

 Theretore,  it  is  a  legitimate  ques-
 tion  for  reassurance  that  Shri  Morar-
 ji  Desai  asked.  I  want  therefore  ‘to
 ask  you:  why  was  the  Prime  Munis-
 ter  averse  to  iestating  what  she  had
 already  stated?

 SHRI  C.  M.  STEPHEN:  No  question
 of  restatement.  She  has  said  it  in  her
 statement,

 SHRI  N  K  P.  SALVE:  There  ७
 no  question  of  re-statement,  I  main-
 tain  what  I  have  stated.  It  is  one
 thing  to  asser,  that  you  will  not
 bring  up  something  in  the  House  oy
 is  Cumpletely  another  tlung  to  assume
 the  prerogative  in  case  more  than  une
 person  is  guilty.  It  is  clearly  open
 to  him  to  suggest  to  the  Government
 that  action  snould  be  taken  agauist
 mo,e  than  one  person.  4  do  not  ४७९
 anything  explicit  or  implicit  prohibit-
 ing  such  course.  In  what  the  Prime
 Minister  has  said  is  any  one  prevent-
 ed  from  giving  this  suggestion?  In
 the  end  I  submit  only  one  thing.  8०0
 far  as  the  CBI  report  and  other
 things  are  concerned,  these  are  ail
 demanded  in  the  process  of  character
 assassination.  We  have  faced  tha
 sort  of  thing  not  once  but  many  times
 against  Ministers  including  Morarji
 Bh  We  have  been  agains:  ‘his  sort
 of  witch-hunting  against  the  rovini
 enquiry,  a  fishing  enquiry  asking  for
 various  documents,  reports  to  malign
 the  Ministers.  We  have  been  against
 this  m  the  past.  We  are  doing  the
 same  thing  todav  and  the  Oppositio"
 is  also  doing  the  same  thing  but  my
 only  regret  is  that  Morarji  Bhai  is
 speaking  differently  todav  than  when
 he  was  a  Minister  and  when  he  was
 attacked,

 SHRI  S.  A,  SHAMIM  (Srinagar):
 I  feel  that  what  should  have  been  a
 day  of  triumph  for  the  Opposition
 has  turned  into  a  moment  of  tragedy.
 What  exactly  have  been  demanding
 for  the  last  20  days?  According  to  my
 wisdom  and  understanding  we  have
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 {Shri  Ss.  A.  Shamim]
 been  demanding  the  CBI  report  to
 begin  with;  we  have  demanded  rele-
 vant  papers  and  case  diaries  also.
 The  Prime  Minister  this  morning
 very  reluctently  agreed  to  all  theve
 demands,  Had  I  been  the  Opposition
 leader  I  would  have  said:  Welcome.
 If  you  climb  down  it  is  my  victory.
 We  did  not  do  that,  unfortunately.
 Though  you  accept  me  and  respect
 Me  as  leader  of  the  opposition,  the
 Opposition  parties  have  not  recognis-
 ed  me  and  I  was  not  consulted.
 Otherwise  I  would  have  advised
 them,  That  is  the  tragedy  of  it,

 Leaving  that  aside  the  fact  remains
 that  we  succeeded  in  getting  from
 the  Government.  what  the  Govern-
 ment  refused  to  give  us  up  to  this
 moment.  What  I  have  understood
 from  the  Prime  Minister's  statement
 ig  this.

 “If  this  report  was  placed  on  the
 table  of  the  House  the  ensuing
 debate  would  virtually  amount  to  a
 concurrent  trial  which  will  not  only
 defeat  the  ends  of  justice  by  pre-
 judging  the  trial  in  a  court  Sut
 mray  also  result  in  a  conflict  bet-
 ween  the  courts  and  Parliament.”
 This  relates  to  a  situation  when

 CBY  report  would  have  been  placed
 on  the  table  of  the  House.  The  Prime
 Minister  rightly  or  wrongly  says
 that  this  cannot  be  done.  |  remember
 that  when  Shri  Morarji  Desai  made
 a  speech  here  threatening  Satyagraha
 mm  case  the  diaries  were  made  not
 available.  (Interruptions)  Make  some
 allowance  for  my  poor  English.  He
 was  saying  here  that  he  would  re-
 sort  to  Satyagraha.  I  fairly  remember
 that  he  asked  for  the  report,  the
 relevant  papers,  and  the  case  diaries.
 This  morning  I  was  suprised  when  he
 added  one  more  rider  that  this
 Committee  should  have  the  authority
 and  Government  should  give
 asmirance  (Interruptions).

 sh  wa  लिये  :  यह  मांग तो  शूरू
 से  है-श्रमिक  साहव  ।

 SHRr  sg.  A.  SHAMIM:  I  say,  Sir,
 that  Memsers  on  that  side  have  been
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 labouring  this  point.  Members  of  the
 Opposition  have  been  demantling
 this,  It  is  our  inherent  right  and  no
 assurance  from  the  Prime  Minister

 is  needed.  Assurance  or  no  assurance,
 committee  or  no  committee,  the
 moment  we  come  to  know  of  a
 Member  who  has  committed  a  mis-
 demeanor,  this  House  is  vested  with
 inherent  power  and  right  to  take
 action.  whatever  the  accredited
 member  or  the  Cabinet  might  have
 told  Shri  Morarjibhai  Desai,  I  do  not
 know  But  even  if  the  Prime  Minister
 has  made  that  statement,  if  any
 Member  35५  found  to  be  guilty  ot
 misconduct  you  cannot  take  action,

 I  will  say
 SHRI  SHYAMNANDAN  MISHRA.

 Would  you  clarify  one  pomt?  If  we
 make  a  promise  under  oath,  are  we
 expected  to  break  it?  If  we  give  a
 promise  we  shall  certainly  fulfil  it,
 we  will  not  take  any  action.  Then
 my  I  also  implore  him  to  conside:
 this  point?  <A  clear  and  categorical
 promise  was  made  to  the  House  by
 the  Government  that  it  would  come
 before  the  House  with  the  results  of
 investigations  before  deciding  on  any
 future  course  of  action,  That  promise
 was  broken  by  the  Government
 Would  Mr.  Shamim  believe  this
 Government  which  breaks  a  clear
 and  categorical  promise  made  only

 a  few  days  back?
 SHRI  S.  A  SHAMIM:  What  does

 the  oath  of  secrecy  relate  to?  It  is,
 you  will  not  divulge  the  contents  of
 what  you  have  seen.  Suppose  you
 have  not  seen  the  report.  For
 instance,  I  am  not  a  leader  and  I  will
 not  see  the  report.  I  am  not  one  of
 those  who  demanded  the  placing  of
 the  CBI  report  on  the  Table  because
 I  have  my  own  report.  I  wanted  to
 share  it  with  the  House,  but  they  did
 not  agree.

 SHRI  MADHU  LIMAYE:  Place  it
 right  now  on  the  Table.

 SHRI  8,  A.  SHAMIM:  It  is  too  fate
 in  the  day.  At  the  time  when  I  made
 the  offer,  you  said,  “We  do  not  want
 Mr.  Shamim's  report,  We  want  it
 from  the  Government.”
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 Ag  I  said,  the  oath  relates  to  the
 contents  of  the  CBI  report,  not  the
 eonclusions  you  derive  from  it.  Shri
 Shyamnandan  Mishra  said,  this
 Government  is  a  promise-breaker  and
 it  can  be  assurance-breaker  also.
 What  is  your  remedy  if  the  Govern-
 ment  gives  you  an  assurance  today
 and  breaks  it  tomorrow?  There  is  no
 remedy.

 I.  do  not  know  why  the  leaders,
 particulary  opposition  leaders,  have
 accepted  this  suggestion  that  only
 the  leaders  will  have  a  peep  at  it.
 Why  don’t  they  demand  that  the
 whole  House  should  have  a  look  at
 it?  Alternatively,  the  suggestion
 would  have  been,  let  us  have  a  secret
 gession.  Tne  oath  of  secrecy  would
 have  applied  to  the  entire  Parliament.
 The  entire  Parliament  could  discuss
 it  and  atrive  at  certain  conclusions.
 The  entire  Parliament  would  have
 been  the  commmittee  which  they
 have  heen  asking  for.  My  suggestion
 event  at  this  stage  is,  let  us  have  a
 secret  session  of  the  entire  Parlia-
 ment  Let  ail  those  who  are  real
 leaders  like  mc  and  those  who  claim
 to  be  party  leaders  sit  together  and
 diseuss  3९  and  arive  at  a  conclusion.

 sit  इंकर  इयाल  सिह  (चतरा)  *

 उपाध्यक्ष  जी,  मैं  कोई  विशेष  समय  सदन  का

 नहीं  लेना  चाहता  हुं  -  पिछले  सत्  से  यह  गम्भीर

 मामला  सदन  के  सामने है  भ्र ौर  लगभग  85  चन्दे

 तक  इस  सदन  में  इस  बात  पर  चर्चा  हो  सकी

 है।  सदन  के  एक  मिनट  समय  की  कीमत

 300  रुपये  होती  है,  इस  तरह  से  करीब  करीब

 14-15  लाख  रुपये  इस  डिस्कशन  के  मद  मे

 अथ  तक  खर्च  हो  थुक  हैं  -  यह  बहुत  भ्र धिक

 है।

 हैं,  उपाध्यक्ष  जी,  प्रिया  व्यवस्था  का

 पहल  भाषण  के  रूप  में  नहीं,  बल्कि  नियमों  के

 भारित  श्राप  के  सामने  प्रस्तुत  करना  चाहता हूं  ।

 हमरे  सामने  सदन  को  चलाते  के  लिए  प्रक्रिया

 किप मा वसी औैर  विधान  है  और  हस  में  एुबजने
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 मेंट  मोशन  का  विधान  है,  अविश्वास  प्रस्ताव

 का  विधान  है,  जो  बारबार  सदन  में  पाया

 करता  है,  कालिय  प्रवेंशन  घौर  निम्रम  377

 का  विधान  है  उपाध्यक्ष  महोदय,  इस  में  कहीं
 भी  सत्याग्रह  का  विधान  नहीं  है।  भ्रमर  सदन

 के  कोई  माननीय  सदस्य  सत्याग्रह  की  बात  करते

 हैं  तो  वह  कौन  से  विधान  के  भ्रनुसार  करते  हैं  ?

 क्योंकि  सदन  की  कार्यवाही  विधान  के  अनुसार
 चलेगी,  आप  की  रूलिंग  के  अनुसार  चलेगी,  भा

 इस  सदन  की  कार्यव्राह्दी  उन  के  अ्नुतार  चलेगी

 जो  यहाँ  प्रा  कर  तरह  तरह  की  बातें  करते  हैं  ?

 उपाध्यक्ष  महोदय,  मैं  इस  संबंध  मैं माननीन

 मोरार  जी  भाई  के  कुछ  शब्द  श्राप  के  सामने

 रखना  चाहता  हूं,  यहां  उन  की  प्राइम  कया  है,
 “मेरा  जीवन  वृतान्त”  जो  छपी  है  नव  जीवन

 प्रैस  में  प्र  मूल्य  है  5  र०  ।  इस  में  से  एक

 छोटा रथ  प्रति  मैं  पढ़ता  हूं  जो  पृष्ठ  101  पर

 लिखा  हुजरा  है।  अरब  तो  मुझे  पूरा  विश्वास

 दो  गया  है  कि  क्रोध  किसी  भी  परिस्थिति  में

 ह... :.' ल  है,  और  प्राध्यात्मिक  प्रगति  में  उस  से

 बड़ी  रुकावट  पड़ती  है  वरों कि  वह  बुद्धि  को  अहद

 कर  देता  है  ।  क्रोध  में  आदमी  न  कहने  योग्य

 बात  कहता  है  और  न  करने  योग्य  आचरण

 करता  है  ऐ  सा  प्रत्येक  को  अनुभव  होता  है।

 दूसरों  के  दोष  हम  जल्दी  देख  लेते  हैं  जब  कि

 अपने  दोष  हमें  दिखाई  नदी  पढ़ते  क्‍योंकि

 क्रोध  का  वास्तविक  रूप  एक  दम  समझ्  में  नहीं
 प्राता  शौर  हम  पहुं  स्वीकार  नहीं  करते  कि

 हुर  हालत  में  यह  जम्प  है।  मनुष्य  क्रोध

 के  बगर  काम  करे  तो  उस  की  कामो  क्षमता

 बढ़ती  है  तथा  उस  का  जल्दी  भोर  स्त्री

 परिणाम  निकलता  है  re
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 [av  शंकर  दयाल  सिंह]

 इसलिए  मैं  उन  से  पूछना  चाहता  हू
 कि  सत्याग्रह  की  जो  वह  धमकी  दे  रहे  है
 और  सत्याग्रह  के  नाम  पर  दुराग्रह  कर  र  है  है
 बहु  क्रोध  का  परिचायक  तो  नहीं  है  ?  न

 संविधान  में  और  त  नियमावली  में  कहीं  भी

 नहीं  लिखा  है  कि  सदन  के  अन्दर  अपनी
 बात  को  मनवाने  के  लिए  हम  सत्याग्रह  या

 दुराग्रह  का  सहारा  लेंगे  ।  इसलिए  जो  कुछ
 भी  माननीय  सदस्य  करने  जा  रहे  हैं  बहु  विधान

 के अन्तबंत  है  या  उस  के  प्रतिकूल  है  ?  क्योकि
 भाप  जब  एक  बार  इस  बात  को  कहेंगे
 कि  विधान  के  प्रतिकूल  है,  और  मोरार  जी

 भाई  ने  खुद  अपनी  आत्म  कथा  में  लिखा  है
 कि  क्रोध  आदमी  को  पागल  बना  देता  है
 तो  मैं  नहीं  चाहता  कि  मोरार  जी  भाई  ऐसा
 आदमी  ऐसा कार्य  करे  जिस  से  आगे  आने
 वाला  इतिहास  यह  कहे  कि  उन्होंने  क्रोधित

 हो  कर  एक  कदम  उठाया  ।  इसलिए  मैं  ड्राप  से
 इस  पर  व्यवस्था  चाहता  हू

 SHRI  SEZHIYAN  (Kumba
 Konam).  Mr.  Deputy-Speaker,  Suir,
 I  will  confine  myself  only  to  the  sub-
 meissions  made  inside  the  House  and
 4  will  not  refer  to  whatever  has
 happened  outside  the  House,  Coming
 to  what  has  happened  inside  the
 House,  the  Prime  Minister  this  morn-
 ing  made  a  statemeni  m  which  she
 offered  {io  place  the  CBJ  Report,  the
 ease  diary  and  so  many  other  docu-
 ments  before  a  committee  of  the
 leaders  of  the  opposition.  Afterwards,
 Shri  Morarj:  Desai  made  a  statement
 wm  which  he  accepted  the  offer  with
 one  rider,  and  that  rider  was  that
 after  perusing  the  documents  they
 should  be  allowed  to  make  sugges-
 tions  for  future  action  So,  the  point
 of  difference  has  een  narrowed  down
 to  this,  Those  who  spoke  on  the  other
 aide,  Shri  Sathe,  Shri  Salve  and
 others  are  convinced  that  if  you  have
 a  document  for  your  perusal,  you
 would  be  allowed  to  make  sigges-
 tions.  We  only  want  that  to  be

 (  made  explictt  You  make  it  explicit;
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 you  put  it  in  black  and  white.  What
 is  the  pleasure  to  go  through  the
 bulky  volumes  if  we  are  not  allowed
 to  corne  to  a  conclusion  and  make
 our  recommendations?  If  you  give  us
 a  document,  allow  us  to  spend  days
 over  it  and  then  you  say,  “You  have
 read  the  document;  please  keep
 quiet”,  what  is  the  use  of  that?  What
 we  want  is,  after  going  through  the
 document,  we  should  be  allowed  to
 make  our  recommendations.  That  y
 the  only  point  now  hanging  fire

 36  00  hrs

 Then,  they  said  that  the  Opposition
 was  shifting  the  ground,  that  first
 tuey  wanted  the  CBI  Report  ard,
 when  the  CBI  Report  was  being  given
 to  them,  then  they  want  a  Parlia-
 mentary  Committee  When  this  mat-
 ter  was  tuken  up  on  28th  August,  the
 first  demand  ‘made  not  only  by  us
 but  also  by  those  Members,  on  the
 other  side,  who  one  by  one  rose  in
 tus  seat  and  denied  having  put  a  sig-
 nature,  demanded  a  probe  by  a  Par-
 hamentary  Committee  It  is  they  who
 started  it  Mr  Krishan  Kant  in  the
 other  House  said  that  he  would  not
 believe  in  the  CBI  and  that  he  want-
 ed  a  Parliamentary  probe.

 We  talked  about  the  Mudgal  case
 and  other  cases  Why?  It  is  because,
 we  said,  jt  pertains  to  the  dignity  of
 the  House.  When  a  Member  by  his
 conduct  brings  a  disgrace  to  the  House,
 it  38  the  House  which  jis  concerned
 with  it  Therefore,  we  wanted  a  par-
 liamentary  probe.  At  that  stage,  they
 said  that  a  parliamentary  probe  could
 not  start  because  the  case  had  been
 given  to  CBI  for  investigation.

 On  the  last  day  of  the  last  session,
 the  Goverrment  gave  an  assurance  to
 this  House—I  am  not  concerned  gs  te
 who  gave  the  assurance,  whether  Mr.
 Dikshit  gave  an  assurance  or  Mr.
 Reddy  gave  an  assurance;  it  is  the
 Government  who  gave  the  assurance-—
 a  categorical  assurance  that,  after  the
 investigations  are  over,  they  would
 come  to  the  House  before  taking  far-
 ther  action.  ‘Therefore,  on  the  opet-
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 ing  day  of  thia  session,  the  CBI  Report
 ‘was  demanded.  The  original  demand
 was  tor  a  parliamentary  probe.  Even
 the  Members  on  the  other  side  want-
 €6  to  have  that  one.  The  demand  for
 the  CBI  Report  was  raised  only  now.
 The  two  things  are  not  be  separated.
 We  do  not  want  the  CBI  Report  just
 for  the  pleasure  of  reading  it.  It  is
 not  a  mystery  of  Parry  Mason,  We
 have  to  read  the  CBI  Report  and  then
 take  some  action  on  it.

 Now,  these  reports  are  given  to  us
 on  an  oath  of  secrecy,  that  we  will  not
 reveaj  anything  to  anyone.  Let  a
 committee  to  which  the  documents  are
 bemg  given  be  allowed  to  make  re-
 vommendations.  We  will  give  only
 the  recommendations,  not  anything
 ele  We  will  not  give  the  source,  We
 wil’  only  make  recommendations.  We
 Lan  give  recommendations  to  the
 Speaker.

 Very  ‘many  things  have  been  said
 by  the  Members  on  the  other  side
 abou,  the  Opposition.  4  sit  in  the
 Opposition  and  suppurt  the  demand  otf
 the  Opposition  It  has  been  said  that
 the  Opposition  is  out  to  disgrace  Par-
 lament.  Somebody  said  that  the  Op-
 position  is  out  to  make  a  scandal.  The
 acandal  is  already  there.  We  are  not
 creating  any  scandal  The  scandal  is
 sticking  to  them

 As  to  what  has  happened  m_  the
 House,  I  am  not  taking  as  a  contron-
 tation  between  Shrimatj  Indira  Gandhi
 and  Shri  Morarji  Desai.  It  does  not
 pertain  to  only  two  persons  Yours
 ago,  I  have  been  opposing  Shri  Morar-
 jj  Desai;  years  ago.  I  have  been  sup-
 porting  Shrimati  Indira  Gandhi,  This
 is  not  the  issue,  The  issue  is  about
 the  House  itself.  It  does  not  concern
 only  one  or  two  persons.  It  is  not  a
 confrontation  between  the  ruling
 party  ang  this  party.  The  members  of
 the  ruling  party  are  in  the  stream.
 There  ig  a  suepicion  and,  to  remove
 that,  a  Parliamentary  Committee
 should  be  anpointed  to  go  into  that.

 Somebody  was  saying  about  the
 Rules  of  Procedure,  that  they  have
 not  been  observed  and  that  points  of
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 order  are  being  raised,  I  also  iteel
 very  much  sorry.  We  should  not  raise
 So  many  things.  But  the  basic  rules
 of  procedure  of  parliamentary  demo-
 cracy  have  been  simply  thrown  to  the
 winds  in  this  country.  What  does  the
 Oppositio,  want?  The  Opposition  may
 be  divided;  it  may  have  a  small  nume-
 rical  strength.  But  it  has  got  a  case.
 It  feels  that  democracy  ghould  be  pro-
 tected  ip  this  country.  That  is  why
 the  Opposition  is  raising  these  things.
 Why  do  you  want  to  shut  it  out?  Why
 should  not  this  matter  go  to  a  parlia-
 mentary  Committee  for  a  probe?

 Even  then  why  are  you  afraid  of
 sending  this  to  a  Parliamentary  Com-
 mittee?  Somebody  wag  saying,  “We
 are  prepared  to  give  the  CBE
 report  to  the  leaders  of  the  Opposi-
 tion  because  we  feel  quite  atrong  and
 we  are  quite  clear  that,  once  you  go
 through  the  report,  you  will  be  con-
 vinced  that  what  the  Government  has
 done  38  quite  right’.  If  you  are  20
 much  convinced,  why  are  you  afraid?
 Suppose,  IT  am  not  convineed,  what
 is  the  remedy?  Where  can  |  go  and
 say,  that  after  reading  the  reports,  I
 feel  that  some  action  is  to  be  taken?

 Some  members  have  said  that  the
 area  of  difference  is  very  slight.  If
 they  feel  that  this  is  implicit  in  the
 assurance  siven  by  the  Prime  Min-
 stor,  J]  would  reauest  the  Prime
 Minister—she  is  not  only  the  Prime
 Minister  not  only  the  Leader  of  the
 Congress  Party,  she  is  also  the  leader
 of  the  House:  therefore.  we  look  for-
 ward  only  to  her—to  make  it  clear
 that  sending  the  reports  to  the
 Committee  does  not  debar  the  Com-
 mittee  or  does  not  prevent  the  Corn-
 mittee  or  its  members  from  coming  te
 conelusions  ang  making  them  known
 io  the  Speaker.  The  whole  Opposi-
 tion  here  will  accept  that.

 SHRI  C.  M,  STEPHEN:  Mr.  Deputy-
 Speaker,  Sir  at  the  outset,  {  would  Like
 to  make  the  submission  that  I  am  not
 one  of  those  who  See  in  thy  statement
 of  the  Prime  Minister  an  assurance,
 implicit  or  explicit,  that,  after  seelog
 the  records,  the  Committee  will  have
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 the  right  or  jurisdiction  to  take  a  de-
 cision  with  respect  to  any  person  who
 is  found  guilty  on  perusal  of  the
 records.  I  say  this  because  my  hon.
 fnend,  Mr.  Sezhiyan,  was  mention-
 ing  that  there  was  this  implicit  under-
 taking  or  implicit  meaning  in  the
 Prime  Minister’s  statement.  I  am  not
 one  of  those  who  read  in  the  «tatement
 or  see  in  the  statement  that  implica-
 tron  at  all.  The  statement  need  not
 be  taken  any  more  than  what  it  is,
 namely,  that  whereas  the  damand  of
 the  Opposition  was  that  the  CBI  re-
 port  be  placed  on  the  Table  of  the
 House,  the  Government  have  come

 to  the  extent  of  saving  ("at  it  would
 be  placed,  not  beore  the  House,  but
 before  only  the  leaders  of  the  Oppo-
 sition—not  even  before  a  Commit-
 tee.  It  ig  only  a  matter  of  placing
 that  before  the  leaders  of  the  Opposi-
 tion,  This  is  what  is  stated  in  that
 Statement.  This  is  all,  as  a  human-
 being,  I  could  read  from  the  statement
 of  the  Prime  Minister.

 Now  let  us  go  back  and  see  how
 the  whole  thing  started.  The  whole
 thing  started  with  Prof  Chattopa-
 dhyaya  revealing  to  the  Rajya  Sabha
 a  list  of  names  who  were  alleged  to
 have  signed  a  memorandum.  That  was
 taken  up  here  as  a  question  of  pri-
 vilege  against  the  members  of  _  this
 House.  That  was  how  it  started,
 Immediately  20  of  the  members,  those
 who  were  here.  came  out  with  a  state-
 ment  that  they  had  not  signed  _  it.
 Therefore,  forgery  was  the  main  al-
 legation  there  Then  the  whole  of  the
 last  Session  was  devoted  to  a  discus-
 807  on  that  Ag  was  reminded  hy
 Mr  =  Sazhiyan,  oui  members  them-
 selves  askeg  for  a  Parliamentary
 probe.  Finally,  without  allowing
 that  matter  to  rest  there  they  came
 to  the  floor  with  a  Resolution  that  a
 Parligmentary  Committee  be  appoin-
 ted.  The  Hause  considered  the
 Resolution  and  technically  speaking,
 unanimously  rejected  that  Resolution.
 That  was  how  it  ended  in  the  ast

 '  Seasion.  During  the  discussion,  of
 ‘course,  the  then  Home  Minister,  Shri
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 Uma  Shankar  Dikshit,  made  a  state-
 ment  that,  after  the  CBI  investigation
 was  over,  they  would  come  to  the
 House  and  apprise  this  House  as  to
 what  had  happened  and  would  seek
 the  wishes  of  the  House  for  further
 proceedings

 This  Session  staited  with  piivileze
 motions  against  the  Ministers  for  al-
 leged  violation  oi  the  assurance—that
 was  the  simple  question,  there  was
 No  question  of  CBI  report  there—,
 violation  of  the  assurance  in  the
 sense  that  on  the  l)th  when  the  House
 opened,  they  did  not  place  betore
 the  House  the  conclusions  they  had
 arrived  at  and  did  not  seek  the  advice
 of  the  House  as  to  how  to  proceed
 further.

 The  Home  Minister  made  a  state-
 ment  and  in  that  statement  he  told
 the  House  what  exactly  the  finding  of
 the  CBI  report  was.  The  opposition
 jumped  on  it  and  said,  ‘Here  35  FY
 quotation  from  the  CBI  report,  aid,
 as  it  has  been  quoted  from  the  report,
 the  report  must  be  placed  on  the  Table
 of  the  House  The  demand  for  the
 CBI  report  started  like  this—You
 quoted  from  the  report,  so  place  7
 on  the  Table  of  the  House’  Even
 on  the  22nd  even  before  the  demand
 was  made,  the  Home  Minister  had
 made  clear  that  he  was  not  quoting
 from  any  report  at  all  Finally,  it
 ended  with  a  ruling  which  is  said  to
 be  not  a  ruling  by  the  other  side  but
 wherein  it  was  clarified  that  the
 Government  way  not  undey  compul-
 sion  to  produce  the  CBI  revort.  That
 is  where  we  are

 Now.  assuming  thet  the  CBI  report
 was  placed  on  the  Table  of  the  House,
 would  it  immediately  mean  that  a
 Parliamentary  Committee  would  fol-
 low?  Would  it  immediately  mean
 that  the  persons  concerned  would  be
 punished?  That  certainly  was  not
 meant.  It  would  just  be  placing  a
 report  on  the  Table  of  the  House.

 Then,  privilege  mations  were  bro-
 ught  and  eloborate  hearings  were
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 afforded  to  them  against  all  these  Min-
 ‘wislers  and  finally,  we  hag  an  elabo-

 rate  ruling  from  the  Speaker.
 One  aspect  of  the  ruling  of  the

 r  had  very  clearly  state:
 ‘There  is,  therefore,  no  question

 that  the  Government  deliberately
 Geclineg  to  implement  the  assur-
 ance.”

 He  said:
 “Indeed  they  have  come  tu  the

 House,  though  a  little  late,  and  have
 pleeed  before  the  House  the  gist  of
 the  inquiry  held  by  the  CBI,  the
 charge-shect  filed  in  the  court  aga
 inst  the  accused  and  he  explained
 the  manner  in  which  the  assuranc-
 es  have  been  fulfilled.  There  is,
 therefore,  no  question  of  the  Gov-
 ernment  having  deliberately  dech-
 ned  to  implement  the  assurance.”

 So  Sir,  the  imphcation  s  very  cleat,
 that  the  Government  was  here  saying
 deliberately.  consciously,  parsistently

 not  accidentally,  but,  after  deep
 thought,  that  they  would  not  place
 the  CBI  report  on  the  Table  of  the
 House  The  opposition  says,  Unless
 you  do  this,  you  will  be  violating  the
 assurance  you  gave  the  House’.  The
 Speaker  said  that  this  Government
 have  not  deliberately  violated  the  as-
 surance  given  by  them,  If  placing  of
 the  CBI  report  is  a  part  of  that  assu-
 rance,  then,  of  course,  failure  to  place
 it  is  certainly  a  deliberate  violation.  If
 the  Speaker  is  to  say  that  there  is  no
 Weliberate  violation  in  spite  of  the
 deliberate  protestation  by  the  Gov-
 ernment  that  they  will  not  place  the
 CBI  report  on  the  Table  of  the  House,
 the  implications  are  absolutely  clear
 thet  the  Speaker  has  given  a  ruling
 and  con¢lusion  that  the  assurance
 did  not  include  the  placing  of  the  CBI
 उलूपराक,  on  the  Table  of  the  House
 Now  here  it  is  a  part  of  the  whole
 thing.

 What  I  submit  is  that  at  no  stage
 they  wanted  the  CBI  report,  and  no-
 thing  more  than  that,  After  that,  the
 speaker  gave  two  avenues,  two  forms
 to  them.  The  Speaker  said,  “You  can
 have  हत  Tul  Mohan  Ram's  case  dis-
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 cussed  here.’  The  Speaker  also  said
 that  the  question  as  to  whether  the
 assurancy  was  fully  and  in  time  im-
 plemented,  is  also  open  for  the  House
 ty  consider  These  two  avenues  were
 left  open  for  the  Opposition  The  Op-
 position  avoided  taking  recourse  to
 these  two  avenues  ang  they  are  now
 making  a  demand  for  placmg  the  CBI
 report

 MR  DEPUTY  SPEAKER  I  tho-
 ught  you  were  inaking  a  point  of  or-
 der.

 SHRI  C  M  STEPHEN  Well,  Sir,  I
 have  no  comment  to  make.  7  suppose
 everything  that  was  said  here,  was
 said  strictly  in  aecordance  with  the
 rules  and  procedure

 }  was  on  a  point  of  order  and  ela-
 borating  it  The  poin.  of  orde  8
 that  all  this  way  foi  closed  hy  the
 various  stands  they  have  taken  so  far.
 That  is  why  I  was  citing  the  events
 before  and  after  ang  this  is  how
 the  demand  for  CBI  report  came  in.

 Now,  this  morning  new  demand
 comes.  I  challange  the  opposition  to
 cite  any  part  of  the  proceedings  upto
 to-day  to  show  that  at  any  stage  of
 this  discussion  they  made  the  demand
 that  the  CBI  report  be  placed  on  the
 Table  of  the  House  and  that,  as  may
 he  shown  from  the  records  and  the
 CBI  report,  a  committee  be  given  the
 power  to  punish  the  persons  cencern-~
 ed.

 Never  was  there  a  demand  like  this.
 Stage  by  stage  they  are  ‘shifting  As
 was  pointed  out  by  Mr  Shamim,
 whatever  they  demanded,  the  Govern-
 ment  conceded  The  moment  they
 found  that  Government  =  conceded.
 they  ;umped  ig  something  «'se  They
 made  a  fresh  demand  I  am  absolu-
 tely  clear  in  my  mind  that  if  that
 demand  is  conceded  then  they  will
 resort  to  a  fresh  demand  They
 will  come  up  with  unothe:  tresh
 demand  This  is  what  they  want
 They  do  not  want  discovery  of
 truth  at  all.  They  do  not  want  the
 punishment  of  the  guilty.  They  do
 not  want  to  track  down  the  persons
 who  are  guilty  or  charged  of  misde-
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 meanour.  They  want  to  create  a
 gcene  in  the  House  in  tune  with  the
 scene  which  they  create  throughout
 the  country.  That  is  what  they  are
 attempting  to  do.  With  respect  to
 CBI  report,  as  was  pointed  out  here,
 please  permit  me  to  just  read  out  one
 section,  section  162,  It  says:

 ‘No  statement  made  by  any  per-
 son  to  a  police  officer  in  the  course
 of  an  investigation  under  this  chap-
 ter  shall,  if  reduced  to  writing;  be
 signed  by  the  person  making  it  nor
 shall  such  statement  or  any  record
 thereof  whether  in  a  police  diary
 or  otherwise  or  any  part  of  such
 statement  or  record,  be  used  for  any
 purpose,  save  as  hereinafter  provid-
 ed,  at  any  inquiry  or  trial.’

 Ths  is  a  clean  prohibition  and  this
 prohibition  is  what  gives  sanctity  to
 that  document  and  gives  freedom  of
 conscience  to  persons  who  go  before
 the  investigating  officers.  It  is  viola-
 taon  of  this  provision  which  is  now
 being  demanded.

 The  Government  has  gone  to  the
 extent  of  accommodating  them  and
 saying,  you  go  through  the  report,  you
 find  whether  there  is  anything  wrong.
 Buz  it  is  a  Parliamentary  Committee
 which  they  are  demanding.  A  Parlia-
 mentary  Committee  is  to  be  appointed
 by  the  House,  not  by  Government,  nor
 by  the  Speaker.  None  has  got  the  au-
 thonty  to  appoint  a  Parliamentary
 Committee.  Mr,  Speaker  said,  you
 please  bring  the  Tul  Mohan  Ram
 mutter  before  the  House.  You  are
 avoiding  placing  it  before  the  House;
 you  are  avoiding  a  discussion;  you
 are  avoiding  finding  the  will  of  the
 House;  you  are  trying  to  force  your-
 selves  on  the  House;  you  are  trying
 t  force  your  own  decision  upon  the
 Hause  This  is  what  you  are  trying
 to  d&.  You  were  making  statements
 against  Shri  L.  N.  Mishra.  Uninter-
 ruptedly  we  heard  you.  But  when  he
 wanted  to  make  a  statement,  you  did
 not  allow  Mr.  Mishra  to  reply  to  the
 points  raised.  You  are  given  a  forum,
 you  would  not  use  it.  You  would  at-
 tack,  but  you  would  not  hear  the  re-
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 ply.  This  is  what  is  happening:  aba.
 lutely  moral  cowardice.  This  is  what”
 wy  demonsituic,  downright  moral
 cowardice.  They  obstruct  the  pro-'
 ceedings  of  the  House.  What  they  say
 is,  we  will  not  allow  Parliament  to
 function,  unless  you  suecumb  to  us,
 violate  the  mandatory  provisions  of
 the  Cr.  P.C.  which  are  clear  and
 categorical.  What  I  am  submitting
 is  that  this  ig  clear  violation  of  all
 rules  and  of  the  Constitution  alse.
 It  is  a  pahtetic  sight  indeed  that  the
 Parliament  of  India  has  seen  teday.
 We  found  demonstration  of  rowdyism,,
 we  found  them  jumping  upon  the
 table  and  shouting.  we  found  records
 being  torn  over,  we  found  demons-
 trated  sanctimonious  humbugism.,
 Citing  and  quoting  Mahatma  Gandhi,
 what  they  are  doing  is,  they  are  tar-
 nishing  the  sacred  precincts  of  Indian
 Parliament  ang  democracy.  They  are
 tarnishing  the  sacred  name  of  our
 nation.  Shame  to  you,  shame  t)  the
 opposition,  shame  to  Morarjibha:s  who
 ig  indulging  in  such  tactics,  they  are
 only  tearmg  demorcracy  to  pieces  hy
 such  behaviour.  That  is  the  point  of
 order  that  I  am  making.

 SHRI  RFBRAHIM  SULAIMAN  SAIT
 (Korhikode):  Mr.  Deputy  Speaker,

 Sir,  I  am  not  here  to  narrate  to  his-
 tory  of...

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  8.  P.
 MAURYA):  Sir,  I  want  to  rise  on  a
 point  of  order.

 MR.  DEPUTY-SPEAKER:  Thia  is
 only  symptomatic  of  the  troubled—
 time  in  which  we  are,  I  am
 in  the  process  of  hearing  the
 different  points  of  order  on  this
 very  emotional  question  which
 hes  agitated  the  minds  of  the  people
 and  the  hon,  Minister  comes  forward
 to  raise  another  point  of  order  within
 that  point  of  order.  I  think  we  can
 stretch  and  hear  his  point  of  order.
 But  this  is  again  unusual  for  a  mem-
 ber  of  the  Treasury  Benches  to  get  up
 and  say  I  want  to  make  a  point  of
 order  within  another  point  of  order.
 But  7  will  go  out  of  my  way  and  heer
 him.
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 उद्योग  और  नागरिक  क्ति  मंत्रालय  में

 राज्य  मंत्री  (भी  dito  to  मौर्य)  :  औन

 यह  बहुत ही  प्र साधारण  बात  है  कि  सत्ताधारी
 दल  का  मंत्री  होने  के  नाते  मुझे  पांव  श्राफ
 झआाइंर  पर  नही  खड़ा  होना  चाहिए  था  !

 दोपहर  से  पहले  जब  यह  सदन  चल  रहा  था,
 तो  सिक  टेक्सटाइल  भ्रडरटेकिग्ज  सम्बन्धी
 बिल  की  कुछ  क्लासिक  ले  लो  गई  थी  t

 (व्यवधान)

 शो  पो०  जो०  सावलंकर  (अहमदाबाद)  :

 नही  ली  गई  थी  ।  कोई  कार्यवाही  हुई  ही
 नही  |  (व्यवधान)

 श्री  बी०  पी०  मौर्य  :  आप  ने  भ्र पति  ओर
 से  कुछ  नाराज्यी  का  इजहार  किया  है ।
 उमर  के  लिए  मै  क्षमा  चाहता  हू  ।  लेकिन
 जिस  बिन  के  लिए  मैं  पहा 11  नवम्बर  से
 बडा  हु,  दोपहर  से  पहले  उस  के  कुछ  ब्रश,,,,

 (व्यवधान  )
 MR.  DEPUTY  SPEAKER:  I  think

 you  have  made  your  point  of  order.
 The  Munister’s  pomt  is  that  he  wants
 discussion  on  his  Bill  to  be  resumed.

 श्री  बी०  पी०  मौर्य:  कामत  दोपहर  से

 पहले  इस  बिल  के  कुछ  अश  ले  लिए  गए  थे

 (व्यवधान  )

 श्री  पी०  जो०  मावलंकर:  नही  ।  (व्यय-
 धान  )

 श्री  बी०  पी०  मौर्य  :  मैं  ग्रुप  से  यह  नस्र
 समावेदन  कर  रहा  हू  कि  यह  बिन  ले  लिया  गया

 था,  यह  बात  अपनी  जगह  सत्य  हे  ।  उस
 वक्‍त  बहुत  शोर  था,  यहं  भो  अपनी

 जगह  सत्य  है।  उनके  बाद  यहा  पर  व्यवस्था
 के  प्रश्न  पर  बहुत  से  प्रवचन  हो  रहे  है  1
 मेरा  निवेदन  केवल  यही  है  कि  उस  बिल  के
 बीच  में  ये  व्यवस्था  के  प्रश्न  कहा  से  झा  गए  ।
 जो  बिल  बकाया  रह  गया  है  ,  उस  का  प्रारम्भ

 होना  चाहिए  ।

 MR.  DEPUTY-SPEAKER:  I  would
 Aescribe  this  interlude—I  am  referring
 to  the  hon.  Minister’s  point  of  order
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 and  not  to  you—-I  have  calleq  Shr
 Ebrahim  Sulaiman  Sait  who  has  beer
 interrupted—and  I  would  describe
 this  interlude—ag  a  rift  in  the  lute.
 Why?  I  think  that  all  us  should  have
 taken  some  satisfaction  from  the  fact
 that  the  discussion  in  the  House  which
 Was  gOing  off  the  rail  has  now  come
 back  to  the  raij  and  that  we  are  able
 to  have  a  meaningful  discussion.  That
 is  my  point.  We  have  been  talking
 so  much  of  satyagraha  and  all  that,  I
 really  do  not  know  what  it  is.  But
 the  fact  is  that  the  hon.  Members
 here  have  raised  points  of  orders  and
 made  submissions.  That  itself  is  a
 full  participation  in  the  proceedings
 ci  the  Hosue  and,  to  that  extent,  I
 think  the  Minister  should  have  been
 happier  than  anybody  else  that  this
 has  been  done.  Your  Bi]  can  be  pas-
 sed  tomorrow;  it  can  be  passed  day
 after  tomorrow.  But,  if  this  House
 does  not  function,  how  do  you  expect
 any  Bill  to  be  passed  at  all?  I  am  sur-
 prised.  d

 SHRI  EBRAHIM  SULAIMAN  SAIT:
 Sir,  I  do  not  want  to  waste  the  time
 of  th  House  in  narrating  the  events
 that  took  place  regarding  this  scandal
 which  has  leg  to  the  presentati-n  of
 the  CBI  Report.  We  are  today  rather
 ul  a  crucial  stage  in  the  whole  of  the
 discussion.  One  can  take  a  decisive
 step  in  a  direction  of  getting  ihe  CBI
 Report  from  Government  and  also  in
 fully  studying  it  and  also  recomn  end-
 ing  some  action  about  the  CBI  Report
 to  Government.

 I  consider  that  the  Opposition,  to  a
 great  extent,  has  succeeded  in  their
 demand.  Because  of  certain  things,
 the  Government  is  evading  presenta-
 tion  of  the  CBI  Report  on  the  Table
 of  the  House  and  they  never  want  the
 Members  of  the  House  as  also  the  Op-
 position  Leaders  to  know  anything
 about  the  CBI  Report.  Stil  they  want
 the  CBL  report  to  remain  as  a  top  sec-
 ret  document.  But,  events  have  gone
 and  as  the  pressure  of  the  uniteg  Op-
 position  grew,  the  Government  has
 teen  trying  or  has  been  forced  to
 climb  down  so  that  they  are  prepared
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 to  show  this  CBI  Report  to  the  leaders
 ct  the  Opposition  Party.

 Then,  again,  Sir,  one  more  deve-
 Jopment  has  taken  place.  That  .5  that
 not  only  that  the  Government  has  come
 forward  to  give  this  CBI  Report  to
 leaders  of  the  Opposition  but  they
 have  also  agreed  to  give  all  the  con-
 nected  documents  and  the  case  diary
 also  to  the  Leaders  of  the  Opyosition
 now.  There  is  only  one  hitch.  The
 Opposition  is  not  satisfieq  with  this.
 We  have  definitely  come  tg  a  very  de-
 cisive  stage.  It  is  very  clearly  p;inted
 out  that  in  case  we  suggest  action
 sfter  the  perusal  of  the  report,  which
 they  are  not  ready  to  take,  then  there
 is  no  value  in  going  through  this  CBI
 Report.  Therefore,  one  little  thing  is
 that  the  Prime  Minister  should  come
 torward  and  say  that  after  studying
 the  report,  the  Opposition  can  suggset
 somethings  which  the  Government  can
 consider.  If  the  Prime  Minister  comes
 forwarg  with  this  change,  then  the
 whole  matter  can  be  decided  and  all
 of  us  will  feel  happy  so  that  the  matter
 will  be  closed  and  we  can  naturally
 sllow  the  other  business  of  the  House
 to  go  on.  Otherwise,  the  time  of  the
 House  is  wasted  ang  the  time  of  the
 House  has  already  been  wasted  all
 these  days.

 Therefore  I  would  suggest  that  we
 must  do  one  thing.  The  Government
 should  come  forward  and  agree  to
 consider  whatever  be  the  suggestion
 cr  the  Opposition  Party  Leaders  after
 the  perusal  of  the  Report  and  give  this
 escurance  that  it  would  be  considered.
 This  wil]  leave  the  matter  to  cvme  to
 a  close.  This  is  what  I  want  te  sug-
 gest.  I  hope  this  will  be  agreed  to.  I
 feel  that  as  far  as  satyagraha  is  con-
 cerned,  such  unconstitutional  methods
 should  not  be  adopted  irside  the
 House.  Though,  as  far  88  my  party  is
 toncerned,  We  have  full  sympathy  to
 the  demand  of  the  Opposition,  I  can-
 not  join  the  satyagraha  but  Govern-
 ment  must  give  this  assurance  to  the
 Opposition.  I  may  say  that  all  my

 DECEMBER  9,  794  Licence  Case  292

 sympathies  will  remain  with  the  Mem-
 bers  of  the  Opposition.  bal

 PROF.  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  what  has
 happened  in  the  morning  has  brought
 a  bad  name  to  Parliament.  Sir,  I
 Perfectly  agree  with  you,  with  your
 cbservation,  that  an  achievement  has
 been  made  that  all  sections  of  the
 Hcuse  are  participating  in  a  meaning: ful  debate.  This  is  a  significant  obser-
 vation.  This  ig  a  significant  achieve-
 ment  because  the  fact  that  from  the
 chaos  and  confusion  in  the  morning,
 we  have  come  to  this  orderly  discus-
 sion  in  the  evening  shows  tnat  we
 are  trying  to  observe  the  principles  of
 parliamentary  democracy  which  I  am
 hepeful  our  friends  on  this  side  and
 cur  friends  on  the  other  side  will  not
 fail  to  miss.  I  am  hopefui  that  they
 woulg  continue  to  strive  hard  to  see
 that  that  ugly  scene  which  we  wit-
 nessed  in  the  morning  does  not  recur
 in  the  House.  Sir,  we  owe  it  to  the
 generation  of  future  to  represent  a
 better  image,  to  represent  a  bright
 image,  Sir,  I  was  rather  amused  to
 listen  to  the  objections  made  by  hon.
 Member  Shri  Vajpayee  that  he  wanted
 to  put  certain  questions  to  Shri  L.  N.
 Mishra.  What  right  has  he  got  to
 put  questions  to  Shri  L.  N,  Mishra
 when  Members  of  his  own  Party  were
 standing  on  the  bench  and  shouting
 at  the  top  of  their  voice  and  making
 it  impossible  for  any  Member  in  the
 House  to  listen  to  what  Mr.  L.N.  Misra
 was  saying?  Sir,  what  right  hag  he
 got,  what  right  the  Members  of  the
 Opposition  have  got  to  ask  questions
 when  they  snached  from  the  Secretary
 General  a  statement  laid  by  the  Min-
 ister,  tore  ti  into  pieces  and  threw  it
 on  the  floor  of  the  House?  This  is  a
 shamefu]  act.  From  Members  of
 Opposition,  we  would  have  have  ex-
 pected  a  better  behaviour,  as  Members
 of  Parliament,  who  claim  to  represent
 as  many  as  ten  jJakhs  of  people.

 Coming  to  the  point  about  the  Prime
 Minister's  statement,  I  am  not  one  of
 those  who  would  try  to  explain  or
 elucidate  the  Prime  Ministers  state-
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 ment.  I  feel  that  that  wag  absulutely
 clear  and  whatever  she  said  needed  no
 explanation  or  elucidation.  But  when
 Shri  Morarji  Desai  got  up  in  his  seut
 end  wanted  to  ask  certain  questions
 from  the  Prime  Minister,  she  said  that
 she  had  made  everything  absolutely
 ciear  and  that  there  was  nothing  more
 to  add  to  it.  Sir,  I  do  not  agree  that
 the  Prime  Minister’s  statement  re-
 quires  any  kind  of  elucidation  or  that
 there  is  something  implied  or  implicit
 in  it.  After  all,  parliamentary  demo-
 cracy  implies  meaningful  and  fru:tful
 discussions,  negotiations  and  al]  that.
 Mr.  Morarji  Desai,  Members  of  his
 Party  anq  Members  of  the  Optosition
 are  perfectly  within  their  rights  to  see
 the  Prime  Minister,  to  meet  her  per-
 ecnally.  But,  so  far  as  her  statement
 ig  concerned,  I  personally  feel  that  it
 ig  crystal  clear  and  it  needs  no  expla-
 nation  and  there  is  nothing  more
 which  can  be  added  to  it  Whatever
 she  wanted  to  say,  is  clear  tc  ali  of
 us.  I  do  not  want  to  say  anything
 beyond  this.  Sir,  I  agree  with  Mr.
 Shamim  in  regard  to  one  point,  a‘  least
 on  this  point,  that  the  O-position
 fenders  could  not  have  got  a  better
 .prortunity  to  show  to  the  World,  to
 show  to  their  countrymen,  to  show
 tu  the  lovers  of  arliamentary  demo
 cracy  that  here  was  8  Prime  Minister
 why  offered  the  olive  branch  and  that
 they  refused  to  accept  it.  The  moment
 of  triumph  for  the  Oppositicn  hss
 turneq  into  a  moment  of  ‘envy  for  the
 Opposition,  not  only  for  the  Opposi-
 tion,  but  for  parliamentary  democrary.
 I  would  request  them  to  shcn  them-
 sclves  better  next  time.

 ओ  जनेश्वर  सिर  (  इलाहाबाद)
 उपाध्यक्ष  महोदय,  अपनी  बात  शुरु  करने  से

 पहले  मैं  दो  शब्दों  का इस्तेमाल  करना  चाहता

 ह  बाप  के  सामने  ही  इस  सदन  में  उन  का

 इस्तेमाल  हुजरा  है।  विरोध  पक्ष  की  तरफ  से
 कांग्रेस  पार्टी  के  लिए  यह  कहा  गया  कि  ये
 लोग  ब॑  ईमान  हैं  कौर  उस  के  जवाब  में  सतलुज
 दल  की  तरफ  से  विरोधियों  को  कहा  गया
 ये  बेवकूफ  हैं।  मेरा  दयाल  है  कि  ये  दोनों  शब्द
 अपनो  जगह  पर  दुरुस्त  हैं  भोर  लड़ाई  भी
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 शायद  इन्हीं  दो  शब्दों  की  है।  अक्सर  जब
 हम  लोग  रूलिंग  पार्टी  के  लोगों  से  मिलते  हैं
 तो  हम  लोगों  को  कहते  हैं  कि  कहां  विरोध
 में  पड़े  हो,  बेब कफी  करते  हो,  खाने  पीपों
 मौजा  उड़ानों  शौर  हम  लोगों  की  जब  कभी
 बात  होती  है  तो  हम  लोग  उन  से  कहते  है
 कि  कहां  खाने  पीने  के  चक्कर  में  पड़े  हो,
 यानी  बेईमानी  कर  रहे  हो,  कभी  कभी  मूलक
 की  तरक्की  के  लिए,  मुल्क  के  चरित्र  के
 लिए  भ्रष्टाचार  के  माहोल  से  बाहुर  निकल
 कर  सोचा  करों  7  राज  भी  जो  बहस  गिरोह
 लड़ाई  चल  ग्रह  है  वह  मी  की  चल  रही  है,
 एक  तरफ  इन  को  ऐसा  लगता  है  कि  जो  कोई
 इन  के  श्रप्टाचार  के  खिलाफ  उगंती  उठाता
 है  या  कम  भ्रप्टाचारी  है  वह  बेवकूफ  है  और

 दूसरी  तरफ  विरोधी  पक्ष  को  फंसा  लगता  है
 कि  पुरे  मुल्क  की  दोलत  ग्रोवर  तरक्की  के  बारे  पें
 जैसे  कि  मैंने  कभी  एस  ०एम  बनर्जी  को  सुना,
 उन्होने  कहा  कि  राजकीय  कर्मचारियों  का

 महंगाई  भत्ता  ऐसा  है.  .  (व्यवधान  )
 फ्लोर  दूसरे  प्वाइटस  उन्होंने  उठाए,

 मैं  केवल  यह  कहना  चाहता  हू  कि  सारे  के  सारे
 सवालात  इस  समय  सता  ढ़  दल  के  भ्रष्टाचार
 की  जकड  में  इस  गए  है,  जसे  मकड़ी  के  जाले
 में  कोई  सजदा  किस्म  का  जानवर  दस
 ज्यदा  करता  है  उर्स।  तरह  पूरे  का  पूरे  मुल्क
 ऐसा  है  इनके  जगल  में।

 ब,  उपाध्यक्ष  महोदय,  सुबह  की  बात

 बहुत  ही  दुखदाई  बात  है,  जितनी  दुखदाई
 र्त्त रूढ  दल  के  लोग[  को  नहों  है.  उसने
 ज्यादा  हम  लोगे।  के  छि4  है,  क्यांकि  पहले
 प्रधान  मर्व,  जी  मुझपे  बाद  दिया,  उसके
 बाद  मोरारजी  भाई  ने  झन  बाद  दिया,
 उसके  बाद  स्पीकर  साहब  कुछ  कहने  जा  ही

 रहे  थे  फि  प्रधान  मंत्रों  जौ  ने  कहा  किस ेरे  पास
 मेसेज  आया  है,  मुझे  राज्य  सभ,  में  जाना  है।
 उनको  राज्य  रूम,  में  जाना  हो  य।  जह॒न्नुम  में
 जाना  हो,  मुझे  उससे  कोई  मतलब  नहीं,
 इतने  जबरदस्त  कमी  ब्  मामला  फला  है,
 जिस  पर  300  रुपया  प्रति  मिनट  खर्च  होता  है,
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 कितने  दिनों  से  यह  मामला  जमा  है,  खुद
 प्रधान  मत्ती  जी  को  मालूम  है,  सत्तारूढ़  दल  को

 मालूम  है,  हम  लोगों  को  मालूम  है  कि  इस
 समय  बहुत  तनाव  की  हालत  है,  उस  समय  को

 सजरभस्दाज़  करके  प्रसाद  मंत्री  जी  कहती

 है  कि  मुझे  राज्य  सभा  जाना  है---तब  मैंने

 कहा  कि  बाप  को  इटली  समधियाने  जादा

 पड़गा,  इसके  अलावा  शोर  जगह  श्रमिकों  दही
 मिलेगी.  .

 उद्योग  कौर  नागरिक  पूति  मंत्रालय  में

 राज्य  मंत्री  हुस्नी बी बो०  पी०  मो)  यह  क्‍या

 प्वाइन्ट  आफ  आमेर  है? -
 श्री  जनेश्वर  मिश्र  हा,  यह  प्वाइन्ट  ग्राफ

 शाइर  है।  उपाध्यक्ष  महोदय,  थ  लोग  बाई  बार
 दलील  देते  हैं  क्विज  बा  संविदान  के  दिप्रमो
 बप  लिविंग  राज  मैं  बहा  चाहता  हु--जिस
 हालत  पर  स्त्तरूद  द्य  ने  इस  संयम  को

 पहुचा  दिया  है--छह  ओर  संविधान  के
 परे  की  हालत  हो  गई  है--इस  छिप  प्वाइन्ट
 साफ  आकर  से  आज  सरापा  कोई  मतलब  जडो
 रहा  है--रू  वाल  का  नोट  बार  लीजिए  |

 उपाध्यक्ष  महोदय,  1.6  हम  लोग।  के
 सामने  क्‍या  रास्ता  रह  गया  है--प्याज  सुबह
 बहुत  आग्रह  के  साथ  विराम  प  के  लॉग
 "दा इस्ट  आफ  आकर  चिल्ला  वह  थ।  यहा

 कुर्सी  पर  स्वीकार  साहब  बैठ  थे,  उन्हंने  हम
 लंगर।  की  बात  वही  सुनी  लेबिल  दलित
 हराया  मिश्र  व।  बनाई  देने  के  लि  बुला
 ला,  प्रिंसेज  के  स्वात  पर  वे  रू गा तार
 भाषण  बस्ते  रथ,  पालकी  बात  सूद  ले  a

 हेम  लाग  टसको  क्या  माने  ?  बे  अध्यक्ष  है,
 प्रत्यक्ष  की  कुर्सी  पर  बैठ  थे,  लंबी  विरोध
 पक्ष  को  नजरभ्न्दाज  बर  रहे  थे।  एक  बार
 प्रसाद  छह  जी  ऐसा  करती  तो  ठीक  था,
 क्योंकि  उनके  हाथ  में  तलवार  है,  वह  तलवार
 से  बीसी  की  गर्दन  क।  उडा  सकती  थी,  बाहर
 'थिवाति  तो  पुलिस  के  द्वारा  जेल  में  छपवा  सकती
 शशी--लेकिन  यहा  तो  सब  लोग  बह  रहे  थे
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 किः  हमारी  बात  को  सुन  लीजिये,  लेकि
 अध्यक्ष  महोदय  बहते  है--सही,  वहीँ,  रेलवे
 मिनिस्टर  बयान  दीजिये।  इस  तरह  ते  तो

 हम  लोगो  का  कोई  हक़  रही  रह  गया  है।

 राज  मैं  एव”  चेतावनी  देदो  चाहता  है---
 हम  कम  है,  प्रकेले  भी  रहेंगे,  हम  उन  लोगों  में
 से  नही  है  कि  इस्तीफा  दे  कर  चले  जाओगे,
 जब  हमारा  मर  करेगा  तब  जायेगे,  लॉबिंग
 अकेले  भी  रहेगे  तो  भी  इरादा  बदा  कर  रहेंगे
 ि  ड्राप  ब  बहत  बड़ा  राक्षसी  बहुमत  कोई
 एसा  बाम  ने  बने  पाये  जो  गलत  हो।
 विरोध  पक्ष  कमजोर  रहने  के  बाद  भो  झपते
 उद्देश्य  में  कामयाब  होगा।

 उपाध्यक्ष  महोदय,  हम  लोग  प्राकार
 बधाई  देना  चाहत  है।  ग्राम  इस  समय  हमारे
 अध्यक्ष  महोदय  कुर्मी  पर  बैठ  होत  ता  संद  ा
 यह  माहौल  नहीं  हाता--मेरा  एगा  सका  ;  है  ।
 बाप  ने  आ  बर  इस  रुदन  के  माहा:  का
 वापसी  बातचीत  के  योग्य  बनाया  है--दरके
 ्  मैं  फिर  से  आप  को  बधाई  देता  है।

 लग्  मै  झप  से  पूछ  ab  चाहता  हु--ह मे  लॉग
 क्या  न्य  लाग  गरज  से  ॥ग्रह  77  भा
 मज  +  उचित  है।  थे  लोक  जिन  से  बाहरी  शब्द
 को  दूरागत  बहत  हैन नम तू  947  के  पहले
 धर्म,  तरह  4  प्रति।  के  दयाल'  दीदी  लोग!  का
 जां  itd  जा  कपड़े  चलन  वाले  लोग  थे,  जब

 सत्याग्रह  करते  थे,  नो  उनका  दुराग्रहा  ४.16
 नरते थे  |  इनमें  से  भी  बहुत  से  कम  लाए  ऐस
 रह  ध  है  ज।  947  के  पहले  के  है,  मुश्किल
 &  30  फीसदी  हाने.

 SHRI  VAYALAR  RAVI:  By  your
 ieaders.

 st  जनेश्वर  मिश्र  हमारे  लीडर्स  के
 बारे  में  आपको  मालूम  नही  है  कि  किताब
 बार  जेल  गये  है,  आप  क्या  जाने।  947  के
 बाद  वाले  लोग  सत्याग्रह  की  महिमा  को  मही
 समझ  सकते  इस  रूदन  मे  मैं  एक  बार  शीर

 कह  चुका  हु--इत  मुईवा  की  झ्राडादी  झोर
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 यह  सरकार  रु त्या ग्रह  के  पेट  से  पैदा  हुई  है  1
 बेटी  जब  अपनी  मां  के  बारे  में  मज़ाक  करने
 लगती  है  तो  बडी  ही  भयाना  पोजीशन  हो
 जाया  ब्ग्र्सी  है--यह  बात  मैं  रथारूढ़  दल  के
 लोगा  से  निविदा  करना  चाहता  हूं  t

 mera  wet  जी  ने  दो-तीन  बातें  अपने
 बताया  यही  OA  उनको  सुनाऊंगा--
 मुझे  पूरा  पढ़  बर  मुन्ने  की  ज़रूरत  1  है--
 एक  जगह  उन्होने  बहा  है--

 “but  may  also  result  in  a  ccnftict
 between  the  courts  and  Parliament”.

 यह  बात  केवल  सो०वी०भझाई०  की  रिपोर्ट  के
 बारे  में  है!  है,  इस  भ्रष्टाचार  के  मुकदमे  के
 बारे  में  ही  है  ?  दमी  हाल  में  सुप्रीम  कोर्ट  ने

 चुनाव  फ॑  खर्च  के  बारे  मे  फैसला  दिया  था  ओर
 उस  कैस्ल  को  राष्ट्रपति  जी  के  अध्यादेश  के
 द्वारा  आपने  ह  काबा  दिया  और  इस  सदर:  में
 बाप  उस  पर  बिल  भो  लाने  जा  रहे  at

 कोर्ट  की  बात  बाप  बप  रहे  है  ?  क्या  तास-
 हज ,.रं।  की  अदालत  आर  पालि मिन्ट  झगर

 लड़  जागरण।  तो  जुडिशियरी  मर  जायगी  या

 सुप्रीम  कोर्ट  लड़  जाएगा  तब  मरे।  ?  तीस

 हरी  के  जुडीशियरी  एक्टर  का  हिम्मत
 बनने  बाली  इन्दिरा  बाघी  की  तरबतर  सुप्रीम
 कोर्ट  के  जुडिशियल  सेक्टर  की  हत्या  कर
 रही  है।  कौर  उसके  बाद  भी  हिम्मत  करके
 कहती  है  कि  पार्लियामेन्ट  ौर  जुडोशियरी  में
 कान्पिलक्ट  हो  जायगा,  क्योंकि  तास  हज़ारी
 की  दात  में  शायद  कुलमोहन  राम  वाला
 मुकदमा  चलेगा।  '

 दूसरी  बात--हन्होंने  कहा  है--
 “Does  this  not  indicate  that  the

 real  intention  behind  the  demand
 is  not  a  proper  discussion  of  tke
 case  but  rather  ite  exploitation  for
 8  political  purpose?”

 यानी  विरोधी  पक्ष  के  लोग  जो  बार-बार  कहते

 हैं  कि  रिपोर्ट  यहा  पर  रखो  जाय,  वह  बहस
 करने  के  लिये  नहीं,  बलिए  प्रगति  राजनोतिक
 स्वार्थ  पति  के  लिये  चाहते  हैं  कि  रिपोर्ट  यहा
 रखी  जाय--क्या  लोन  है  ?  चोर  को  पकड़ने
 में  राजनीतिक  स्वार्थ  पति  हो  जाता  हैं,  लेकिन
 आप  की  स्वार्थ पति  चोर  को  बचाने  में  है,
 दोनों  तरफ़  से  स्वार्थ वृति  हैं।  विराधी  पार्टियां
 की  स्वार्थ पूर्ति  सही  चार  के  पड़े  जाने  में  है
 झोर  इनको  स्वार्थपरता  तब  होगा  जब  जार
 पकड़ा  न  जाय  1 सकला  चार,  छोटे  छाड़  चार,
 नम्बर  2  ओर  नम्बर  4  के  चारों  के  पकड़
 जाने  में  दीपकों  स्वाय यर ति  है,  शायद  तस्कर
 इसमें  ८ही  है,  ल,कर  जो!  सब  स॑  बड़ा  प्रभाव-
 चार  है,  वह  न  पत्र डा  जाय  ।  इसमें  मुरे  कमा
 कमी  डर  लगता  है--इव  में  सूत्र कर  सहित
 नारायण  मिश्र  नही  बल्कि  प्रधान  मतों  हैं--
 यह  मेरा  आरोप  है  1

 आखिर  में  ए&  बात  सफ़ाई  के  साथ
 कहता  चाहता  हु--सती  947  के  पहले
 गाधी  जा  की  रहनुमाई  में  जा  मुल्क  का
 राजनीति  त्याग  की  तरफ़  जा  रही  था,  बह
 947  के  बाद  भाग वृत्ति  का  शिकार  हा  गई

 आर  इस  समय  मुल्क  का  तरीका  उच्चा
 भोगवृत्ति  के चलते  हुए--ऊपर  पार्कों  के लाग
 नाराज़  हा  जाते  है**  मै  किसा  का  नाम  चूहों
 ले  रहा  हु--ताराज  मत  हां  जान।**  जब  तक
 उस**  का खात्मा  रहो  करेगे.

 (Interruptions)

 SHRI  R.  S.  PANDEY  (Rajnaond-
 gaon):  It  should  not  go  on  reecrd;  it
 is  derogatory;  it  should  be  exvunged,

 SHRI  B.  P.  MAURYA:  It  is  very
 unfortunate.  When  I  wanted  th  raise
 &  point  of  order,  you  did  not  allow
 me,  sl

 SHRI  PILOO  MODY:  Mr.  Meurya

 ~  Expunged  as  ordarea  by  the  Caine  55 ordered  by  the  Chair.

 should  speak  as  a  Minister  or  he  can



 299  Re.  Import

 {Shri  Piloo  Mody]
 Speak  as  a  Member;  he  should  choose
 te  be  one  of  them,  not  both.

 SHRI  R.  s.  PANDEY:  The  word
 used  by  that  hon,  Member  must  be
 expunged.

 MR.  DEPUTY-SPEAKER:  I  am
 checking  up  on  that  word  because  my
 Knowledge  of  Hindi  is  very  limited.

 SHRI  B.  ह:  MAURYA:  You  huve  got
 interpretation.

 MR.  DEPUTY-SPEAKER:  Interpre-
 tation  comes  half  a  minute  later
 after  the  storm  has  broken  ow.  I
 am  checking  up  cn  that  word,  what
 exactly  is  its  meaning  and  I  shall  take
 su‘table  action  after  finding  rut  what
 that  word  is.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  When  the  Op
 Position,  particularly  Mr.  Pilop  Mody
 is  never  tried  of  accusing  all  as  hav-
 ing  empty  heads...  (Interruptions).
 His  head  35  stuffed  ang  it  78  just  as
 well  that  he  is  walking  out.  The  basic
 point  at  issue  is  whether  the  Hous?
 will  run  according  to  the  rules  of  busi-
 nese  or  according  to  the  whims  and
 bents  of  parties  and  of  some  indivi-
 duals.

 MR.  DEPUTY-SPEAKER:  १)  must
 appeal  to  all  members  that  despite  our
 strong  feelings  or  passions,  let  us  try
 to  use  polite  language,  I  am  told  by
 the  Table  that  the  word  used  in  Hindi
 is®*..  I  think  this  is  unfortunate.
 This  word  should  not  go  on  record

 श्री  जनेश्वर  सिर  :  उपाध्यक्ष  महोदय,
 श्राप  हिन्दी  की  जानकारी  कम  रखते  है
 इसलिये  हो  समझता  है  कि  श्राप  बग  टेबिल
 बाप  को  'मिसेगाइड  करता  हो।.

 (व्यवधान)  उपाध्यक्ष  महोदय,  श्राप

 हमारी  बात सुन  लें।  .  (व्यवधान)  .
 SHRI  MALLIKARJUN  (Medak):

 Under  Rule  380,  he  cannot  use  defa-
 matory  language.  The  rule  says:

 ‘If  the  Speaker  is  of  opinion  that
 words  hive  been  used  in  debate
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 which  are  defamatory  or  indecent
 or  unparliamentary  or  undignified,
 he  may,  in  his  discretion,  order  that
 such  words  be  expungeg  frei  the
 Proceedings  of  the  House.”

 MR,  DEPUTY-SPEAKER:  I  have
 given  my  ruling.  What  else  do  you
 want?

 श्री  जनेश्वर  मिथ :  आप  ने  हम  को
 सका  के  लिय  इजाजत  दे  है,  आप  मेर।  बात

 सुन  ले  ।

 तरो  मल्लिका  सिड  की  कोई
 आचरण  ता  ह  नहों  है,  जब  आपका  रू  दा

 हो  चुर्क  है।

 MR.  DEPUTY-SPEAKER:  There  is
 5५6  harm  in  my  listening  and  tehing
 suitable  action.

 SHRI  MALLIKARJUN;  You  have
 given  the  ruling,  There  is  no  yvcstien
 of  explanation.  He  is  guilty  of
 using  unparliamentary  language.

 श्री  जनेश्वर  सिर:  मु  द।  बात
 बहन  4।  है  “है  यन  ने  मझे  इजाज़त  द।  है  ।
 अगर  इना  कोई  मात्रा,  प्रघन  मात्रा  या
 माननीय  गृह  मान।  एतराज़  करते  ते।  मैं  बता
 देता  दि  कथा  माने  बने  है  1  इसलिये  साप  मेरा
 बात  सुन  लें  t

 #
 PROF.  MADHU  DANDAVATE:  All

 of  us  agree  that  not  only  for  the  Frime
 Minister  but  for  any  leading  member
 ef  the  House  such  a  worg  should  not
 be  used.  I  would  request  the  hou.
 Member  to  withdraw  these  words.

 aft  जनेश्वर  मिथ :  हम  ने  ए+  व्यवस्था
 को  **  कहा  ।

 सन्‌  947  के  पहले  जागृति  थी  उस  के
 बाद  भोगवृत्ति  पायी  और**  उससे  मुल्क  को

 दूर करना है।  (wer)...

 bExpunged
 as  ordered  by  the  chair.
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 PROF.  MADHU  DANDAVATE:  This
 explanation  shoulg  be  accepted  oe
 (Interruptions),

 SHRI  S.  A.  SHAMIM:  When  ४३
 says  he  withdraws  the  words  against
 the  Prime  Minister,  his  words  should
 be  accepted.

 MR.  DEPUTY-SPEAKER:  4  think
 the  whole  thing  has  heen  resolved.
 Even  Shri  Janeswar  Mishra  hig  tried
 to  explain  that  he  did  not  mean  it.
 Whatever  it  is,  if  any  such  language
 has  been  used,  which  has  this  parti-
 cular  meaning,  that  will  not  form
 part  of  the  record.

 att  जनेश्वर  मिशन :  2  3.77  पाने
 है बच  बिच  पस  गुप्त  Faia  सजा
 दे  रह  है।

 MR.  DEPUTY-SPEAKER:  Thay  is  ३
 matter  of  record  which  has  to  be
 checked  up  if  any  such  language  has
 been  used.

 SHRI  ATAL  BIHARI  VAJPAYEL:
 What  language?

 MR.  DEPUTY-SPEAKER:  Even  7
 I  use  that  word,  that  will  not  go  on
 record,

 SHRI  SHYAMNANDAN  MISHRA:
 Let  it  be  quite  clear,  as  he  nas  tried
 to  make  out...  (Interruptions).  What
 exactly  do  they  mean?  If  the  hen.
 Member  says  that  he  has  not  applicd
 २६  for  the  Prime  Minister,  what  have
 you  to  say  on  that?  (Interruptions)

 The  hon.  Member  says  that  he  used
 for  the  person,  for  material  enjoy-
 ment,  He  did  not  use  it  against  any
 person.  It  is  indeed  a  perverse  ima-
 gination  of  any  person  that  this  word
 could  be  applied  to  any  person  in
 thig  House.  He  has  not  used  it  against
 any  person.  He  hag  used  it  for  the
 person,  for  material  enjoyment.

 PROF.  MADHU  DANDAVATE:  Sir,
 I  agree  with  the  sentiments  of  every
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 Member  on  that  side  that  for  no  lady
 Member  this  word  should  be  used.  He
 has  said,**

 That  is  the  word  used.  You  can
 check  up  from  the  record;  you  can
 check  up  from  the  tape  tomorrow,  If,
 as  explained  by  the  hon.  Member,
 it  is  not  referred  to  any  person,  that
 word  is  perfectly  in  order.  (Inter-
 ruptions).

 Even  Shri  Shyamnandan  Mishra
 agrees  with  you  that  if  that  particular
 word  has  been  attributed  to  any  Mem-
 ber  or  to  any  lady  for  that  matter,
 even  outside  the  House,  that  js  not
 justifiable,  But,  as  he  has  said  it  very
 clearly,  it  does  not  refer  to  any  per-
 son.  I  agree  with  every  Member
 on  that  side  that  this  word  should  not
 be  used  against  the  Prime  Minister  or
 against  any  other  lady  Member.  He
 has  said,**

 There  is  no  reference  to  the  Prime
 Minister.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Sir,  just  now  you  had
 an  exhibition  of  the  Janguoge..

 MR.  DEPUTY-SPEAKER:  You
 don’t  refer  to  that  language  any  more.
 That  has  been  expunged.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  And  worse  than  that,
 we  had  a  number  of  devil  advocates
 supporting  that  language.

 The  point  35  that  the  difficulties  are
 being  entire:,  created  by  the  Opposi-
 tion  for  political  purposes.  They  are
 not  of  our  makin.  The  Government
 has  gone  to  the  utmost,  consistent
 with  due  processes  of  law,  and  the
 Government  has  agreed  to  shcw  every-
 thing  to  the  leaderg  og  the  Opposition.
 We  have  nothing  to  hide.  As  was
 said  by  Mr.  Shamim,  this  should  have
 been  acceptable  to  the  Opposition.  Un.
 fortunately,  they  think  that  they  can
 press  further  so  that  more  might
 follow.

 **Expunged  as  ordered  by  the  Chair,
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 3°3  Re.  Import
 {Shri  Chapalendu  Bhattacharyya]

 नोव  का  बंशी  दबाने  स  वह  खट्टा  हो
 जाता  है।

 That  is  what  they  are  doing,
 We  are  being  told  about  parliamen-

 tary  democracy  and  their  eagerness
 to  protect  democracy.  Was  that  a
 Shining  example  of  protection  of
 democracy  that  we  saw  this  morning
 when  some  of  the  Memberg  there
 jumped  on  the  Benches,  went  forward
 and  sat  here?  They  tore  the  state-
 ments.  They  are  raising  it  every  day;
 they  are  bringing  motions  every  day,
 they  are  using  innuendos;  they  are
 abusing  the  Members  of  the  Treasury
 Benches  ang  other  Members  on  this
 side.  But  when  it  comeg  to  replying
 them,  they  don’t  hKe  or  permit  it.
 Their  understanding  of  democracy  is,
 don’t  allow  anything  to  be  said  from
 this  side.  That  is  precisely  their
 understanding.  Mr.  Piloo  Mody  is
 never  tireq  of  accusing  ug  of  having
 empty  heads,  But  when  we  reply  in
 kind,  he  puts  his  stuffed  head  with
 ‘obsolete  ideas  and  a  lot  of  avordupois
 into  the  bargain  and  walks  out.  I  do
 not  know  for  what  it  is  worth.

 77.00  hrs.

 Now,  sir,  a  discussion  is  on,  but  we
 must  discuss  with  g  purpose  and
 discuss  to  an  objective.  For  four  days
 I  have  been  trying  to  raise  the  matter
 of  anguished  cries  of  lakhs  of  mica
 and  shellac  workers.  I  have  given
 notice  of  g  Call  Attention  Motion,  but
 I  could  not  get  it  through  because  the
 time  of  the  House  is  being  wasted  and
 taken  away  ip  trivialities  without  re-
 gard  to  priorities,

 Nothng  can  be  shielded  in  a  court  of
 law.  All  the  documents  can  be
 brought  and  will  be  brought.  The
 entire  processes  of  law  could  be
 hastened.  ‘You  lose  nothing  by  not
 getting  all  the  connected  papers,  We
 have  nothing  to  hide  here.

 Under  the  guise  o¢  raising  points  of
 order,  they  are  holding  up  the  pro-
 eredings  of  the  House.  This  must  be
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 stopped.  My  point  of  erder  ig  that
 Satyagraha  is  out  of  place  because  it
 does  mot  form  part  of  the  Rules  of
 Procedure  and  is  not  bona  fide.  &

 SHRI  P,  6.  MAVALANKAR:  Mr.
 Deputy-Speaker,  Sir,  I  am  very  grate-
 ful  to  you  for  allowing  me  to  partici-
 Pate  in  what  has  been  described  very
 rightly  as  a  very  ‘meaningful  debate.
 Several  points  of  order  involving
 severa)  fundamental  issues  that  affect
 Parliamentary  dignity  and  honour
 have  been  raised.  When  we  enter  this
 august  House,  a  very  mteresting  and
 very  instructive  slokha  from  the
 ancient  Indiay  philosophy  and  writings
 ig  seen  by  many  of  us;  it  ig  inscribed
 on  the  wall  in  Sanskrit;  it  says:

 ने  सा  सभा  यत्र  न  सन्ता--वुद्धि

 There  igs  no  Assembly  which  does  not
 contaim  people  with  wisdom.  ‘Briddha’
 does  not  mean  merely  old  people;  it
 means  people  with  sanity,  people  who
 talk  rather  than  shout,  people  who
 will  make  points  because  they  feel
 that  they  must  make  those  points.

 वद्ध  नने  न  तो  यो  े  बदलती  धीमे

 They  are  not  old  people  or  wise
 people  who  do  not  talk  dharma  mean-
 ing  the  truth.

 The  whole  demand  of  the  Opposition
 since  the  beginning  of  September  this
 year,  particularly  since  September  9
 when  my  esteemed  friend,  Shri  Atal
 Bihari  Vajpayee,  moved  hig  motion,
 is—practically  all  of  us  are  asking  for
 that—for  a  Parliamentary  probe  inte
 the  whole  matter.  It  is  not  only  be-
 cause  we  have  been  interested  in
 seeing  the  honour  of  the  House  fully
 maintained  and  enhanced  but  we  are
 also  entitled—indeed,  it  is  our  duty—
 to  arive  at  the  truth,  and  if  any  ob-
 stacle  o¢  curtain  comes  in  our  way
 in  getting  at  the  truth,  then  we  in
 this  Parliament  shall  never  keep
 quiet  until  those  obstacles  and  cure

 tains  are  lifted.
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 Mr,  Deputy-Speaker,  above  your
 Chair,  is  a  quotation—it  has  been
 there  from  the  beginning  of  the  first
 Speaker  of  Lok  Sabha—a  quotation
 from  King  Ashoka's  time.  It  says:

 adam  प्रवर्तनाय
 There  shall  be  a  rule  of  law,  the
 ‘Wheel  of  Dharma.  If  it  is  right,  it
 must  be  done  and  if  it  is  wrong,  it
 ‘must  be  opposed,  opposed  at  any  cost,
 even  at  the  cost  of  being  misunder-
 stood,  even  at  the  cost  of  being  mis-
 undedstood  that  what  we  are  doing
 by  way  og  protesting  is  described  by
 the  Prime  Minister  as  obstructing.
 Therefore,  I  request  you  to  please  find
 out  what  has  been  happening,  parti-
 cularly,  to-day  and  also  on  the  last
 Friday.  Last  Friday,  we,  many  of  us
 from  this  side,  told  the  Government
 that  we  would  not  keep  quiet  until
 we  arrived  at  the  truth  and  the  truth
 said  that  there  was  no  case  what-
 soever  because  we  were  interested  in
 truth  and  not  in  any  individual,  much
 le&Ss  after  his  blood,  but,  if  after  arriv-
 ing  at  the  truth,  we  understood  that
 People  a  higher  up  were  _  involved,
 then  we  would  not  be  quiet  Sir,  Mr.
 Richard  Nixon,  the  President  of  as
 big  a  democracy  as  America,  a  pros-
 perous  nation,  under  mounting  pres-
 sure  from  a  free  Press,  from  an  inde-
 pendent  public  opinion,  from  an
 awakened  Congress...  (Interruptions)
 I  hope,  Sir,  he  understands  what  I
 am  speaking.  I  hope  he  understands
 English  ...  (Interruptions)  I  also  hope
 the  Hindi  translation  is  well  provided
 So  that  he  can  understand  what  I  am
 speaking,  Therefore,  when  pressures
 ‘were  mounting  up,  as  the  President  of
 as  big  a  nation  as  the  United  States.

 Mr.  Nixon,  had  to  go  because  the
 basig  of  democracy  is  that  nobody  is
 indispensable,  not  even  the  Prime  Min-
 ister  and  not  even  the  President  of
 any  country  tee  (Interruptions).

 Therefore,  the  point  is  that  if  Mr.
 Richard  Nixon  can  face  this  demo-
 cratic  pressures  and,  if  ultimatety,  he
 had  to  go  and  if  the  Japanese  Prime

 “Minister,  Mr.  Tanaka  had  to  go  be-
 ~eause  of  his  involvement  in  corrup-
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 tion,  I  ask  you:  are  any  of  the  Minis-
 ters  sitting  on  those  Benches  more
 important  than  Mother  India?....

 SEVERAL  HON.  MEMBERS:  No,
 no.  ‘  '

 SHRI  P,  G.  MAVALANKAR:  Are
 they  more  important  than  gemocracy?

 SEVERAL  HON.  MEMBERS:  No,
 no.

 SHRI  P.  ७.  MAVALANKAR;  Are
 they  more  important  than  truth?

 SEVERAL  HON.  MEMBERS:  No,
 no,

 SHRI  P.  ७.  MAVALANKAR:  If,
 therefore,  for  serving  the  truth  and
 serving  Mother  India,  we  say  and,
 rightly  so,  that  फाटे  must  have  al]  possi-
 bilities  of  avenues  open  to  uS  to  arrive
 at  an  objective,  free  and  uninterrupt-
 ed  debate  and  discussion,  on  all  as-
 pects  of  the  matter  involving  this
 sordid,  unfortunate  and  dirty  affair,
 then  what  is  your  guidance?  I  ask
 you.  That  is  part  (a)  of  my  long
 point  of  order.

 Then  I  now  come  to  part  (b)  of
 my  long  point  of  order,  Please  give
 us  guidance.  Are  we  not  entitled  to
 perform  our  duties?  Why  are  we
 here  for?  We  are  here  merely  be-
 cause  we  want  to  please  this  or  that
 constituency?  We  are  here  in  order
 to  serve  the  highest  dictates.  We  are
 conscious  that  We  are  here  to  serve
 the  highest  national  interests  of  the
 country.  I  am  one  with  the  Prime
 Minister  even  when  she  says  that  a
 number  of  reforms  in  terms  of  econo-
 mic  planning,  social  uplift,  educational]
 endeavour  and  other  reforms  of  the
 country  are  being  dropped  because  of
 debates  here.  I  would  ‘sk  you.
 What  is  more  important?  Reforms
 can  never  come  in  a  climate  of  con-
 fusion  and  corruption  and  if,  after  all
 this,  the  Government  want  corrup-
 tion  to  be  covered  up,  are  we  to  be
 helpless  witnesses  to  that  shameful
 drama?  We  want  every  single  aspect
 of  corruption  to  be  uncovered,  not
 only  uncovered  but  the  guilty  to  be
 punished  even  if  the  guilty  happen
 to  be  membersof  the  Treasury  Bench-
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 and  even  if  they  happen  to  be  still
 better  people—‘better  people’,  mean-
 ing  thereby  higher  people  in  terms
 of  power  and  in  terms  of  integrity,  if
 they  are  involved  and  even  if  they
 are  members  of  this  or  that  Cabinet
 Committee  or  indeed,  the  Head  of
 the  Government,  because,  as  I  said
 the  basic  principle  and  basic  hypo-
 thesis  of  democracy  is  that  no-one  is
 indispensable  in  this  country.  The
 country  will  go,  Parliaments  will  go,
 but  we  cannot  go  on  with  corrupt
 Ministers  not  getting  punishment  they
 rightly  deserve  as  early  as  possible.

 Therefore,  as  I  was  telling  you,  the
 Prime  Minister  gave  us  a  statement
 to-day  in  response  to  Shri  Morarji
 Desai’s  point.  We  could  have  started
 this  on  last  Friday.  When  we  talked
 of  trying  to  arrive  at  the  truth,  we
 were  not  in  any  hurry.  If  the  Prime
 Minister  wanted  time,  we  were  ready
 to  give  her  and  we  gave  her  and
 waited  till  this  day  and  it  was  done
 to-day.  But  it  was  not  with  a  view
 to  give  her  timc  to  continue  her
 manoeuvres,  not  with  a  view  to  give
 her  time  to  harden  her  attitude  be-
 cause  she  knows  that  her  hardened
 attitude  can  be  backed  up  by  these
 375  people  who  are  often  not  present
 in  the  Parliament  for  months  to-
 gether.

 She  issueq  a  three-line  whip.  She
 is  only  Leader  of  the  House,  she  is
 leader  of  the  Government.  But  this
 Parliament  is  something  bigger.  This
 entire  House  is  bigger  than  that  por-
 tion  of  the  House.  The  Prime  Minis-
 ter  said,  Morarjibhai  is  obstructing.
 It  is  very  interesting.  Took  at  the
 statement:  She  said,  ‘using  coersive
 methods  to  prevent  the  functioning  of
 the  House’.  I  ask  you  in  all  humility,
 in  al]  sincerity  at  my  command,  that
 if  she  charges  the  Opposition  of  ob-
 structing  methods,  what  about  the
 oppressive  dictation  by  her  and  by
 others  whom  she  finds  in  her  own
 ranks?  It  is  only  because  of  the  op-
 pressive  dictation  of  this  massive  and
 dificult  and  terribly  inflexible
 majority  that  we  are  saying
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 these  things.  Gandhiji  has  beém
 quoted  time  and  again.  I  was  in
 Ahmedabad  and  also  in  Baroda  and
 in  Kavia  district  during  the  last  week
 end.  The  Congress  President  said
 something  very  interesting  and  this
 is  reported  in  Gujarati  papers,  He
 said  only  two  persons  understood
 what  mass  welfare  means  and  they
 were  Gandhi  and  Mao.  I  am  sure  he
 did  not  mean  Mahatma  Gandhi'  He
 ‘meant  Mrs.  Gandhi!  Acquaintance
 with  Gandhiji  is  not  the  monopoly  of
 those  sitting  in  those  benches.

 SHRI  VAYALAR-  RAVI:  Mr.
 Borooah  knows  Mahatma  Gandhi.

 He  was  born  before  you,

 SHRI  P.  G.  MAVALANKAR:  He
 may  have  been  born  before  me.  As
 a  young  and  active  student  in  my
 younger  days,  I  met  Mahatma  Gan-
 dhi,  I  have  listened  to  him.  I  had
 correspondence  with  him.  And  you
 cannot  tell  me  that  we  are  using  ob-
 structionistic  methods.  This  is  &
 natural  reaction  to  the  oppressive
 dictation  of  the  party  in  power.
 Mahatma  Gandhi  has  taught  this  that
 if  you  want  freedom  to  be  preserved
 and  Swaraj  to  be  enshrined  and  शान
 hanced  to  the  people  of  a  fier  coun-
 try,  then,  the  people  must  have  the

 ‘capacity  to  resist  authority  and  power
 especially  when  power  and  authority
 know  no  bounds,  The  attack  of
 Morarjibhai  and  indeed  all  of  us  is
 against  this  corruption  of  power.  And,
 as  Lord  Acton,  the  well-known  Bri-
 tish  Historian  said,  “Power  tends  to
 corrupt  and  absolute  power  ab-
 solutely”.  And  then,  the  Prime
 Minister  said  that  those  who  are  op-
 Posing  are  basically  not  for  fully  re-
 presentative  democracy,  But  the
 way  in  which  the  ruling  party  is  be-
 having,  I  must  say,  they  are  nei-
 ther  responsible  nor  responsive  thes¢
 days.  The  Prime  Minister  and  her
 party  have  made  non-sense  of  electo-
 ral  laws.  Day  in  and  day  out  they
 use  the  newspapers  and  Radio  and  TV
 for  their  propaganda  and  then  they
 are  giving  lessons  on  representative
 democracy  day  in  and  day  opt!  The
 Prime  Minister  said,  CBI  report  can’t:
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 be  laid  on  the  Table.  I  have  it  on
 very  learned  and  high  judicial  aut-
 hority  that  placing  the  report  in  Par-
 liament  will  not  come  in  the  way  of
 the  Court  in  respect  of  judicial  as-
 pects  and  inquiry  into  criminal  issues
 of  the  matter  in  question.

 I  obviously  cannot  give  the  name
 of  high  judicia)]  authority  but  in  so
 many  words  I  have  been  given  to
 understand  that  even  if  CBI  says  X
 Y  and  Z  things  all  those  things  will
 have  to  be  proved  in  the  court  of
 law,  Therefore,  if  CBI  report  and  all
 the  other  documents  are  being  made
 available  to  the  Parliamentary  Com-
 mittee  for  a  probe  then  it  is  in  no
 way  coming  in  the  way  of  justice  as
 the  Prme  Miumister  tried  to  point
 out.

 Lastly,  the  Prime  Monister  said  that
 Government  is  willing  to  accept  your
 (Speaker's)  suggestion  that  the
 leaders  of  Opposition  might  see  in
 confidence  or  under  oath  of  secrecy
 the  CBI  report.  I  object  to  this  whole
 idea  of  in  confidence  or  under  oath
 of  secrecy.  I  also  object  t>  who  are
 the  leaders  of  Opposition.  As  a  mat-
 ter  of  fact  all  Members  of  this  House
 are  equal.  You  cannot  have  the  Or-
 wellian  dictum  that  all  are  equal  but
 some  are  more  equal  than  others.  All
 Members  of  Pariament  are  equal.  Yes,
 if  it  is  a  Parliamentary  Committee
 than  all  Members  are  _  represented
 through  that  Committee.  That  is
 with  regard  to  Prime  Minister's  state-
 ment,

 SHRI  DINESH  CHANDRA  GOS
 WAMI:  Are  you  also  objecting  to
 Prime  Minister's  meeting  the  leaders
 of  the  Opposition?

 SHRI  P.  G.  MAVALANKER:  I
 am  saying  that  CBI  report  and  other
 documents  cannot  be  shown  only  to
 the  leaders  of  the  Opposition.  It  is
 inherent  right  of  every  Member  of
 Parliament.  All  are  equal,  Parlia-
 mentary  democracy  as  we  understand
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 —whether  it  is  in  England,  Canada
 or  Australia  or  in  this  country—can-
 not  function  with  any  technique  of
 satyagraha  on  the  Floor  of  the  House
 or  inside  Parliament.  But  I  want  to
 ask  the  fundamenta$  questign:  If
 because  of  this  majority  they  behave
 in  a  manner  which  makes  the  majc-
 rity  function  in  an  oppressive  man-
 ner—Parliamentary  government  is  by
 majority  with  the  consent  of  mino-
 rity—but  if  the  consent  is  not  there
 and  if  the  minority  is  being  crushed
 and  the  majority  becomes  oppressive
 what  is  the  way  out?  I  ask  you  if
 this  oppressive  majority  corners  us  or
 if  this  oppressive  majority  tortures,
 twists  or  perverts  all  standards  and
 values  what  are  we  to  do?  Then
 Morarji  asked  for  a  clarification  on
 P.M's  statement  But  the  P/M.  did
 not  gtve  tne  clarification  whether
 leadtass  who  will  be  ‘shown  it  will
 read  it  for  any  action.  If  no  action
 is  to  be  taken  are  we  goimg  to  read
 it  merely  as  a  Matter  of  academic
 exercise?  We  want  it  because  we
 want  to  arrive  at  the  truth.  Now,
 what  happened  immediately  after
 Morarji  asked  for  the  clarification?
 Within  a  few  seconds  my  friends,  Mr,
 Dandavate,  and  many  others  includ-
 ing  myself  got  up  on  a  point  of  order
 but  I  am  sorry  to  say  the  hon.  Spea-
 ker  did  not  give  anyone  of  us  an  op.
 portunity  to  speak  on  our  points  of
 order.  How  was  the  Speaker  to
 know  that  we  were  obstructing  and
 how  was  he  to  know  that  we  were  not
 going  to  raise  important  points  of
 order?  So,  since  that  point  of  time
 when  we  asked  for  various  points  of
 order,  the  Speaker  asked  the  Rail-
 way  Minister  to  make  the  statement.
 I  do  not  know  what  he  was  doing.
 Was  he  reading  or  was  he  praying  to
 God?  He  was  saying  one,  two,  three,
 etc.  I  want  to  ask:  is  that  all  part
 of  business  for  today?

 What  will  be  the  Bulletin  for  to-
 morrow?  Whatever  has  happened
 from  the  rising  of  the  points  of  or-
 der  until  the  lunch  hour,  will  it  form
 part  of  business?
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 Lastly,  Mr.  Deputy-Speaker,  this

 majority  should  know  that  if  they  tell
 me,  if  they  tell  us,  that  they  are  try-
 ing  to  govern,  then  what  they  are  do-
 ing  is  not  democracy  but  a  facade  of
 emocracy  without  the  contents  and

 spirit  of  it.  And  that  is  why  we  are
 compelled  to  obstruct  till  the  last
 minute  even  though  we  have  faith
 in  democracy  and  democratic  deals
 of  the  society  in  this  country.

 SHRI  S.  M.  BANERJEE:  Sir,**...

 MR.  DEPUTY-SPEAKER:  I  do
 not  want  you  to  mention  what  has
 happened  in  the  other  House.  This
 will  not  go  on  record’  I  do  not  like
 the  idea  that  while  we  are  discuss-
 ing  something  any  reference  is  made
 to  what  happned  in  the  other  House.
 This  is  an  unhealthy  practice.  I
 won't  allow  this.  Please  sit  down.  I
 do  not  know  anything  unless  any
 message  comes  here  to  us  in  a  pro-
 per  manner.  I  take  no  cognisance  of
 what  happens  m  the  other  House.
 Mr.  Banerjee,  kindly  sit  down.

 I  am  on  my  legs.  I  have  some-
 thing  to  say.  Please  sit  down.  I  have
 to  go  along  with  the  House  or  I  have
 to  take  the  House  along  with  me.  I
 think  this  afternoon  we  have  achiev-
 ed  a  limited  objective,  that  is  to  res-
 tore  the  House  on  the  rails  and  to
 have  a  discussion  when  it  was  going
 off  the  rail.  Now,  I  would  like  to
 have  the  pleasure  of  the  House.  I
 personally  feel  that  we  have  had
 enough  discussion.

 SHRI  JAGANNATHRAO  JOSHI:
 (Shajapur):  Sir,  I  rise  on  a  point

 of  order.

 MR.  DEPUTY-SPEAKER:  I  am
 not  shutting  out  anybody.  I  am
 only  formulating  certain  things.  Then
 you  may  give  your  opinion  after  that.
 Why  do  you  assume  that  I  am  shut-
 ting  out  anybody?  I  feel  that  we
 have  had  full  discusston.  You  say/
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 that  you  may  have  said  it  long  ago.
 But  I  have  a  responsibility  to  this
 House  ang  it  is  what  I  say  that
 matters.

 Now,  I  feel  we  have  had  enough  dis-
 cussion,  very  important  and  very
 useful  discussion.  I  see  some  silver
 lining  in  the  cloud  as  a  result  of  this
 discussion.  I  am  here  referring  to
 everybody.  I  shall  come  to  that  later
 on.  I  am  optimistic  and  as  long  as
 I  sit  here  I  have  a  responsibility  to
 see  that  this  House  functions.  I  do
 not  know  what  the  hon.  Members
 want  despite  the  fact  that  they  have
 had  21  speakers  and  many  of  them
 have  spoken  with  passion—on  both
 sides  of  the  House—and  they  have
 spoken  at  length  also.  (Interrup-
 tions).

 Mr.  Rahman,  kindly  sit  down.  I
 think  the  longest  speech  that  is  on
 record  today  is  that  of  Shri  Stephen.
 I  have  a  feeling  that  the  longest
 speech  was  made  by  Mr.  Stephen.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Be-
 cause  he  is  a  tall  man  he  should  have
 made  a  long  speech!

 MR.  DEPUTY-SPEAKER:  Maybe,
 because  he  was  a  tall  man,  he  may
 be  entitled  to  a  long  speech.  I  agree
 with  the  hon.  lady  Member.  He  is  an
 intelligent  man.  I  do  not  know  what
 the  Biologists  say—maybe  intelligence
 is  measured  by  the  physical  length
 of  a  person,  although  some  of  the
 greatest  people  on  earth  from  Napo-
 leon  to  Julius  Caesar,  to  Hannibal
 were  short  people.

 Now,  even  so,  I  would  really  take
 the  guidance  of  the  Members,  their
 wishes.  So  many  of  them  yet  want
 to  make  their  submissions.  What  do
 you  want  to  be  done?  Should  we
 conclude  now  or  should  we  hear  some
 more?  In  a  situation  like  this,  where
 feelings  are  very  high,  one  cannot  be

 '*Not  recorded.
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 very  very  strict.  (Interruptionse.
 Order,  please  I  want  your  gui-
 dance  only  on  this  limited  question.
 Points  of  order  have  been  raised  and
 points  of  order  have  to  be  disposed  of
 by  the  Chair.  Now,  I  want  your  op-
 inion  only  on  this  limited  question
 whether  we  should  hear  some  more
 Members  or  we  should  close  here  be~
 cause  I  feel  that  every  group,  every
 party  has  had  its  say.  Now,  let  me
 fix  a  time  limit.  I  do  not  want  to
 shut  out  anybody.  But,  let  us  place

 a  time  limit  for  the  rest  of  the  Mem-
 bers,

 SHRI  SAMAR  GUHA  _  (Contai):
 What  will  you  do  after  this  debate  is
 concluded,  a  debate  which  is  point-
 less?

 MR.  DEPUTY-SPEAKER:  I  know
 what  I  am  going  to  do.

 SHRI  SAMAR  GUHA:  We  will
 speak  up  to  6  O'clock  and  then  we
 wil]  adjourn.

 MR.  DEPUTY-SPEAKER:  I  am
 grateful  to  Mr.  Guha  for  benig  very
 concerned  about  my  position,  very
 very  concerned:  it  is  a  very  easy
 thing  to  let  Members  talk  and  ad-
 journ  the  House  and  go  home.  You
 have  made  a  suggestion  and  you  have
 asked  me  a  question,  ‘What  will  you
 do?  What  I  will  do  you  will  know
 when  I  do.  I  would  only  say  this
 that  I  am  not  one  who  runs  away
 from  responsibility.  I  do  not  tread
 into  other  people's  responsibiliiy.  I
 do  not  want  to  snatch  responsibility.
 But,  lam  not  going  to  run  away
 ‘from  responsibility.  Let  us  fx  a
 time  limit  and  hear  each  Member,
 two  minutes  for  each.  Will  they  be
 satisfied?

 क्रि  सर  पाण्डेय  (गाजीपुर)  :  उपाध्यक्ष

 जी,  हमारे  साथी  बनर्जी  साहब  ने  अ्रपनी
 बाद  को  कहते  हुए  कहा  था  कि  लगभग  0-15
 दिन  से  लाइसेंस  का  मामला  चल  रहा  है  और
 0  दिलों  के  बाद  प्राइम  मिस्टर  ने  इस

 रिपोर्ट  को  प्रस्तुत  करने  की  बात  कही  है।
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 मेरा  खयाल  है,  यह  रिपोर्ट  भ्रमर  हहे  जाता
 तो  सदन  का  बहुत  समय  बच  जाता  ।इत
 झगड़े  के  बाद  रिपोर्ट  आई  तो  वह  भो  हई
 शर्ते  के  साथ  कि  अ्पोर्ज,  के  मेम्बर  देख  तो
 सकते  हैं  लेकिन  उसके  बा.  फरार  कार्यवाही
 की  माग  बही  कर  सकते

 मैं  सदन  का  ज्यादा  समय  नहीं  लेना
 चाहता  हुं--मैं  यही  निवेदन  करना  चाहता
 हैं  कि  सरकार  को  इसे  दीद-कंडीशन  नहीं
 बनाता  चाहिये  कि  हम  रिपोर्ट  तेल  तो  सकेंगे
 लेकिन  तभी  देखेंगे  अब  इस  बात  को  पअ्रण्डर-
 स्टैण्डर्ड  देंगे  कि  इसका  फरदर  कार्यवाही
 के  लिये  नहीं  उठायेंगे  ।  पोज़ीशन  को  भी

 ऐसी  शर्तें  नहीं  लगाना  चाहिए  कि  पहले
 कंडीशन  को  बात  हटाई  जाय  उसके  वाद
 रिपोर्ट  देखेंगे  ।  मैं  समझता  हुं--जैमसन  प्राइम
 मिनिस्टर  ने  कहा  है--वे  उन  तमाम  चीज़ों
 को  रख  दे  और  अ्पोज्ञीगन  लीडर्स  उनको
 देख  ले--दोनों  तरफ  से  इसमे  शर्तें  हटा  ली
 जाय  ताकि  लोगों  को  फरदर  बात  करने  का
 मौका  मिल  सके  ।  मैं  समझता  हु--इस  त#  में

 बहुत  जोर  है--जरगर  रिपोर्ट  देखने  के  बाद
 उम्र  पर  कोई  कार्यवाही  न  हो  तो  उसका  कोई
 लाभ  नहीं  है।  इस  लिपे  दोनों  तरफ़  से  शर्तें
 हटाई  जानी  चाहिये  ओर  देखने  के  बाद  पुन:
 बातचीत  ह्  अगर  बसें  कोई  ऐसी  चीज़
 निकल  सकती  हा

 SHRI  SHANKERRAO  SAVANT
 (Kolaba):  Are  we  not  taking  up
 the  half  hour  discussion  today?

 SOME  HON.  MEMBERS:  No,  no.

 MR.  DEPUTY-SPEAKER:  Points
 of  order  have  been  raised.  Other
 businesses  before  the  House,  the  Sick
 Textile  Undertakings  (Nationalisa-
 tion)  Bill,  the  statutory  resolution
 and  other  Bills,  are  there.  Every-
 thing  has  now  been  postponed  until
 we  are  able  to  dispose  of  these  points
 of  order.

 SHRI  SHANKERRAO  SAVANT:
 It  is  our  procedure  everyday  to  close
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 [Shri  Shankerrao  Savant]
 the  discussion  at  5.30  when  there  is
 a  half  hour  discussion  and  take  it  up
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  We  will
 continue  with  these  points  of  order
 until  we  dispose  them  of.

 SHRI  VASANT  SATHE:  The  nor-
 mal  practice,  when  there  is  a_  half
 hour  discussion  on  the  agenda,  is  that
 at  5.30  or  disposal  of  the  earlier  busi-
 ness,  whichever  78  earlier,  the  House
 is  to  take  up  that  business.  Suppose
 there  was  a_  Bill  being  discussed.  At
 5.30,  we  stop  there  and  rake  up  the
 half  hour/discussion,  Similarly,  let
 thig  be  continued  tomorrow  and  we
 can  take  up  the  half  hour  discussion.
 At  least  you  should  cooperate  in  this.

 SOME  HON.  MEMBERS:  No,  no.

 MR.  DEPUTY-SPEAKER:  We  have
 to  bear  in  mind  what  is  being  dis-
 cussed  in  the  House.  It  is  a  point  of
 order  and  therefore  it  has  to  be  dis-
 posed  of.  It  cannot  be  postponed.  If
 it  is  any  other  business,  you  can  ad-
 journ  and  resume  it  But  points  of
 order  have  got  to  be  disposed  of.

 SHRI  VAYALAR  RAVI:  It  _  is
 continuing  for  the  last  one  week.

 SHRI  VASANT  SATHE:  Under
 rule  376,  you  have  a  right  to  hsten  to
 a  point  of  order  before  you  give  a  de-
 cision.  But  it  is  not  necessary  that
 the  decision  must  be  given  on  the
 same  day.  If  you  find  these  points
 of  order  so  important  that  you  have
 still  to  listen  to  other  members,  even
 temorrow  you  can  continue  to  do  80.

 ‘There  is  no  bar.  But  I  believe  the
 half  hour  discussion  can  be  taken.  It
 ig  very  seldom  that  we  get  the  right
 to  have  such  matters  discussed.  It
 is  an  important  issue.  Let  it  be  dis-
 cussed.

 SHRI  SHYAMNANDAN  MISHRA:
 The  Sick  Textile  Undertakings
 (Nationalisation)  Bill  is  no  less  im-
 portant.

 SHRI  s.  M.  BANERJEE:  I  have
 ‘suggestion.  Since  points  of  order
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 are  going  on  and  you  have  not  been
 able  to  give  a  ruling  yet  and  it  is
 difficult  for  you  to  meke  up  your
 mind,  let  Shri  Savant  rise  to  a  point
 of  order  and  say  whatever  he  wants
 to  say  on  the  subject  of  the  half  hour
 discussion  and  the  Minister  should

 Ze
 to  a  point  of  order  to  reply  to

 SHRI  SHANKERRAO  SAVANT:
 T  rose  on  a  point  of  information,
 whether  it  is  to  be  taken  up  or  not.

 SHRI  S.  M.  BANERJEE:  After
 Shri  Sarjoo  Pandey  has  finished,  let
 him  take  ten  minutes  on  a  point  of
 order  and  say  the  same  thing  he
 wants  to  say  during  the  half  hour
 discussion.  The  Minister  should  also
 reply  by  way  of  a  point  of  order.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  half  hour  discussion  should  be
 postponed.  Shri  Savant  should  not
 be  deprived  of  the  opportunity  of
 raising  the  discussion  again.

 MR.  DEPUTY-SPEAKER:
 pens  like  that.

 It  hap-

 SHRI  SHANKERRAO  SAVANT:
 It  ig  for  the  Chair  to  decide;  I  am
 in  its  hands

 MR.  DEPUTY-SPEAKER:  It  _  is
 only  postponed;  it  does  not  lapse.

 श्री  सर  पाण्डेय  :  उपाध्यक्ष  जी,  बहुत
 अधिक  समय  इस  मामले  में  सदद  का  बरबाद

 हो  चुका  है।  जितनी  इस  मामले  पर  ज्यादा

 बहम  होती  है,  सारे  देश  में  उतनी  ही  ज्यादा
 शंका  उत्पन्न  होती  जाती  है  |  हमारा  प्रतिरोध
 है  कि  दोनों  तरफ़  से  कप्डीशन्ज  न  रखी  जाय,
 रिपोर्ट  प्रस्तुत  की  जाय,  पोज़ीशन  के  लोग
 उसको  देखे  ब्रोकर  रिपोर्ट  देखने  के  बाद  जैसा
 स्थिति  हो  उस  पर  पुनः  बहस  की  जाय।

 चूकि  उन्होंने  स्पीकर  को  रेफर  किया  है--
 कौर  यही  एक  रास्ता  निकल  सकता  है
 मैंने  सुना  है  कि  इसी  आधार  पर  दूसरी  जगह
 बातचीत  चल  रही  है,  भौर  विरोधी  दल  के

 लिंडसे  बैठकर  सोचें  ।  जो  भी  जिम्मेदार
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 आदमी  हो  उसको  सजा  मिलनी  चाहिए  ।
 यही  पालियामेंट्रीप  कृति  को  चलाने  का  तरीका

 होना  चाहिए,  शौर  जब  तक  जनता  के  मन  में
 इस  स्कैंडल  के  बारे  में  साफ़  भावना  नहों
 बनेगी  यह  मामला  हल  नहीं  होगा  ।  इसलिये
 बाप  उपाध्यक्ष,  जी,  सरकार  से  इस  बातचीत
 को  चलाने  शौर  इस  मामले  को  यही  समाप्त
 किया  जाय  कौर  कोई  प्री कंडीशन  न  लगाय।

 शो  शशि  भूषण  (दक्षिण  दिल्ली)  :
 उपाध्यक्ष  जी,  सत्य  की  खोज  कौर  मातृभूमि
 के  लिये  माननीय  मावलंकर  जी  ने  कहा,
 कोई  गांधीवाद  का  वास्ता  दे  रहे  हैं,  वह  लोग
 जो  गांधी  वाद  के  नाम  पर  ट्रस्ट  बना  कर  लाखो,
 करोड़ों  रु०  खा  गये।  मोरारजी  भाई  ने

 सत्याग्रह  के  लिये  कहा  है  इस  लक्ष्य  को  सामने
 रख  कर  कि  हमारे  दल  की  तरफ़  से  सी  ०वी ०
 आई०  की  रिपोर्ट  नही  दिखा  रहे  है  ।  मोरारजी
 भाई  अनेक  बार  सत्याग्रह  की  कह  चके  हैं  शौर
 मैं  तो  उनको  हमेशा  सत्याग्रही  के  रूप  मे  ही
 देखता  हुं  तो  वह  कोई  महत्वपूर्ण  बात  नही  है  ।
 जब  हमारे  दल  से  यह  आश्वासन  दिया  गया
 कि  सीबीआई  रिपोर्ट  दिखाने  को  तत्पर
 है  इसके  पीछे  भावना  यही  है  कि  उसमे  कोई
 चीज़  छिपाने  की  चीज़  नहीं  है।  हालाकि
 छिपाने  का  जहां  तक  सवाल  है  सी०बी  कराई
 को  बहुत  सी  पुरानी  रिपोर्ट्स  नहीं  दिखायी
 गई  t  लेकिन  अगर  यही  प्रथा  बराबर  चलती

 रही  कि  कोई  सत्याग्रह  की  बात  करे  उसके  बाद
 सी०्बी०भग्राई०  की  रिपोर्ट  दिखाई  जाय  तो
 काउन्टर  सत्याग्रह  भी  हो  सकता  है।  बहुत  से
 मिनिस्टर  शौर  डिप्टी  मिनिस्टर  ऐसे  है  जिनके
 खिलाफ़  सीबीआई  की  रिपोर्ट  स  है.  ।
 तो  क्या  इ  न  रिपोर्टों  की  नुमाइश  सेन्ट्रल  हाल
 में  दिखायी  जाय  ?  (व्यवधान  )
 अगर  यह  प्रथा  चालू  की  जाय  कि  रिपोर्ट  पेश
 करनी  है  तो  इसका  कोई  अनन्त  नहीं  है।
 पहले  मैंने  इस  सदन  में  एक,  दो  बार  मांग  की

 'लेकिन  नामंजूर  कर  दी  गई।  लेकिन  झगर
 इससे  विरोधी  दल  को  सांत्वना  होती  है  तो
 उसमें  कोई  प्री कंडीशन  की  बात  नहीं  होनी
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 चाहिए।  और  जो  रिपोर्ट  दिखाई  जा  रही  है
 इसमें  कोई  सत्याग्रह  की  बात  नहीं  है,  यह  विरोधी
 दल  को  तसल्ली  के  लिये  हो  रहा  है।  यह
 नहीं  कि  सरकार  सत्याग्रह  से  डर  गई  हो।
 लेकिन  यह  जरूर  है  कि  अगर  ऐसी  प्रथा  चल
 गई  तो  शौर  लोगों  के  लिये  भी  आइन्दा  मांगी
 जा  सकती है  भ्र ौर  सरकार  को  दिखानी  होगी  ।

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Based  on  one  fact  on
 which  there  can  be  no  difference  of
 opinion  in  this  House  I  wish  to  sub-
 mit  three  points  for  your  considera-
 tion.  My  friend  Mr.  Goswami  of  the
 ruling  party  in  this  discussion  a  little
 while  earlier  said  that  the  opposition
 was  playing  a  political  game.  It  is
 absolutely  right  because  in  the  puliti-
 ca}  game  under  the  system  that  we
 have  chosen,  it  is  part  of  the  game
 that  the  conduct  of  Members  of  this
 House  should  be  above  reappuruch.
 What  is  worrying  is  not  that  the  opy.-
 sition  is  making  the  demand  that  it  is
 making  but  that  it  is  only  the
 opposition  that  is  making  it  and
 not  the  entire  House.  To  consider  the
 point  that  I  seek  to  place  before  ycu
 We  must  go  back  and  see  how  this
 started.  There  were  charges  levelled
 against  about  20  Members  cf  this
 House  including  Ministers  that  “hey
 scemed  to  be  guilty  of  some  kind  of
 misdemeanour,  and  after  those  charges
 were  levelled  an  investigation  was
 made  by  a  Government  agency.  Tuis
 Government  agency,  we  have  been  in-
 formed  in  this  House,  has  come  ६७  the
 conclusion  that  one  hon.  Member  of
 this  House  has  committed  q  «criminal
 offence.  It  exonerated  the  other  Mem-
 bers.

 The  three  points  that  arises  are:
 Firstly  who  can  consider  whether  Mr.
 Tul  Mohan  Ram  is  guilty  of  mis-
 demeanour,  88  ag  Member  of  this  House
 or  not?  My  submission  is  that  the
 Government  cannot,  the  CBI  cannot
 and  the  Court  cannot.  It  is  this
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 by  standing  up  on  his  seat  and  than
 House  which  must  do  it.  Seconaly,
 once  the  charge  has  been  made  ouiside
 and  inside  this  House  against  other
 members  whose  names  were  mention-
 éd,  including  ministers,  who  is  i:  that
 can  exonerate  them  of  parliamentary
 misdemeanour?  Can  Government  do
 it?  Can  the  CBI  do  it?  No.  It  38  this
 House  that  must  do  it.  Therefore,  I
 come  to  my  third  point:  Can  this
 House  ever  come  to  the  conclusion  (a)
 whether  Mr.  Tulmohan  Ram  is  guilty
 of  parliamentary  misdemeanour  or  not
 ang  (b)  whether  the  other  members
 who  have  been  exonerated  have  been
 rightly  exonerated  or  not,  without
 having  in  its  possession  all  the  infor-
 mation  that  today  the  Governmen;  is
 trying  to  keep  away  from  this  House?
 My  answer  to  the  third  question  is
 again,  it  cannot.  Therefore,  while
 we  have  this  long  discussion,  Jet  us  not
 lose  sight  of  the  fact  that  to  the  ex-
 tent  that  this  House  seeks  to  discharge
 ite  responsibility  to  ensure  that  the
 behaviour  of  members  as  members  of
 the  House  js  above  reproach,  this
 House  is  doing  its  duty  and  seeking  to
 protect  the  democratic  system  that  we
 have  adopted.  And,  to  the  extent  the
 Government  abrogates  in  favour  of
 itself  the  right  to  make  this  devic‘on,
 Government  is  destroying  the  getnncra-
 tic  system  that  we  have.  Therefore,
 whatever  method  is  chosen,  whether
 the  in‘’crmation  first  goes  to  a  com-
 mittee  or  it  is  given  at  some  secret
 session  of  ‘he  Houre,  if  cannot  he  kept
 away  fiom  Parliament  Tt  is  Par-
 Nament  that  must  peruse  the  informa-
 tion  and  indict  or  exonerate  as  far  as
 behaviour  of  members  as  mem>ers  6
 this  House  is  eoneorned.

 SHRI  VAYALAR  RAVI:  Mr.  Mava-
 lenkar  was  vigorously  arguing  abeut
 the  rightness  and  wrongnecs  of  what
 happened  in  the  morning  The  hon.
 member  Mr.  Kachwai  made  a  scene

 {Shri  Erasmo  de  Sequeira}
 by  sitting  down  in  the  pit.  We  on  this
 side  were  rather  keeping  quiet  S:me-
 body  unforutnately  said  that  we  are
 taking  advantage  of  the  situation  be-
 cause  there  may  be  some  difference
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 between  you  and  the  Speaker.  It  is.
 very  unfair  to  say  like  that.  We  regs-
 pect  both  of  you.  Mr.  Janeswar
 Mishra  and  Mr.  Mavalankar  tried  to
 flatter  you,  but  I  hope  you  will  not  fall
 into  their  trap.

 MR.  DEPUTY-SPEAKER:  T  am  oid.
 enough  these  days  to  fall  into  any
 trap.

 SHRI  ERASMO  DE  SEQUEIRA:  Two
 wrongs  do  not  make  one  right.

 MR.  DEPUTY-SPEAKER:  I  am  ®
 veteran  bird.

 SHRI  VAYALAR  RAVI:  Mr.  Mava=
 lankar  said  that  corrupt  ministers
 must  be  exposed.  Sir,  this  party  and
 this  Government  has  had  the  courage
 all  along  to  appoint  commissions  and
 send  out  corrupt  ministers.  But  when
 they  go  out  of  our  party,  they  become
 treir  leaders.  That  is  how  Shri
 Morarjj  Desa;  has  become  their  leader.
 I  was  not  a  member  of  this  House  those
 days,  but  when  Shri  Morarji  Desai  was
 a  Minister,  charges  after  charges  were
 levelled  against  him  on  many  occa-
 sions,  but  he  never  budged  an  inch,
 whereas  the  Prime  Minister  has  shown
 grace  today.

 SHRI  SHYAMNANDAN  MISHRA:
 After  so  much  of  hammering,  she  has
 come  down.

 SHRI  VAYALAR  RAVI:  Did  Mr.
 Morarji  Desai  budge  an  inch  on  those
 occasions?

 Even  today  this  Government  has
 cecme  forward  telling  that  we  have
 nothing  to  hide,  we  can  show  you  what
 you  want,  but  protect  the  integrity  and
 honour  of  the  CBI.  .  (Interruptions)
 Because,  the  Governments  may  come
 and  go  but  this  institution  has  to  func-
 tlon  and  we  have  to  protect  it.  If  you
 want  io  ridicule  this  institution,  then
 nothing  है; ज  safe  in  this  country.

 Unfortunately,  Shri  Mavalankar
 made  a  reference  to  the  Congress  Pre-
 rident,  Shri  Borooah.  Shri  Mavaian-
 kar  might  be  knowing  him  well  be-
 cause  he  has  fived  in  Delhi  for  a  long
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 tame  and  he  must  also  have  had  the
 opportunity  to  meet  many  national
 leaders.  He  must  be  knowing  Shin
 Borooah,  the  Congress  Presiden,  as
 you,  Sir,  must  be  knowing  him.

 MR.  DEPUTY-SPEAKER:  I  dy  not
 know.

 SHRI  VAYALAR  RAVI:  He  !५  one  of
 the  best  servants  of  the  peopl.  He
 has  that  honour.  He  is  a  learned  man
 and  he  has  served  the  country  in  many

 ,  capacities.  I  am  sorry  that  such  com-
 ments  were  made  about  him.

 Lastly,  so  far  as  Shri  Tul  Monan
 Ram  is  concerned,  the  Speaker  has  ul-
 ready  given  a  ruling  The  Speaker  has
 agreed  that  you  can  have  a  discussion
 Now  Shr  Sequeira  has  sald  that  we
 have  to  discuss  onlv  his  crimina,  eun-
 duct

 SHRI  ERASMO  DE  SEQUEIRA  The
 parliamentary  misdemeanour

 SHRI  VAYALAR  RAVI.  There  is  the
 ruling  of  the  Speaker  on  ‘at  point
 Tig  has  said  that  you  can  have  a  dis-
 cussion  if  you  bring  forward  a  mowuon.

 SHRI  ATAL  BIHARI  VAJPAYEE-:
 Suppose  some  other  members  ore  in-
 volved,  what  about  them?  Their  cuses
 are  not  before  any  court  of  'aw

 SHRI  VAYALAR  RAVI:  Thos:
 Members  have  mate  a  statement  be-
 fore  the  House  that  they  have  noth-
 ing  to  do  with  a  The  cha:  ge-sheet
 itself,  which  is  framed  on  the  basis  of
 the  CBI  Report,  clearly  stated  that
 the  other  members  are  not  involved
 and  Shri  Tul  Mohan  Ram  was  invol-
 ved  in  the  forgery.  On  the  basis  of
 that,  a  ruling  has  already  been  given
 by  the  Speaker.

 att  जमज्ञायराय  जोशी:  एक  सदस्य  के

 नाते  मैं  कुछ  जाएगा  चाहता  हूं  इसलिए  यह
 व्यवस्था  का  सवाल  मैं  उठ;  रहा  हूं।  जब  से

 यह  मामला  उठा  है  तब  से  सदन  की  गरिमा,

 यहां  की  पद्धति  कौर  इसका  देश  पर  क्या

 सर  होगा,  इसके  बारे  में  काफ़ी  बातें  कही

 गई  हैं।  किन्तु  मैं  जानता  चाहता  हूं  कि  किस
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 भ्राता  पर  हम  यहां  पर  इस  मामले  पर
 चर्चा  कर  सकते  हैं।  बहुमत  तो  केवल  एक
 आधार  ही  होता  है।  एक  बार  बहुमत  से
 आधार  मिलने  के  बाद  जब  हम  को  यहां  पर
 लोकतंत्र  की  पद्धति  से  काम  चलाना  है  तो

 न्याय,  नीति  फ्लोर  नियमो  से  चलाना  होगा।
 हमे  बहुमत  का  आधार  मिला  है  इस  वास्ते
 हम  चाहे  जो  करे यह  सही  नही  है  t  जैसे  जब  तक
 कोई  अठारह  साल  का  नहीं  होता  है  सब  तक
 उसको  शादी  के  लिए  सक्षम  नहीं  समझा
 जाता  है  किन्तु  एक  बार  अठारह  साल  का

 हो  गया  ता  शादी  करने  के  लिए  वह  सक्षम
 समझा  जाता  है  लेकिन  इसका  मतलब  यह
 नही  है  कि  यह  जो  चाहे  करे।  उनको  शपथ
 लेगी  पड़ती  है  'घर  =  1: ल  च  कामे  च  नीति

 हरामी”#  इसलिए  आपको  बहुमत  मिला
 इसका  पथ  ग्रह  नहीं  है  कि  शाप  जो  चाहें
 करे  कौर  जो  भी  चीज़  आयेगी  बहू  बहुमत  से
 सिद्ध  होगी।  लोकतंत्र  भी  एक  खेल  है  भौर
 जब  तक  इसको  खेल  के  नियमों  से  नही  लेसा
 जाता  है  तब  तक  खेल  में  मज़ा  नहीं  आयेगा  1

 इस  सदन  मे  जब  कुलमोहन  राम  की  इस
 सदन  का  एक  सदस्य  होसे  के  नाते  बात  उठी
 थी  तो  हम  इस  पर  चर्चा  चाहते  थे  शौर  इसका

 हमने  अनुरोध  भी  किया  लेकिन  यह  कह
 दिया  गया  कि  हम  चर्चा  मही  कर
 सकते  है।  इसलिए  31  अगस्त  को  जब
 सदन  की  बैठक  स्थगित  होने  वाली  थी.

 MR  DEPUTY  SPEAKER:  We  are
 not  debating  You  are  raising  a  point
 cf  order.

 SHRI  JAGANNATHRAO  JOSHI:  3
 zm  making  my  point  of  order.  I  am
 jormulating  it.  Therefore,  in  the
 begining  itself,  I  requested  that  I  want
 a  ruling  from  you.

 MR  DEPUTY  SPEAKER,  I  shall
 give  that  Now,  you  make  your  point
 of  order.

 SHRI  JAGANNATHRAO  JOSHI.
 am  formulating  it.



 323  Re.  Import

 [  et  जगरनाथ  राव  जोशी  ]

 मैं  यहां  एफ  सदस्य  के  नाते  बैठा  हूं
 यदि  मझे  जवाब  नहीं  मिलता  है  तो  मेरे
 बैठने  का  मतलब  क्‍या  है।  मैं  सुनता  रहा  हूं,
 बोला  नहीं  हूं।  जब  हम  कुलमोहन  राम  के
 बारे  में  यहां  चर्चा  करना  चाहते  थे  तो  श्राप  ने

 इसी  पर  झड़ेगा  डालना  शरू  किया।  नतीजा

 यह  हुआ  कि  सदन  की  बैठक  जोकि  3i  प्रशस्त
 को  समाप्त  होने  वाली  थी,  चार  तारीख  तक

 चली,  फिर  चार  तारीख  के  बजाय  सात  तारीख
 तक  चली  और  फिर  सात  के  बजाय  नौ  तारीख
 तक  चली।  बाप  विरोधी  दलों  को  दोष  देते

 हैं।  एक  बार  जब  हम  प्रधान  मंत्री  से  मिलने
 के  लिये  गये  थे  तो  प्रधान  मंत्री  ने  बताया  था
 कि  जब  तक  सीबीआई  जांच  करके  पूरे
 तथ्य  सामने  नही  ला  देती  है  तब  तक  चर्चा
 कैसे  करेंगे।  फिर  भी  हम  ने  कहा  कि  चर्चा
 करने  का  प्र  शिकार  हमें  है।  सी  ०बी ०  कराई  को
 तथ्य  सामने  लाने  दीजिये,  फिर  भागे  चर्चा

 हो  सकती  हैं।  इसलिये  श्री  वाजपेयी  का  मोशन
 था  कि  संसदीय  समिति  के  सुपुर्द  इस  मामले
 को  कर  दिया  जाये।  इस  पर  चर्चा  9  सितम्बर
 को  हो  गई  q  wa  सीबीआई  की  जांच

 पूरी  हो  गई  है  भौर  स्वाभाविक  है  कि  उस
 जांच  रिपोर्ट  को  सामने  रख  कर  इस  मामले  पर

 हम  अर्चा  करते।  अध्यक्ष  महोदय  ने  विशेषा-
 शिकार  के  मामले  को  स्वीकार  नहीं  किया  है।
 कौर  श्री  कुलमोहन  राम  के  झ्राचरण  पर  चर्चा
 कराने  के  लिए  वह  सहमत  हो  गये  है  ।  सी id  ०
 argo  ने  उनको  दोषी  ठहराया  है।  शव
 जब  तक  सीबीआई  की  रिपोर्ट  हमारे
 सामने  न  हो  तब  तक  हम  या  सदन  उनके
 झाषरण  पर  चर्चा  कैसे  कर  सकता  है।  इसी
 उधार  पर

 MR.  DEPUTY  SPEAKER:  fhe  hun.
 Member  may  conclude  now.

 SHRI  JAGANNATHRAO  JOSHI:

 ae  बीइंग मन  करना  पड़ेगा  |
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 You  have  allowed  the  Members  to  gv
 on  for  even  half  an  hour.  You  cannot
 give  me  even  2-3  minutes....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 This  is  not  fair;he  seldom  speaks.  You
 allow  him  to  complete  his  submission.

 SHRI  JAGANNATHRAO  JOSHI:
 You  allow  me  to  complete  my  sub-
 mission  I  want  a  ruling  from  you.

 MR  DEPTY  SPEAKER:  [  think,
 we  hag  agreed  sometime  ago  that  the
 Members  speaking  now  would  not  take
 more  than  2-3  minutes

 SHRI  JAGANNATHRAO  JOSHI:  }
 have  raised  a  point  of  order.  As  a
 Member  of  this  House,  I  have  ‘every
 right  to  know,  when  the  Speaker  has
 alloweq  that  we  can  discuss  the  con-
 duct  of  Mr.  Tulmohan  Ram,  unless  the
 CBI  Report  which  held  him  responsible
 has  been  placeq  on  the  Table  of  the
 House,  how  can  We  discuss  it?  We
 cannot  discuss  it  in  the  air  The  Prime
 Minister  comes  forward  and  says  that
 it  will  be  shown  to  a  few  specified
 Membeis  of  the  House.  What  does  it
 mean?  She  says  that  it  will  raise  a
 controversy  between  the  House  and
 the  judiciary.  Who  raised  it?

 यह  कंट्रोवर्सी कि।  ने  खड़ी  की  ?  सी०  बी०  ग्राम

 की  रिपोर्ट  कराने  के  बाद  वह  लंदन  के  सामने

 आती  तो  न्यायालय  कौर  सदन  के  बीच  में

 संघर्ष  नहीं  होता  1  यदि इस  मामले  को  संसदीय

 समिति  के  सुपुर्द  करते  तो  संसदीय  समिति

 उसके  इन्दर  जाती  कौर  अपने  निष्कर्ष

 आपके  सामने  रखती  ।  प्रधान  मंत्री  ने  जो

 बात  कही है  प्रत्यक्ष  महोदय  ने  उसके  ऊपर  यह
 निर्णय  दिया  हैं  कि  जब  तक  कुलमोहन  राम  के

 सारे  मामले  को  न्यायालय  में  निपटा  नहीं  दिया

 जाता  है  तब  तक  इसके  बारे  में  या किसी  दूसर
 के  आरे  में  हम  चर्चा  नहीं  कर  सकते  हैं
 इसका  ्य  क्या  है  ?  हस  पर  मैं  भ्रामक  नर्सिंग

 चाहता  हूं।  सदन  का  एक  सदस्य  होने  के  साते

 यह  जानना  मेरा  झ्षिकार  है|  यदि.  झब् यक
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 महोदय  ने  स्वीकार  किया  है  कि  हम  चर्चा
 कर  सकती  हैं  तो  मैं  जानना  चाहता  हूं  कि  किस
 झ्राधार  पर  हम  चर्चा  बारें  जब  तबा  उस  रिपोर्ट
 को  हमारे  सामने  रखा  नही  जाता  है  t  इस
 पर  मैं  भ्रामक  निर्णय  चाहता  हुं  1

 SHRI  K,  SURYANARAYANA
 (Eluru):  Mr.  Deputy-Speaker,  Sir,
 after  hearing  several  hon.  Members
 from  both  the  sides,  there  is  no  noces-
 sity  of  any  arguments  ag  in  the  court.
 Ag  Mr.  Piloo  Mody  said,  we  are  no'
 born  professional  politicians  or  eve.
 born  professional  businessmen.  We
 are  only  ordinary  people.  Som=2  of  us
 this  side  have  been  trained  in  Satya-
 graha  from  the  very  beginning.  Only
 a  very  few  people  know,  including
 Shri  Morarji  Desai,  know  the  meaning
 of  satyagraha  leq  by  Mahatma  Gandhi.
 Mahatma);  said  that  satyagraha  is  not
 ony  for  small  things  like  this.

 ry
 There  are  so  many  ways,  So  many

 laws  enacted  to  bring  out  the  truth  in
 this  particular  case,  according  to  law.
 Even  when  Shri  Morarjj  Desai  was  in
 the  Government,  so  many  laws  were
 enacted  to  bring  out  the  truth.  i  am
 not  prepared  to  allow  Shri  Morar)!
 Desai  to  sacrifice  his  life  only  for  a
 smal]  issue,  like  this  that  is,  Shri  Tul-
 mohan  Ram’s  corruption  case.

 My  family  was  a  born  satyagrahi
 family  right  from  92l.  I  am  not  abic
 to  express  my  views  in  English  be-
 cause  I  could  not  receive  much  English
 education.  Whatever  English  I  have
 learnt.  +  learnt  in  the  jail.  J  want  to
 appeal  to  both  sides  that  Shri  Mor-
 arji  Desai  should  not  be  allowed  to
 Offer  satyagraha  for  this  purpose  in
 this  House  I  do  not  elieve  that
 only  by  this  kind  of  Satyagraha,  the
 truth  will  come  ‘out.  Everybody
 knows  who  started  satyagraha  and
 what  for  satyagrahg  is  done.  Satya-
 graha  was  started  by  Mahatma  Gandhi
 to  get  rid  of  the  British  rule.
 And  whenever  Mahatma  Gandhi
 did  not  agree  with  Government’s
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 policies,  he  was  going  in  for
 elections  even  though  he  was  not
 directly  involved  in  the  elections;  but
 he  did  not  offer  satyagraha  for  each
 and  every  thing.

 I  want  to  appeal  to  both  sides  that
 Shri  Morarji  Desaj  and  others  should
 not  be  allowed  to  offer  satyagraha
 inside  the  Parliament  House.  They
 may,  if  they  want,  go  to  the  Prime
 Minister's  house  and  offer  a  dharna
 there.  But  they  should  not  be  allow-
 ed  to  do  satyagraha  inside  the  Par-
 liament  House.

 Once  satyagraha  is  started  in  the
 House,  Mt  will  not  be  in  the  hands  of
 Mr.  Morarji  Desai  to  stop  it.  We
 saw  in  the  morning  today  the  hon.
 Member,  Shri  Kachwai,  siting  on
 the  fioor  and  not  going  back  to  his
 seat  even  though  several  of  his  own
 friends  begged  of  him  to  do  so.

 I,  once  again,  appeal  to  our  friends
 not  to  resort  to  satyagraha  for  tri-
 vial  things  like  Tulmohan  Ram’s  case
 but  to  do  it  on  bigger  issues  like
 increasing  food  production,  rooting
 out  black  money,  smuggling  and  s0
 on.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Mr.  Deputy-Speaker,
 Sir,  the  Prime  Minister's  statement
 has  come  here  after  about  a  month.
 Since  the  beginning  of  the  Session,
 the  demand  has  been  made  for  set-
 ting  up  a  Parliamentary  Committee
 to  go  into  the  records  of  the  licence
 scandal.  After  so  much  of  speech
 and  so  much  of  agitation  in  this
 House  and  outside,  the  Prime  Min-
 ister  has,  ultimately,  come  with  a
 statement,  but  in  a  half-hearted  way.
 She  has  agreed  to  place  the  docu-
 ments,  but  on  certain  conditions,
 namely,  that  only  the  leaders  of  the
 Opposition  will  see  them  and  they
 will  not  disclose  it  to  anybody;  and
 even  if  the  leaders,  after  going
 through  the  records,  consider  that
 further  probe  js  necessary,  that  will
 not  be  allowed.  My  point  is  that  if
 records  are  placed  before  a  Com-
 mittee  and  if  that  Committee  consi-
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 [Shri  Dine,  Bhattacharyya]
 ders  that  further  probe  is  necessary
 to  bring  the  matter  to  a  logical  end
 and  if  they  are  not  allowed  to  do  so,
 then  what  is  the  meaning  in  placing
 the  records  before  them?  Even  the
 Congress  members  agree  and  have
 spoken  that  that  shoulg  be  done.
 I  would  request  you,  Mr.  Deputy-
 Speaker,  to  give  us  your  ruling  on
 this.  When  the  Prime  Minister  has
 agreed  that  the  Government  will
 place  the  records,  including  the  case
 diaries|  before  the  leaders  of  the
 Opposition,  she  should  give  free  scope
 to  the  persons  who  will  go  through
 the  records  to  suggest  to  the  House
 if  any  further  steps  are  necessary  to
 make  a  full  probe  into  this  licence
 scandal

 38.00  hrs,

 If  anybody  other  than  Shr  Tul
 Mohan  Ram  and  if  any  Minister  or
 Ministers  are  involved,  that  also
 shoulg  be  brought  to  light  and  if  the
 signatures  of  any  other  Members
 were  found  genuine  that  should  also
 be  brought  before  the  House  for  fur-
 ther  action.  If  that  is  not  done,  J]  do
 not  know  what  purpose  will  be  ser-
 ved  by  simply  asking  the  leaders  of
 the  Parties;  to  come,  see  and  read
 the  records.  So,  simply  reading  will
 not  serve  the  purpose.  If  any  pur-
 poseful  end  is  to  be  there,  then
 these  persons  will  go  through  the
 records  and  they  should  suggest
 whether  any  action  ig  mneceSsary
 against  any  Member  of  this  House,
 not  outside  the  House.  At  least  the
 cases  of  hon.  Members  or  Ministers,
 whoever  he  may  be,  should  be
 brought  before  the  House  for  a  full-
 fledged  discussion  and  actions  which
 may  be  suggested  should  be  taken
 against  them

 हमतो  रोजा  देशपांडे  (बम्बई  मध्य)
 उपाध्यक्ष  महोदय,  मेरे  खयाल  से  यह  कुलमोहन
 राम  का  महाभारत  अब  खत्म  हो  जाना

 चाहिये  ।  कुलमोहन  राम  की  तुला  ने  हमारे
 सदन  के  भरा की  बहुत  से  महत्वपूर्ण  काम-काज
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 की  राक  रख!  है,  यह  मुझे  बहुत  बुरा  लूथरा  है।
 जैसा  शि  श्री  मौ  ने  कहा  है,  ऐसे कई  बहुत
 महत्वपूर्ण  बिखर  भी  हैं,  जिन  पर  पिछले  पंद्रह
 बीस  दिलों  में  कोई  शर्मा  नहीं  हो  सकी  है  उस
 को  नही  हया  जा  संग  है

 यह  भी  सच  है  पि  हमार।  सरकार  भी  ऐसी
 है  कि  उस  से  कोई  बात  मंजूर  करवाने  में  म
 जाने  कितना  समय  हग  जाता  है  1  उस  के
 कदम  बहुत  आहिस्ता  आहिस्ता  उठते  है  ।
 झगर  वह  पहले  दिन  कह  देती  कि  यह  सी०
 बी०  कराई  की  रिपोर्ट  रखे  है,  इस  के  बारे
 में  जो  कुछ  14  है,  वहू  माह  दीजिए,  तो  देश
 का  'दिलसा  भला  हो  जाता  ।  लेकिन  दूसरे
 लोगो  के  साथ  मिल  वर  उस  ने  इस  सदन  का

 पंद्रह  बीस  दिन  ब्  समय  बरवा:  किया  है  और

 बहुत  महत्वपूर्ण  काम  नही  होने  दिया  है।  झ्राखिर
 में  द. ल  बह  यह  श्वेता  दे  नह  है।  हर  बह  यह
 भी  माद  ले  कि  सपोर्ट  पढिये,  जौर  जो  कुछ
 भी  बहना  हो,  बह  दीजिए,  और  उसके
 बारे  में  हाउस  में  चर्चा  हो  ।

 से।०  बे।०  आई०  की  पोट  के  बारे

 में  यहा  बड़  मारो  सत्याग्रह  करने  की  बातें

 बही  गई  हैं  ।  इस  पर  लोगो  के  कान  खड़े  हो
 गये  ।  श्र  मोरारजी  देसाई-बह  बहुत  बड़े

 है,  बुजुर्ग  है-बाह  रहे  है  कि  देश  में  इतना  ज्यादा

 करप्शन  हो  रहा  है,  और  इस  लिए  इस  भ्रष्टाचार

 को  एकदम  कन्द  करने  के  लिए  गुलमोहर  राम

 के  बारे  में  जांच  कर  ली  जाय  ।  इस  में  कोई

 हज॑  नही  है।  लेकिन  यही  साहब  जब  महाराष्ट्र
 में  मुख्य  स्त्री  थे,  तो  उन्होंने  बहा  प्रोहिबिशन
 को  लागू  विया  और  इस  तरह  वहां  भ्रष्टाचार

 की  नींव  रखी,  उस  की  स्थापना  की  ।  तभी  से

 बम्बई  शहर  में  बूटलेगिंग  शुरू  हुआ  और  नीचे

 पुलिस  वालों  से  ले  कर  मंत्री  महोदय  तक  करप्शन

 फैली  ।  मैं  यह  नही  कहती  कि  यह  कुछ  लेते

 थ,  लेकिन  इस  से  वहां  करप्शन  फल  गई।

 यह  जनता  का  भला  चाहते  है।  यही

 हैं  वह,  जिन्होंने  संयुक्त  महाराष्ट्र के
 आन्दोलन
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 में  05  लोगों  को  मार  दिया  :  एवं  के  हाथ

 हमारे  लोगों  के  खून  से  रंगे  हुए  हैं।  बह  कहते  हैं

 कि  हम  लोक शाही  की  रक्षा  करने  वाले  हैं

 हमारे  लोगों  ने  संयुक्त  महाराष्ट्र  की  मांग

 की,  सथ  उन्होंने  हमारे  05  लोगों  का  कत्ल

 कर  दिया  ।  ऐसे  खूनियों  का  साथ  हम  देने

 वाले  हों  हैं  7  हम  भाप  को  कहेंगे  कि  प्राय  चाहे

 जो  भी  करिए  लेकिन  हम  इन  का  साथ  देने

 वाले  नहीं  है  ।.  (व्यवधान)

 जब  आमूल  देसाई  ने  इन  की  डिफीट  दूसरा  था

 इन  को  हरा  दिया  था  (व्यवधान)

 जो  हमारे  रिग  पार्टी  के  लोग  हैं  इन
 को  मैं  यह  ब्ड्ूगी  कि  रिपोर्ट  रखिए  श्लोक  इस

 की  भी  चर्चा  धाप  होने  दीजिए  |

 श्री  दर ज़ारा  सिह  (होशियारपुर)
 काफी  भ्रर्से  से  हम  हम  खोज  पर  बहुत  कर  रहे

 है  जोर  प्राइम  मिनिस्टर  के  वाजेह  बयान  के  बाद

 फिर  इस  तरफ  सेटिस्फैक्शन  होनी  चाहिए  थी
 ये  कहते  रहे  है  कि  सी०  बी०  आई०  रिपोर्ट
 हम  पर  रख  दो  ।  फिर  कहा  के  पाशितामेंट्र,
 कमेटी  बने  ।  पालियमिट्री  बेटों  के  बारे  में

 यहा  रिजेक्ट  हो  चुका  हैं।  सी०  ०  भाई०
 की  रिपोर्ट  के  बारे  में  यह  कहते  रहे  हैं  कि  मेज
 पर  रखो  जाये  |  ग्रह  यह  कहा  यथा  ि  ी ०  बीच

 कराई  की  रिपोर्ट  कुछ  दोस्त  देख  लें  तो  उस  के
 बाद  यह  शिफ्ट  किया  है  वि  हम  बह  सारो  रिपोर्ट

 हाउस  में  लायेंगे  in  (व्यवधान)  ....
 आप  शिफ्ट  करते  रहे  है।  वही  डिमाड  नही  है

 इसीलिए  धाप  को  प्राइम  मिस्टर  के  बयान
 के  बाद  चुप  कर  के  वह  रिपोर्ट  देख  लेती  चाहिए
 थी  कौर  जो  उन्होंने  कहा  उस  के  मुताबिक  कि
 उस  की  स्रोतों  रखेंगे  बहू  रखता  चाहिए
 र्थी।

 को  इपामभन्दन  विश्व  टेबल  पर  रिवार्ड
 रखी  जाती  तो  हमारा  प्राधिकार  होता  ि  हर
 उस  शाह  को  यहां  उठाएं  ।  हम  ते  कहां  झील।
 स्टैंड  शिफ्ट  दरिया  है  ?
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 aft  दरविश  सिह:  राज  ने  यह  कहा,  है
 कि  आपके  लीड सं  उस  रिपोर्ट  को  अ्रन्दर
 देख  लोगे ।  बाहर  आकर  भ्र पनी  मर्जी  के

 मुताबिक  कहेंगे  यह  भ्रापने  शब  शिफ्ट  किया
 है,  उस  सिचुएशन  से  निकलने  की  कोशिश
 की  है।

 आप  ने  शायद  इसमें  बाजिश्ता  तौर  पर

 कुछ  अच्छी  बात  समझने  की  कोशिश  की  है
 आप  उसको  पूरा  कर  पायेगे  मुझे  इसमें  शक

 मालूम  होता  है।  लेकिन  मैं  एक  भज  करना

 चाहता  हूं  कि  झगर  झ्रापका  यही  मंशा  हो
 तब  भी  यह  बात  सोची  जा  सकती  है।  लेकिन
 आपकी  मंशा  तो  यह  है  कि  हम  इस  प्रेसिक्ट्स
 में  लड़ाई  नहीं  लड़ना  चाहते,  हम  बाहर  भी
 लड़ना  चाहते  हैं,  बंटिलफील्ड  सारे  हिन्दुस्तान
 को  बनाना  चाहते  हैं।  एक  तो  बात  यह  है
 (ब्यकधान) .  आप  फिर  लड़  कर

 करायेंगे  ह्म  भी  लड़  कर  जायेगे।  जाइए  20
 दफा  आइए  ।  इस  मामले  में  मुक्त  से मत  लिए
 हम  ने  देखा  है  ड्राप  को  पहले  भी  ।

 मैं  यह  कहता  हु  कि  इसी  हाउस  में  वह
 साहब  मौजूद  है  कि  जो  जब  सरकार  में  थे
 तो  कहा  था  कि  सीबीआई  की  रिपोर्ट
 लंदन  की  मेज  पर  नहीं  रखनी  चाहिए।  मैं
 समझता  हूं  कि  उन्होंने  भी  अपनी  पोजीशन
 शिफ्ट  की  है  इसलिए  कि  वह  कब  किसी

 क्रोधी शन  में  चले  गये  हैं,  यह  उनकी  शान  के
 खिलाफ  है।

 मैं  एक  बात  कह  कर  खत्म  कर  देता  हूं
 कि  यहा  मेजारिटो  का  सवाल  नहीं  है,  यहां
 माइनॉरिटी  का  सवाल  नहीं  है।  सवाल  है
 जस्टिस  का।  झअझमर  हम  जस्टिस  के  लिए
 कोर्ट  में  चले गये  हैं  तो  जस्टिस  वहां  मिलेगी।
 जो  इस  पार्लियामेंट  ने  उसको  भ्र धि कार
 दिये  हुए  हैं  उस  भ्र धि कार  को  उनसे  खीच

 नहीं  सकते,  वह  हमे  उन्हें  देने  पड़ेंगे।

 SHRI  SHANKERRAQ  SAVANT:
 There  should  be  some  time  limit.
 How  long  are  we  going  to  sit?  Time
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 {Shri  Shankerrao  Savant]
 is  already  over.  We  can  take  it  up
 tomorrow.

 शी  मुख्तियार  सिह  मलिक  (रोहतक)  :
 उपाध्यक्ष  महोदय,  बरच्छा  होता  कि  इस  इश्यू
 को  जैसे  कि  हमारे  कुछ  साथियों  ने  विजय
 डाउन  करने  की  कोशिश  की  है,  उसको  उस
 स्टेज  के  ऊपर  छोड़  कर  इस  चीज  के  लिए
 टाइम  दिया  जाता  ,  ,  (व्यवधान)  .  .  .
 मैं  ग्र पनी  संवर्मिशन  कर  रहा  हूं  ।  साठे  साहब  ने
 पौर  साल्वे  साहब  ने  यहां  एक  चीज  रखी  कि

 जो  पोज़ीशन  चाहता  है,  मोरारजी  भाई  ने
 बताया  कि  उसके  लिए  इनकार  किया  कि

 फरदर|  ऐक्शन  कोई  नहीं  लिया  जायगा।
 अमेरिका  का  जिक्र  किया  गया,  वाटर गेट
 का  जिक्र  किया  गया  और  निरसन  का  जिक्र
 किया  गया,  यहां  तो  करप्शन  के  फ्लड  गेट्स
 इन्होने  खोल  दिये  हैं।  मेरी  समझ  से  बात

 नहीं  आती  .  .  (व्यवधान)  .  .

 MR.  DEPUTY-SPEAKER:  Please,
 sit  down.  J  am  not  preventing  you.
 I  am  only  pointing  out  that  we  have
 tgreeq  that  Mcmbers  from  now  on-
 wards  will  be  given  two  minutes
 each.  I  have  given  three  chances  to
 your  Party.  I  am  only  telling  you
 to  be  brief  and  conclude  your  point

 श्री  म्‌व्तियार  सिह  मलिक  :  मैं  भाप  से

 बह  कहना  चाहता  हू  कि  प्राइम  मिनिस्टर  के
 इस  स्टेटमेंट  का  हम  क्‍या  करेंगे?  सिंधी

 शाई  की  रिपोर्ट  को  लीडर्स  देख  कर  क्या
 करेंगे  ?  उसको  चार्टेस  ?  अगर  फरदर  ऐक्शन
 सही  होगा  तो  उसका  क्या  करेंगे?

 Will  it  be  buried  as  Time  Capsule  or
 will  it  be  put  in  the  Prime  Minis-
 ter’s  House?

 I  want  to  draw  your  attention  to
 a  very  alarming  news  about  this
 scandal:

 “Did  CBI  suppress  political  dyna-
 mite?

 The  CBI  raid  on  Mr  Tulmohan
 Ram’s  house  yielded  documents
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 which  mentioned  money  deals  in-
 volving  politicians  ang  bureaucrats.
 The  CBI,  however,  singled  out  only
 One  documents  concerning  Mr,  Tul-
 mohan  Ram's  acceptance  of  money
 and  slept  over  the  others.  A  CBI
 source  called  the  other  documents
 ‘political  dynamite’  involving  Central
 and  provincial  leaders  and  officers.”

 wa  रोजाना  ऐसे  डिस्को  जस  दिये  जाते  है
 इन्हीं  दोस्तों  से.  ,  (व्यवधान.  .  यह
 राज  के  हिन्दुस्तान  टाइम्स  से  मैंने  पढ़ा  है।.
 मैंने  इसके  ऊपर  एं  डजन॑मेंट  मोशन  दिया  है  कौर,
 मुझे  इन् फार्म  किया  गया  है  कि  मेरा  ऐश्जर्नमेंट
 सोशन  रिजेक्ट  कर  दिया  गया  है  किसी  ग्राउंड
 पर।  मेरी  समझ  में  सात  नहीं  धाती  कि
 स्पीकर  साहब  ने  एक  झावज़्वेशन  किया  कि
 दिस  कुलमोहन  राम  हैज  निकम  ए  नाइटमेयर
 फार  मी  ।  लेकिन  राज  जो  स्पीकर  साहब  का

 ऐटिट्यूड  हाउस  के  प्रंदर  रहा  है  बँट  हैश
 झ्रालसो  बीकाम  एक  नाइट-मेयर  फार  दस।
 अगर  वह  उसी  बात  हम  को  प्राइम  मिनिस्टर
 से  क्लासिफिकेशन  सीक  करने  की  इजाजत
 दे  देते  और  इस  मेटर  को  फादर  नही  जाने  देते
 तो  बात  वही  किसी  किनारे  पर  पहुंच  जाती  |
 मैं  बल  दोस्तों  से  पूछना  चाहता  हूं  कि  तुम्हारी
 बाबत,  तुम्हारे  मिनिस्टरों  की  बाबत,  तुम्हारे
 लीडरों  की  बाबत  इस  तरह  के  सेन्सेशन  कौर

 एला मिंग  डिस्कलोजर  रोज़ाता  भ्रलबारो  में

 किये  जाते  है  तो  मेरी  समझ  में  नही  जाता  कि

 उसको  लेकर  हम  चाट  कया  ?  कौर  यही  नहीं,

 दि  कोरिया  हैव प्रूष्ड  टूटी  मोर  लायल  दैन  दि

 किंग  हिम सेल्फ।  साठे  साहब  ने  शोर  साल्वे

 साहब ने  कहा  कि  इसका  मकसद  यह  नहीं  है।

 लेकिन  स्टीफन  साहब  कौर  दूसरे  शंकर  दास

 सिह  ने  कहा  कि  वी  पोस्ट  टो  इन  देयर  लाइन्स  |

 उन्होंने  एकदम  उसके  लिए  कह  दिया  कि

 जो  कुछ  प्राइम  मिनिस्टर  ते  कहा,  दस  बही

 काफी  है।  डिप्टी  स्पीकर  साहब,  हमें  #8

 पता  लगे  कि  उसमें  कया  है।  तुम्हारे  घर  में
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 लड़की  हुई  है  या  लड़का  हुभा है।  जब  तक

 तुम्हारे  पेट  में  रहेगी  हमें  कया  पता  लगेगा।

 तुम  जब  प्रेट  से  निकाल  लोग  तब  हम  को  पता
 लग  सकेगा  |

 MR.  DEPUTY-SPEAKER:  Mr.
 Malik,  you  must  conclude  now.  There
 is  a  limit.

 SHRI  MUKHTIAR  SINGH  MALIK:
 Sir,  I  am  an  obedient  Member.  I
 shall  have  to  obey  your  orders.

 MR.  DEPUTY-SPEAKER:  Now  you
 have  all  made  your  submissions,  Can
 you  give  me  at  least  five  minutes?

 PROF.  MADHU  DANDAVATE:
 Take  more  than  that.

 MR,  DEPUTY-SPEAKER:  These
 are  only  points  of  order  and  J]  shall
 deal  only  with  the  points  of  order.
 Before  I  go  into  the  points  of  order.
 I  would  like  to  mention  one  or  two
 things  that  come  to  my  mind  as  I
 sit  here  and  listen  to  al]  the  hon.
 Members.

 Now  this  House  is  not  only  a  par-
 liament  of  this  country  but  it  is  also
 a  high  visibility  forum.  What  you
 State  here  is  seizeg  by  the  national
 press  and  the  whole  country  to  know
 of  it  temorrow—not  only  the  national
 presg  but  the  international  press  also
 comeg  to  know  of  it.  We  have  to
 remember  that  that  should  be  at  the
 back  of  our  mind.  Now,  we  are  in
 a  log  jam  and  the  question  is  how
 to  break  this  log  jam.  And  that  35
 exactly  my  responsibility  and  the
 responsibility  of  any  person  sitting
 in  thig  Chair.  We  are  now  in  a  posi-
 tion  as  to  whether  this  House  can
 continue  because  there  has  been  a
 threat  of  satyagraha.  Let  us  take
 that.

 SHRI  K.  S.  CHAVDA  (Patan):  No
 threat.

 MR.  DEPUTY-SPEAKER:  There-
 fore,  we  are  really  faceq  with  a
 problem  as  to  how  this  House  should
 continue  to  function.  The  Prime
 Minister,  in  her  statement,  to-day
 also  emphasises  that  point.  I  may
 quote  here:
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 ‘In  this  situation,  we  must  ail
 conduct  ourselves  in  the  fullest
 consciousnesg  of  our  high  respongi-
 bility.  The  first  element  of  this  res-
 ponsibility  is  to  ensure  that  this
 Parliament  functions.”

 That  38  the  problem  we  are  in  a
 log  jam  and  my  duty  is  to  break  the
 log  jam  and,  I  think,  the  duty  of  all
 of  us  here  is  how  to  break  the  log
 jam.  Nobody  thinks  that  the  House
 Snould  come  to  a_  standstill.  I  do  not
 think  anybody  thinks  so.  I  do  not
 think  that  the  ruling  party  wants
 that;  I  do  not  think  that  the  Oppo-
 sition  wants  that.  Therefore,  there
 We  are  on  a  common  ground,  The
 only  grouse  of  the  Opposition  is  that
 they  want  this  House  to  function
 more  as  a  true  House.

 That  is  what  they  want.  That  is
 why,  they  say  ‘If  we  do  not  have
 those  things  which  we  expect  to
 have,  we  cannot  function;  our  wings
 have  been  clipped’.  That  is  why,
 they  say  this.  It  is  never  their  case
 that  they  do  not  want  this  House  to
 function.  It  is  never  the:r  case.  Let
 us  be  fair  to  them.

 There  was  another  thought  that
 came  to  me.  I  have  said  before  that
 we  are  a  true  House  of  the  people.
 That  is  to  say,  we  reflect  the  people
 and  we  measure  the  moods  of  the
 people.  There  is  something  wrong
 that  is  going  on  in  our  country,  what-
 ever  it  is,  and  we  are  all  responsi-
 ble  for  it.  I  am  not  saying  that  you
 are  responsible  or  he  is  responsible.
 We  are  in  this  situation  where  there
 is  something  wrong  in  the  country
 If  I  am  to  describe  our  country  to-
 day,  it  is  like  a  body  that  has  an
 abscess  building  up  within  itself,  an
 abscess.  It  is  an  abscess  that  is
 building  up  within  the  body.  There
 is  pain,  and  therefore,  we  thrash
 here  and  there.  If  I  am  to  describe
 this  House,  this  is  the  lop  of  the
 abscess,  our  House  here.  Whatever
 happens  all  over  the  country  is  being
 collected  and  this  is  the  top  of  the
 abscess.  Now,  how  is  the  abscess
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 {Mi  Deputy-Speake:  }
 cured?  It  as  cured  only  when  the  top
 is  opened  and  all  the  bad  biood  and
 the  pus  and  everything  comes  out  and
 then  the  body  ts  restored  to  health.
 Now,  I  think,  this  is  a  function  which
 we  have  to  perform  We  are  passing
 through  a  catharsis  m  the  country.
 We  are  Passing  through  that  Once
 the  catharsis  2६  gone,  we  shall  come
 back  to  real  health.  I  toink  what  we
 did  this  afternoon  wag  the  right
 thing.  We  have  done  just  what  3s
 expected  of  us  If  we  do  not  give
 expression  to  these  things  in  this
 House,  where  else  shall  we  give  ex-
 pression?  Where  else  shall  the  Nation
 give  expression?  It  is  there  that  I
 would  like  to  put  it  across  to  mj
 colleagues,  very  respected  colleagues,
 whether  it  would  be  right  and  pro-
 per  for  us  to  saw  off  the  branch  on
 which  we  sit.  We  sit  m  a  branch  and
 we  saw  that  out  Then,  what  happens
 to  us?  If  we  deny  ourselves  this
 opportunity  of  a  discussion  here,

 then  is  it  not  hke  sawing  off  a
 branch  on  which  we  sit?  I  would  i¢-
 quest  you  to  think  very  deeply  on
 that  matter.

 Now,  a  litle  while  ago,  l  had
 occasion  to  say  that  through  all  these
 statements  and  long  debate  we  have
 had,  I  saw  some  silver  linings  in  the
 cloud.  This  3६  very  clear,  Whatever
 be  the  merits  and  demerits  of  the
 Prime  Minister’s  statement,  it  is  there
 before  us.  I  think  it  has  been  good
 that  Member,  of  the  Opposition  had
 expressed  how  they  felt  about  this
 statement  and  the  Members  of  the
 Ruling  Party  also  gave  expression  to
 what  they  felt,  what  they  saw  and
 what  they  thought  was  the  meaning
 of  this  statement  All  these  opinions
 have  been  given  expression  to,  Also,
 they  gave  expression  to  how  they
 felt  about  the  statement  made  by
 Shri  Morarj:  Desai  and  the  declara-
 tion  of  his  intention  to  offer  Satya-
 graha.  We  have  also  had  occasion  to
 express  ourselves  on  that  too,  which
 is  only  right  and  proper.  I  think  all
 these  expressions  given  by  the  hon.
 Members  are  very  worthwhile,  very
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 important.  apart  fron)  showing  how
 their  minds  werked  and  how  they
 react  to  this  particular  thing.  All
 these  things  are  there.  I  think  they
 have  made  some  useful  contribution»
 and  it  would  be  only  right  and  pro~
 per  for  both  the  Prime  Minister  and
 Shri  Morarj:  Desa,  to  take  note  of
 these  things  which  the  Members  have
 expressed.

 SHRI  MORARJI  DESAI
 taken  note

 I  have

 MR  DEPUTY-SPEAKER:  |  ay  qust
 making  this  appeal.  |  see  very  clear-
 ly  that  despite  the  passions  there  js
 a  lot  of  common  groung  between
 the  two  The  first  common  ground  is
 that  nobody  wants  Parliament  to
 come  to  ४  standsti!l  and  because
 both  of  them  are  motivated  by  this,

 J  sec  there  ts  an  inching  on  both
 sides  towards  some  of  an  understand-
 ing.  It  is  very  clear  from  the  Prime
 Minister’s  statement  that  she  has
 conceded,  to  some  extent,  the  demand.
 It  is  very  clear  from  the  kind  of
 statement  that  she  hag  made  that  she
 has  conceded  this.  She  has  come  a
 certain  distance.  And  even  on  the
 Prime  Mhunister’s  statement  there
 have  been  certain  opinions  express-
 ed.  For  example,  Shri  Sathe  had
 gone  on  record  to  say  that  even  when
 the  documents  which  the  Prime  Min-
 ister  has  mentioned  gre  examined  by
 the  Leaders  of  the  Opposition  in
 secret,  nothing  prevents  anybody  or
 these  member;  after  that  from  hav-
 ing  a  discussion  with  the  Prime  Min-
 ister  again,  that  in  view  of  all  this,
 we  feel  that  this  particular  line
 should  be  taken.  He  has  said  that

 SHRI  VASANT  SATHE:  Yes.

 MR.  DEPUTY-SPEAKER:  Whatever
 be  in  the  mind,  I  do  not  know.  Shri
 Shamim  had  waid  thet  even  after  we
 have  perused  all  these  documents
 even  under  an  oath  of  secrecy,  afier
 We  have  perused  them,  true,  wa  mey
 uot  reveal  what  these  documents  con-
 tain,  but  nothing  prevents  us  from
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 drawing  conclusions  and  coming  even
 before  this  House  with  certain  sugges-
 tiong  as  to  how  we  should  proceed  in
 the  matter.  He  had  said  that—it  is  a
 matter  of  interpretation,

 Therefore,  I  feel  here  is  where  there
 is  gtill  room  for  negotiation,  there  is
 still  room  for  compromise,  because
 exactly  what  Shri  Desai,  if  I  under-
 stood  him  correctly,  said  in  the  morn-
 ing  was  that  he  would  like  a  clear
 assurance  that  the  Committee,  what-
 ever  it  is,  whether  it  is  a  committee
 formally  constituted  or  is  just  a  gather-
 ing  of  Leaders  of  the  Opposition—they
 are  members  of  this  House—  =  should
 be  free  to  initiate  any  action  after  that.
 That  is  exactly  what  he  said.

 From  the  speeches  that  have  been
 made,  I  feel  that  there  is  still  room  for
 discussion  and  for  talk.  I  would
 earnestly  request  the  members  to  bear
 all  these  things  in  mind  and  not  to
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 precipitate  any  king  of  action  and  to
 see  if  we  can  reach  some  compro-
 mise,  The  whole  country  looks  up  to
 us,  the  whole  world  looks  up  to  us,
 how  does  the  Parliament  of  India
 resolve  this  log  jam?  This  is  a  very
 big  question.  If  we  can  do  it,  it  will
 do  credit  not  only  to  us  but  it  will
 be  an  example  to  many  other  coun-
 tries  in  the  world.  If  America  and
 China  can  now  be  on  speaking  terms,
 after  treating  each  other,  mutually,
 as  polecats,  why  cannot  we  resolve
 this  problem  ourselves  through  dis-
 cussion?

 With  these  words.  we  adjourn  to
 meet  again  tomorrow  a‘  ILAM

 39.30  brs.

 The  Lok  Sabha  then  adjourned  till
 eleven  of  the  clock  on  Tuesday,  De-
 cember  10.  974/Agrahayana  19,  896
 (Saka).


